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LEGISLATIVE ASSEMBLY.

Tuesday, 9th March, 1926. -

The Assembly met in the Assembly Chamber at Eleven of the Clock,
Mr. President in the Chair.

MEMBER SWORN.

Mr. Hubert Arthur Sams. C.I.LE.,, M.L.A. (Officiating Director General
of Posts and Telegraphs).

QUESTIONS AND ANSWERS.

StorraGE OF FasT PasseNGER TRAINS AT BaRrara STATION ON THE
NowrE WESTERN Rairnway.

1128, *Lala Duni Ohand: I. (a) Is it a fact that all the trains except the
mail trains used to stop at .Barara, a railway station on . the North Western

Railway, but that from October last the stoppage of fast passenger trains
has been stopped ?

(b) Is it a fact that there is no waiting room or even passengers’ shed
for the lower olass passengers?

(c) Is it a fact that lot of passengers getting down at this railway station
have to go to Sadhors, s distance of 16 miles, and to Nahan, a distance
of over 80 miles, by tongas?

(d) Is it also a fact that the passenger trains stopping at that station
arrive either in the evening or in the morning?

(e) Is it also a fact that Barara is the only station for the passengers
going to and coming from Sadhaura, an important town in the Ambala Dis-
trict and Nahan, the capital of an important Indian State?

II. Are Government prepared to ask or suggest to the authorities con-
cerned to continue to stop the Iast passenger trains as before at Barara
railway station?

The Honourable Sir Charles Innes: Fast passenger trains cannot be
exvected to stop at every station, otherwise they would cease to be fast,
and the Government must leave it to the Railway Administration to decide
at what stations such trains should stop and at what stations thev should
not stop. But a copy of the Honourable "Member’s question will be sent
to the Agent.

[ 2149 ) A
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HuNGER-STRIKE OF STATE PRISONERS IN THE MANDALAY JAIL.

1129. *Mr. K. O, Neogy: (¢) When were Government first informed
at1>10ut ?the hunger-strike of Btate prisoners in the Mandalay Jail, and by
whom

(b) will Government be pleased to lay on the table a copy of all the
messages they have received on the subject?

(¢) Did Government make any inquiries from the Local Government of
Burma regarding the causes of the strike? If so, on what date and when
was the reply received?

The Honourable Sir Alexander Muddiman: I would refer the Honourable
Member to the statement made by mie ifi the House on the 1st March and
to the communiqué issued by the Government of Burma, which has
apprared in the Press. As the Honourable Member is no doubt aware the
strike at the Mandalay Jail ceased on the morning of the 4th March.

GRANT OF ALLOWANCES TO THE STATE PRISONERS AT MANDALAY FOR
Rrnigioys CEREMONIES.

1180. *Mr. K. O. Neogy: (2) How many representations were made by
the State prisoners at Mandalay, to the local Jail officials or the Govern-
ment of Burma, on the subject of the Puja allowances; on what respective
dates were they made; and what replies were given thereto by the said
authorities ?

(b) Is it a fact that the Inspector-General of Prisons, Burma, informed
the State prisoners at Mandalay that the Burmsa Government can merely
make suggestions or recommendations, and that it is the Government of
Bengal which finally sanctions the allowances and other.expenditure of the
State prisoners?

(c) Is it & fact that on the 25th of August, 1925, the Burma Govern-
ment wired to the Bengal Government inquiring if the latter would sanc-
tion a certain amount for the performance of the Durga Puja by the State
prisoners at Mandalay; and that the Bengal Government wired back on the
28th of August, 1925, to say that they declined to make any grant for the
purpose? .

(d) Is it a fact that the Chief Secretary to the Government of Burma
wrote to the Jail authorities that in view of the decision of the Govern-
ment of Bengal, the Puja expenses should be met by the State prisoners
themselves from their diet allowance?

The Honourable Sir Alexander Muddiman: (a) A representation was
recvived,on the 25th August, to which the reply eventpally given was that
Gevernment did not see its way to make any contributions from public
funds towards religious ceremonies, particularly as adequate facilities were
provided in the jail for the religious duties of the detenus. Meanwhile, as
the Honourable Member is aware, the Superintendent of the Mandalay
Jaii had on verbal representations made by the prisoners, advanced sums
aggregating Rs. B00. Subsequent representations were made and rejected
after a reference had been made to the Government of Bengal.

(b) I understand that the Inspector General did make a statement to
the effect that the amount of allowances was ultimately decided by the
Government of India and the Government of Bengal.
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(c) The Government of Burma communicated the prisoners’ request to
the Government of Bengal who refused it. _

(d) Orders were issued to the effect that the amounts expended should
be recovered from the allowances of the prisoners. As the Honourable
Member is aware the recovery was subsequently waived.

Mr. K, 0. Neogy: Were the representations referred to in clause (a) of
m)y question forwarded to the Government of India by the local authorities?

The Honourable 8ir Alexander Muddiman: I think so, Sir; but I should
like to have notice of that question.

GRANT OF ALLOWANCES TO THE STATE PRISONERS AT MANDALAY FOR
REeriarous CEREMONIES.

1181. *Mr. K, 0. Neogy: (o) When was the Durga Puja celebrated by
the State prisoners at Mandalay; and when and from what source did the
Government of India first come to know about the claim made by the said
State prisoners for the Puja allowance? ‘

(b) Did the Government of India hold any communications with the
Burma Government on the subject, if so, on what dates did they send these
communications, and on what dates were the replies received ?

(c) Did any representations made by the State prisoners at Mandalay
on the subject reach the Government of India; if 80, what dates did they
bear, and on what dates respectively were they received by the Govern-
ment of India?

The Honourable Sir Alexander Muddiman: (a) and (b). I refer the Hon.
ourable Member to the statement made by me in the House on the 1st
March.

(¢) One representation wag received by the Government of India on the
11th February bearing the date 16th January, 1926.

Mr. K. 0. Neogy: Sir, may I put questions Nos. 1182 to 1187 standing
in the name of Mr. C. S. Ranga Iyer? I have been authorised by him in
writing to put these questions on his behalf. (Loud Applause.)

Mr. K. Ahmed: May I ask, Sir, whether my friend is representing in
this Chamber the Swarajists who have walked out? (Cries of ‘' Order,
order .) .

REeronr o Mgr. Parrerson oN THE TREATMENT of StaTE PRISONERS
IN TRE MANDALAY JAIL.

1182, *Mr. K. O. Neogy (on behalf of Mr. C. 8, Ranga Iyer): 1, Is it &
fuet that Mr. Patterson, Commissioner of Prisons, England, was asked by
the Chief Secretary to the Burma Government to inspect the Mandalay
Jail and to submit a confidential report about the detenus there?

2. Is it a fact that immediately on entering the ward of the detenus
and before making any inquiries whatsoever he remarked as follows:
“You are treated better here than in any other part of the world . . ., . May

I take it that I have the pleasure of meeting eight of the most dangerous
men in India?”’

8. Is it a fact that on his making the said remarks, he was told that
detenus were not prisoners and had not been brought to trial?
A2
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4. Is it & fact that in answer to certain questions put to him, Mr.
Patterson confessed that he had not seen any jail outside Europe, and that
there were no detenus in England?

5. What was the object of Mr. Patterson’s visit?

6. Has Mr. Patterson submitted any report to the Government regarding
the said detenus at Mandalay?

7. Are the Government going to publish the report? If so, when is tHe
report likely to be out?

The Honourable Sir Alexander Muddiman: Mr. Patterson is visiting and
reporting generally on jails in Burma and the Local Government considered
it desirable that he should visit the detenus so a8 to have first hand informa-
tion as to the conditions under which they were restrained and also give

overnment the views of one entirely unconnected with jail administration
as to the arrangements and comforts provided. He has not made any
formal report but has stated verbally that he regards the arrangements
made as excellent. It is not proposed to issue any report on the subject.
Government have no knowledge of Mr. Patterson’s conversation with the
detenus.

GRANT OF ALLOWANCES TO THE STATE PRISONERS AT MANDALAY FOR
Rxrieiouvs CEREMONIES.

1183. *Mr. K, 0. Neogy (on behalt of Mr. C. 8. Ranga Iyer): 1. Is it
a fact that the Government refused to sanction any money for the perform-
ance of Pujas by the State prisoners at Mandalay? If so, on what grounds?

2. Is it a fact that they made a representation stating that in the Alipore
Jail & sum of Rs. 1,200 per year is granted as allowance to the Chaplains
attached to the jail for the benefit of Anglo-Indian prisoners there?

The Honourable 8ir Alexander Muddiman: (1) I invite the Honourable
Member's attention to the statement made by me on the 1st March.

(2) Yes.

ProvisioN oF WakM CLOTHING FOR THE STATE PRISONERS AT
MaNDALAY.

1134. *Mr, K. 0. Neogy (on behalf of Mr. C. 8. Ranga Iyer): 1. Is it a
fact that in December last the detenus at Mandalay asked Major Shepherd,
the then Superintendent, to sanction expenditure on extra warm clothing
required by the detenus?

2. Is it a fact that Major Shepherd offered conviet blankets (otherwise
known as eoolie blankets) to Mr. Bubhas Chandra Bose and other detenus?

8.'Ts it a fact that Mr. Subhas Chandrs Bose indignantly declined the
offer and brought the matter to the notice of the Inspector-General of Prisons,
Burma? Have any steps been taken thereon?

The Eonouublo Sir Alexander Muddiman: The question of the provision
‘of warm clothing is under the consideration of the two Local Governments.
Ar an emergency measure, s brand new jail made hospital blanket was
oftered by Major Shepherd to Mr. Bose who complained of the cold. He
took offence at this snd the matter was brought to the notice of the Inspec-
tor General of Prisons, who was however satisfied that no offence was
meant, The Local Government do not propose to take any further action.
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CLOTHING ALLOWANCES FOR THRE STATE PRISONERS AT MANDALAY._

1185. *Mr. K. 0. Neogy (on behalf of Mr. C. 8. Ranga Iyer): 1.1s it &
fact that at the time of his last visit to Mandalay (viz., in January, 1926),
the Inspector General of Prisons, Burma, told The detenus there that the
question of their allowance and decisions regarding their place of confinement
rested with the Bengal Government and not with the Burma Government ?
Was that in direct conflict with the statements by Sir Hugh Stephenson
recently in the Bengal Legislative Council?

2. Will Government be pleased to state whether his version ig true or
that of the Inspector Gencral of Prisons, Burma?

8. Is it a fact that the allowance for clothing of the said detenus has
been exhausted, and that the delenus are without any funds for meeting
their clothing requirements till August next? ‘

4, Is it a fact that the said detenus have made representations to
Government for further grants for their clothing? Have any orders been
passed on the said representations? If not, why not?

The Honourable Sir Alexander Muddiman: (1) The Inspector General
of Prisons made a statement to the effect that the amount of allowances
and places of confinement were ultimately decided by the Government of
India and the Government of Bengal.

(2) I would refer the Honourable Member to the statement made by
m¢ on the 1st March.

(8) and (4). The clothing has been exhausted.. The detenus have made
renresentations in the matter and these are under counsideration.

l [} b [}

INADEQUACY OF THE ALLOWANCES OF THE STATE PRISONERS AT
MANDALAY FOR THE PURCHASE OF NEWSPATERS, MAGAZINKS,
Tomer Requisites, Erc.

1136. *Mr. K. 0. Neogy (on behalf of Mr. C. 8. Rangs Iyer): 1. Is it a
fact that an allowance of Rs. 7 per month has been made by Government
to each detenu for the purchase of two newspapers, one magazine, toilet
requisites, stationery and other articles which do not come under the des-
cription of clothing? Is it a fact that the Inspector Genersl of Prisons,
Burma, has admitted that it is impossible to meet the above requirements
within Rs, 7?

The Honourable Sir Alexander Muddiman: The increase of the allow-
ance of Rs. 7 is being considered.

Repvcrion 18 ThE WEIGHT or Mni. Scrwas CHaNDpra Bose, 4 StaTe
PrisoNBr AT MaXDaLAY.

1187. *Mt. K. 0. Neogy (on bshalf of Mr. C. 8. Ranga Iyer): Is it a
fact that Mr. Bubhas Chandra Bose's weight has gone down and that his
present weight is 156 lbs.? ‘

The Honourable Sir Alexander Muddiman: Mr. Bose's present weight
ha been reduced to 144} pounds owing to his having been on hunger-strike.

Mr. 8. 0. Ghose: May I ask the questions standing in the name of Mr.
Amar Nath Dutt, Sir?
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Mr. President: Has the Honourable Member been authorized?
. Mr. 8. 0. Ghose: He has authorised me in writing. (Loud Applause.)

ARRANGEMENTS ForR FinnIN¢ THE  OfriciaTING  VACANCY OF
StrerINTENDENT of THE GoVErNMENT TEST HOUSE AT ALIPUR.

1138. *Mr. 8. O. Ghose (on behalf of Mr, Amar Nath Dutt): Is it a
facy that the Superintendent of ihe Government Test House at Alipur is
shortly going on long leave? 1If so, do the Government propose to appoint
the Physicist of that office to act for him and appoint an Indian in place
of the Physicist ?

The Honourable Sir Bhupendra Nath Mitra: The reply to the first part
of the question is in the affirmative. Government have decided to appoint
the Physicist to officiate as Superintendent, Government Test House, dur-
ing the absence on leave of the substantive incumbent and to entrust to
him, as & purely temporary measure, the duties of the post of Physnclst in
addition to his own.

ArroINTMENT OF AN INDIAN TO OpriciaTe a8 CHIEF CONTROLLER OF
StorEs.

1189. *Mr. 8. O. Ghose (on behalf of Mr. Amar Nath Dutt): Is it s
fact that the present officiating Chief Controller of Stores is shortly _going
on leave? If so, do the Government propose to appoint an Indian in his
place?

The Honourable Sir Bhupendra Nath Mitra: The reply to the first part
of the question is in the affirmative and to the second part in the negative.

NuMBER OF INDIAN GazETTED OFFICERS WHO HAVE RESIGNED OR BEEN
DISCHARGED FROM THE INDIAN STORES DEPARTMENT DURING THE
PAST TWO YEAUS.

1140. *Mr. 8. O. Ghose (on behalf of Mr. Amar Nath Dutt): Will the
Government be pleased to state how many Indian gazetted officers appointed
to the Indian Sfores Department have resigned or been discharged during
the past two years? What were the qualifications of these officers? Is it a
fact that some of them were practic&ly compelled to resign?

The Honourable 8ir Bhupendra Nath Mitra: One Indian gazetted officer
appointed to the Stores Department was discharged during the last two
years. Another such officer expressed his intention not to renew his agree-
ment with the Government on its expiry, and having secured another
appointment before his agreement terminated, he resigned. bis appoint-
ment forthwith under Government. A third Indian garetted officer resigned
his appointment on the expiry of his period of probation. He had proved
himself to be ‘unsuited for the efficient performance of the duties of his post
and was offered the option of resxgnmg the appointment, which option he
availed himself of.

A statement showing the qualifications of these officers is placed on the
table.
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Qualifications,

{1) Of the Indian officer who was discharged :
M.8c., Calcutta (1st Class).
D.Sc. (London).
Premchand Roychand Scholar.
{2) Of the Indian officer who resigned after securing appomtment elsewhere :
B.Sc., Calcutta. '
B.Mgr., Sheffield.
Btudied Metallurgy in London and Sheffield.
(3) Of the Indian officer who resigned on the expiry of period of probation :
Graduate in Science, Allahabad University.

B.Sc. (Honours), Engineering (Civil, Mechanical and Electrical) of the
University of Glasgow.

AM.I.C.E. of London.
Associate Member of the Institute of Engineers and Shlpbmlderd, Glasgow.
Member, Sanitary Institute, London.

Holder of the Certificate of Proficiency in Engineering Science from the
University of Glasgow.

THE OFFICIATING FiNaNciaL Apviser, Posts aND TELEGRATHS.

1141. *Mr. 8. 0. Ghose (on behalf of Mr. Amar Nath Dutt): Is it a
fact that the present Financial Adviser of Posts and Telegraphs belongs
to the Military Accounts Service and has had no previous experience of
Post and Telegraph finances? If so, will the Government be pleased to
state why no Indian officer of the Civil Accounts Department was appointed ?
‘What is the pay of the post and what is the pay of the post which the
present incumbent held in his own service, prior to his present appointment ?
‘Was there no Indian officer of the Finance Department of sufficient standing
available for the post?

The Honourable Sir Basil Blackett: The Honourable and absent Mem-
ber presumably refers to the officiating Financial Adviser. He was appoint-
ed to officiate with a view to testing his capabilities in.the same way as
had been done in the case of two members of the Civil Accounts Depart-
ment on previous occasions when an officiating appointment had had to
be made. The pay of the post is 2,500—125—8,000, and the pay drawn
before appointment to that post, by the present mcumbent in his sub-
stantive appointment was Rs. 1,450 plus £80.

No~-Orrician Binns 1N THE LEGISLATIVE ASSEMBLY.

1142. *Mr. 8. 0. Ghose (on behalf of Mr. Amar Nath Dutt): Will the
Government be pleased to state:

(1) The number of non-official Bills of which notice was given to
introduce in the Legislative Assembly from January 1924—
February 1926?

(2) The number of non-official Bills that were actually introduced
in the Legislative Assembly from January 1924—February
1926?

(3) The number of non-official Bills that were actually taken into
- oonsideration from Jenuary 10241626, by the Legis]ative
Assembly?
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(4) The number of non-official Bills that were passed by the Legis-
lative Assembly from January 1924—February 1926?

(5) The number of non-official Bills passed by the Legislative
Assembly and rejected by the Council of State during January
1924—February 1926?

(6) Whether any non-official Bill has become law during the period
of January 1924—February 19267
Mr. L. Graham: (1) (a) January to September Session, 1924—51 Bills.
(b) January to March Session, 1925—50 Bills,
(¢) August to SBeptember Session, 1925—85 Bills.
(d) January and February, 1926—52 Bills.
(2) 40 Bills were introduced.
(3) 9 Bills were taken into consideration.
(4) 5 Bills were passed by the Legislative Assembly.

(5) 4 Bills were passed by the Legislative Assembly and rejected by
the Council of State.

(6) None.

OrriciaL Bints IN THE LEGISLATIVE ASSEMBLY.
1143. *Mr. 8. O. Ghose (on behalf of Mr. Amar Nath Dutt): Will the

Government be pleased to state the number of official Bills :

(1) notice of whiech was given for introduction ;

(2) actually introduced;

(8) taken into consideration;

(4) passed; S ;

(5) have become law from January 1924 to February 19267

Mr. L. Graham: (1) (a) January to September Session, 1924—21 Bills.
(b) January to March Session, 1925—17 Bills.
(c) August to September Bession, 1925—21 Bills,
(d) January and Februsry, 1926—18 Bills.

(2) 78 Bills were introduced.

(8) 57 Bills were taken into.consideration.

(4) 55 Bills were passed.

(5) 52 Bills (excluding two which were certified by the Governor
General).

ArLoTMENT oF MORE TiMe Por Nox-Orriciat BirLs 1N THE LEGISLATIVE
ASSEMBLY.

1144. *Mr, 8. 0. Ghose (on behalf of Mr. Amar Nath Dutt): (1) Are
the Government aware that there are a large number of non-official Bills
pending ? .

(2) Is it the intention to allot more days for non-official Bills so as to
facilitate the disposal of the pending Bills before the dissolution of the
present Assembly ?
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Mr. L. Graham: (1) Yes.

(2) Under rule 6 of the Indian Legislative Rules it is the Governor
General who ullots days for the transaction of non-official business after
considering the state of business in the Chamber. Owing to the present
state of business there is no prospect of another day being sllotted for non-
official business during the current Session.

Mr. K. Ahmed: The majority of the Bills are given notice of by Members
of the Swaraj Party who walked out of this Assembly. Is not that so?

Diwan Bahadur M. Ramachandra Rao: May I suggest to the Leader of
the House that he will request the Governor (Jeneral to allot some days

for the Bills which are pending?

The Homourable Sir Alexander Muddiman: Quite definitely no. I told
the House the other day that the state of Government business was
very congested now and, unless the House proceeds with greater expedi-
tion to dispose of what business is on the paper, I am afraid much will be
left undone.

Diwan Bahadur T. Rangacharjar: Will the Government consider the
desirability of advising or recommending to the Governor General to allot.
more time for.the Legislative Session?

The Honourable Sir Alexander Muddiman: Sir, .1 am rather surprised
at the request when I consider that two days were allotted to the House to-
diseuss the Budget, but it has not done so.

Sir Harli Singh Gour: Is the Honourable the Home Member aware
that it was the desire of this part of the House to discuss the general Budget,
ut that the Honourable the President unexpectedly adjourned the House?"

The Honourable Sir Alexander Muddiman: No, Sir, it is not my infor-
mation.

Sir Hari Singh Gour: Has the Honourable the Home Member’s atten-
tion been drawn to a paragraph in the papers which appeared on behalf of
the Independent Party, saying that they were not parties to the conspiracy
of silence after Tunch on the first day?

The Honourable Sir Alexander Muddiman: That, Sir, I heard from the
lips of my Honourable friend who sits opposite.

Kban Bahadur W. M. Hussanally: May I inquire what will be the last
day of the Session?

The Honourable Bir Alexander Muddiman: I am not in a position to
make any statement on that at present. It will depend on the progress
of Government business. '

Diwan Bahadur T. Rangachariar: May I ask the Honourable the Home-
Member if the two days mentioned were official or non-official days?

The Honourable Sir Alexander Muddiman: I quite follow the Honour-
able Member but they were allotted by the Governor General for the-pur-
pose of genersl discussion of the Budget.
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8ir Hari Singh Gour: May I usk the Honourable the Home Member
whether, after the Governor General had allotted two clear days for the
peneral discussion of the Budget, why that time was curtailed, and whether
any amends will be made to this House for ‘the curtailment of the time
allotted for the Budget discussion?

The Honourable Sir Alexander Muddiman: I may remind my Honour-
able friend of the well-known proverb, ‘‘ You may bring a horse to the
water but you cannot make him drink."” :

ARRANGEMENTS For THE Disrosat, or FoRrrioN PARCELS IN THE
Carcurra GeNeraL Posr OFrick.

1145. *Mr. 8. 0. Ghose (on behalf of Mr. Amar Nath Dutt): (a) Is it a
fact that Mr. C. D. Rae, Presidency Postmaster, Calcutta, drafted auxi-
liaries from the various Departments of the Calcutta General Post Office
to work in connection with the disposal of foreign parcels despite the Gov-
ernment of India’s sanction of overtime allowance for the work? If so,
was he authorised to ignore the decision of the Government of India?

(b) Is it a fact that no arrangement for the work of the auxiliaries is
made by him and that they have to pull up the arrears? “If so, why?

(¢) Will the Government please state what procedure is being followed
at the Bombay General Post Office for the disposal of inward foreign parcels?

(d) Do the Government propose to order that the same procedure be
wadopted in Calcutta General Post Office?

The Honourable Sir Bhupendra Nath Mitra: (a) The Honourable Mem-
ber’s attention is invited to the reply given by me on the 22nd February,
1926, to part (2) of Mr. 8. C. Ghase’s unstarred question No. 169.

(b) It is presumed that the drafting of auxiliaries to the Foreign Parcel
Department does not cause arrears, otherwise the Presidency Postmaster
would not be able to spare their services. -

(c) In the Bombay General Post Office the permanent staff of the
Inward Foreign Parcel Department deals with inward foreign parcels up to
n certain numerical limit, beyond which extra staff is employed according
to an approved scale. The extra clerks are drawn from other Departments
of the General Post Office and are paid at Rs. 2 a day, the extra menials
employed are outsiders.

(d) No. On the contrary the Director General proposes to see whether
the Calcutta system cannot be introduced into Bombay in pursuance of
the policy of making the staff more mobile.

DrarTING oF Mex rroM THE CORRESPONDENCE DEPARTMENT TO WORK
n?"' tHE PancEL CounTteEr or THE GEnEraL Posr Orrice, Carcurra.

1146. *Mr. 8. O. Ghose (on behalf of Mr. Amar Nath Dutt): Is it a
fact that Mr. C. D. Rae, Presidency Postmaster. Calcutta, drafted men from
‘the Correspondence Department, General Post Office, to work in the parcel
ecounter? If so, will the Government please state the reason of such fre-

~~quent drafting?

Mr. H. A. Sams: Yes. The reason is that it is imperative that the
.staff should be mobile in order to meet pressure of work at the rush hours.
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Loss or Parcer Bags axp INsurep ARTICLES IN THE GENERAL
Posr Orrice, Carcurra.

1147. *Mr. 8, 0. Ghose (on behalf of Mr. Amar Nath Duit): (a) Is it a
Tact that parcel bags and other valuable articles are left scattered in the
Department and Mr. C. D. Rae, Though requested to make necessary
arrangements for the safety of the articles, has not taken any steps to doso?

(b) If not, do the Government propose to make inquiries und siate the
reason ?

(c) Has the attention of Government been drawn to the fact that the
loss of parcel bags and insured articles are on the increase in the Calcutta
General Post Office and Calcutta Sorting during the regime of Mr. C. D.
Rae in comparison with that during the regime of his predecessors? If
80, have the Government ascertained the reason?

Mr. H. A. 8ams: (¢) No.
(b) Does not arise.
{o) No.

OverwORKED O¥FICIALS IN THE GENERAL PosT OFFICE, Carncurra.

1148. *Mr, 8. 0. Ghose (on behalf of Mr. Amar Nath Dutt): (a) Are
the Government aware that a leave reserve is not promptly sent fo work
in place of officials on.leave especially in the Import, Registration and Parcel
Departments of the General Post Office and in the several Town Sub-Offices
and that the existing staff are compelled to manage the duties of the
absentees in addition to their own, for a long time?

(b) Do the Government propose to direct the Presidency Postmaster to
sce that the officials are not subjected to such extra work?

Mr. H. A. Bams: The answer to both parts of the question is in the
negative.

EnprrLoyMENT oF VaN Proxs IN aALL THE SECTIONS OF THE RaiLway
Ml SERVICE.

1149. *Mr. 8. 0. Ghose (on behalf of Mr. Amar Nath Dutt): (a) Has
the attention of the Government been drawn to the fact that van peons are
not sanctioned by the authorities for all the sections of the Railway Mail
Service and that the sorters are also required to do the work of the van
peon in addition to their onerous duties?

(b) Will the Government.please state whether it is a part of the duty of
the gorters to do menial work as well? If not, why are van peons not
sanctioned for all the sections in the Railway Mail Service?

Mr. H. A. Sams: (a) Yes. Van peons are sanctioned for Railway Mail
Service sections where the duties are onerous.

(b) The work in question is not menial work. In some sections the work
is not onerous cnough to require the assistance of Van peons.
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Contraor witH MEesses. GarraGE aAND Co. o¥ MaDBAS POR THE
CONVEYANCE OoF MaIns IN CALCUTTA.

1150. *Mr. 8, 0. Ghose (on behalf of Mr. Amar Nath Dutt): (¢) Is it a
fact that the Government have entered into a contract with Messrs. Garrage-
& Co. of Madras under the terms of which the contractors have taken over
charge of the conyeyance of mails in Calcutta and of the motor fleet formerly
under the control of the Postal Department?

(b) If 8o, will the Government please lay on the table a comparative
statement showing the costs of mail conveyance in Calcutta before and after-
the contract? .

‘(¢) Is it a fact that the old motor vans have been sold to the contractors?
It so, will the Government please lay on the table a statement showing
the dates of purchase of the cars and their original price as well as the
price at which they have been sold to the contractors?

(d) Will the Government please state if the contract system has resulted
in any saving of expenditure? It the answer be in the affirmative, what.
will be the actual amount of saving annually? If the answer be in the
negative, will the Government please state the reasons why the eontract
system has been introduced?

(e) Is it & fact that the services of all the motor-drivers who were
attached to the Calcutta General Post Office motor fleet prior to its
transfer to the control of Messrs. Garrage & Co., weére dispensed with? If
80, what was the length of the service of each individual?

() Is it not a fact that the motor drivers rendered faithful and efficient:
service during the gas strike and taxi-strike in Calcutta at great risk to
their personal safety?

(9) Is it @ fact that after transfer of the Madras General Post Office
motor fleet to the control of Messrs. Garrage & Coy. the motor drivers
whoso services were dispensed with received from Government a decent
amount as gratuity in consideration of their past service in tha Department ?

(k) Do the Government propose to sanction the payment of an adequate
gratuity to the discharged motor drivers of Calcutta.

Mr. H. A. 8ams: (a) Yes.
(b) A comparative statement is placed on the table.
(6) Yes. A statement is placed on the table.

(d) Yes. The annual saving at present is Rs. 84,000 approximately.
The saving will be further increased by Rs. 6,000 per annum from the 1st
September 1930, when the subsidy will be reduced to Rs. 16,500 per month.

(¢) Yes. A list showing their names and length of service is placed
on the table. ‘ -

(N No.

(g9) Yes.

(k) As the men were holding non-pensionable appointments and were
liable to discharge on a-month’s natice they are not entitled to any gratuity.
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Statement laid on the table with reference to part (b) of Mr. Amar Nath Dutt’s
starred question No. 1150.

a) Before the contract
b) After the contract
(%)
(i4)

() includes {

Rs,

. . . 2,656,000 spproximhly.

. . . s!

. . 4,000 Extra despatches,
28,000 Pay of staft of

“Statement laid on the table with reference to part (c) of Mr.
starred question No. 115

mail department
of the Calcutta
General Post
Office.

Amar Nath Dutt's

Original cost
Class of vehicles. Van No. Date of purchase. according to
book.
. Rs,
1, Ford § ton . . . B 53 [ May 1818 ., ., . . 7,676
2.  Ditto , . . 640 | September 1921 . . 4,223
8. Ditto . . . . 874 | December 1921 . . 4,476
4. Ditto o+ < o . 1060 | Angust 1924 . . 2,800
b. Ditto . . . . 1076 | September 1924 . . 2,800
6. Ford1ton . . . . 261 | November 1919 . . . 4,240
7.  Ditto . . ‘ . 261 | December 1919 . 8,740
8, Ditto . . . . 262 | January 1920 . o 8,740
9. Ditto . . . . 272 | January 1920 . . . 8,740
10.  Ditto B . . . 270 | February 1920 . . . 8,740
11, Ditto « + o+ . 208 | April 1920 . . 8,798
12 Ditto . . .« . 207 | April 1020 | . 8,708
18,  Ditto e e 151 | May 1920 3,798
14, Ditto . . . . 298 | May 1020 . . 8,708
15,  Ditto . . . 199 | August 1920 . . . 8,741
18, Ditto . . . 200 | August 1920 . ' 8,741
17 . Ditw . . . 516 | A I‘l] 1921 . . . 5,852
18. Ditto . . . 673 December 1021 . 5,449
19. Ditto . . . 676 | December 1921 . . . 5,449
20. Ditto . . . . 685 | January 1922 . . 5,449
21. Ditto . . . . 884 | January 1922 . . 4,960
22.  Ditto . . . . 699 | February 1922 . 4,909
28. Ditto . . . . 708 | March 1922 . ., . . 4,989
24 Ditto . - . . 1087 | June 1024 . . . 3,200
25. Ditto . . . . 1048 | July 1924 . . 8,200
'28. Denb . . . 110 Dccember 1918 8,484
27. Overind 4 ton . . 100 | July 1918 7,054
28.  Ditto ., . . 101 | July 1918 . 7.064
'20. Ditto . . . 102 | Junc 1918 ., . 7,054
80. Ditto . . 105 | June 1918 | . 7 054
81 Ditto . . . 106 | May 1918 ., 7,064
82 Ditto . . 20 | August 1917 . . 5,804
33, Federsl § ton .o 80 | July 1918 .o 8,456
84.  Ditto .. 122 | April 1019 . 11,544
8b Ditto . . . 128 | April 1919 8,503
36.  Ditto . . 126 | Apri 1919 10,651
87. Commer 34 ton . . 271 | February 1020 13,818
88,  Ditto . .o 156 | May 1940 18,602
B89, Ditto . . . 126 | August 1920 . 18,242
40,  Ditto . . . 481 | January 1921 14,642
41, Buick . . . . 43¢0 1918 . 6,500
2.2 4 ton Trailor 120 . 9,608
48. ) : ‘
2,72,052

The total price paysble by the Contractors i Rs. 87,165 ae fixed by the Tribunal of Arbitra-
ticn of the Bengal Chamber of Commerce. The sale price of ecch car is not yet available.
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Statement laid on the table with referemce to part (e) of Mr. Amar Nath Dutt’s
starred question No. 1150

Date of entr L
Name, y e:fgth
N dopartment. service,
Year. Month,
1. Arjun Singh I ., . . . . . | 10th Deccmber, 1919 .| b 8
2, Narain Singh . . . . . Ditto . . Ditto,
8. Bhagwan Smgh . . . . . Ditto . Ditto,
4, Hari Pada Das, . . . . . Ditto . . Ditto.
6. Amrita Lal Das . . . . . Ditto L Ditto.
6. Abir Chand Ram_ . . . . . Ditto . . Ditto,
7. 8k. Abdul Karim . . . . " Ditto . . Ditto,
8. Mafzal Hosain . . . . Ditto . . Ditto,
9. Debendrea Nath Umbter]n . . . . Ditto . . Ditto.
10. Arjun Sing II . . . . Ditto . . Ditto.
11. 8k. Abdulla Khan .. . PR . +  Ditto . . Ditto.
12. Sukh Ram Das. . . . . . Ditto . . Ditto.’
18, Suchar Singh . . . . ! Ditto . Ditto,
14. Panchu Gopal Dutt . . . . . Ditto . . Ditto.
15. C. Gomes . . . . . Ditto, . . Ditto,
16. Lachman La.ll . . . . . Ditto . . Ditto.
17. Babu Lall . . . . . . Ditto . . Ditto,
18. Jogendra Singh . . . . .| 18th Jnnusry, 1920 18 7
19. Bisoon Das .. . . . | 28th April, 1920 6 4
20, Annada Prosad Da- . . . . .| 5th May, 1920 5 3
21, Sk. Sukkur . Ve . . .| 10th May, 1920 5 3
22, Basanta Kumar Sarker ° . . . .| 11th May, 1920 ., . 5 8
28, Golam Ali Sircar . . . .| 26th August, 1920 . . 3 1
24, Satish Chandra Nag - . . .| 1st March, 1921 . 4 6
26. Dal Singh . AN . . .| 6th May, 1921 4 3
26, Santa 8ingh . . . . .| 16th May, 1021 | 4 8
27, Dharapaty Chakrn.burty . . ‘ . | 12th Soptember, 1921 3 11
28, C. C. Banerjeo . . . . . .{ 1st November, 1921 3 9
20. D.N. Sircar -, .. PR . .| 10th March, 1922 . 3 5.
80. S. P. Mitter - . . . . .| 6th August, 1922 3 0
81. Narendra Nath Goswami . . . .| 18th September, 1922 2 11
82, H. N. Ganguli. . . . . . .| 23rd February, 1922 | .3 6
88, J.N.Nath .. .. . . . .| 18th March, 1922 , . . 8 5

ArroINTMENT OF M. O. C. JAcOB, 1aTE AssisTant Trarric SUPERVISOR,
Carcutra GeneraL Post Orrick, as  Heap Cmmx, Maurs,

1151. *Mr. 8. 0. Ghose (on behalf of Mr. Athar Nath Duft). (a) Is it a
fact that Mr.. O. C. Jacob, the late Assistant Traffic Supervisor of the
Calcutta General Post Office, who was recruited direct for ‘the appointment
specially created for him was discharged from the date of abolition of the
motor fleet in the Calcutta General Post Office along with the motor drivers?

(b) Is it a fact that in reply to a reference. made by the Honorary
General Secretary, Provincial Postal and R. M. B. Association, Bengal
and Assam the Postmaster General, Bengal, has ‘admitted that Mr. O, C.
Jacob has been transferred to the genersl line’ and ‘appodinted as Head Clerk,
Mails, as a temporary measure ?

(c) Will the Government please state why Mr. Jacob, who has no
claim to any appointment in the general line, has been provided in a
selection grade appointment in the general line even as & temporary
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mesasure in supersession of the claims of a large number of deserving
permanent officials?

(d) Do the Government propose to direct him to cancel the arrangement
and fill up the appointment by a senior deserving official? If not, why not?

Mr. H. A. S8ams: (a) Yes. Mr. Jacob’s appointment came under re-
duction on the 81st August, 1925.

(b) Yes.

(c) and (d). Mr. Jacob had 5 years and 7 months’ pensionable service
when his appointment was brought under reduction. ~The action taken in
in accordance with the provisions of articles 426 and 427 of the Civil
Service Regulations.

Traxsrer o Mr. O’DELL ¥rROM THE SUPERINTENDENTS’ LINE TO THE
Post™asTERS’ LINE.

1152. *Mr. 8. 0. Ghose (on behalf of Mr. Amar Nath Duit): (@ Isita
fact that Mr. O'Dell who was recruited as a probationary Superintendent
failed in the departmental examination for recruitment of Superintendents
and has been appointed as a gazetted Postmaster on Rs. 850—6850 over the
head of several deserving senior officials?

(b) If so, do the Government propose to cancel his appointment and
fill up the ‘appointmerit by a senior deserving official in the Postmaster’s
line? If not, why not?

The Honourable Sir Bhupendra Nath Mitra: (2) Yes. Mr. O'Dell’s
transfer from the Superintendents’ line to the Postmasters® line was made
on equal pay. '

(b) Government do not see any reason to interfere with the Director
-General’s discretion in the matter.

-CoMPENSATION 70 THE DBPEXDEXNTS OF Gokur BrrMax, o Posrar
RuNNER, MURDERFD BY RoBBERS.

1153. *Mr. B. 0. Ghose (on behalf of Mr, Amar Nath Dutt): (2) Has
the attention of Government been drawn to the fact that one (GGokul Burman,
a runner in the Patgram Mathabhanga line, was murdered by robbers in
broad daylight while carrying mails ? '

(b) Will the Government please say what provision. has been made
for his family? :

Mr. H. A. Sams: (a) Yes.

(b) A pension of Rs. 4 per mensem was granted tc the son of the
deceased runner with effect from the 8th May 1925.

Mr. K. Ahmed: Was there any amount of money paid for the funera!l
or cremation?

Mr. H. A. 8ams: T must have nolice of the question.
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LocaL ArLowaXces rorR PosTaL AND RaiLway Mairn SERvicE QFFIOIALS
IN ASsAM.

1154. *Mzr, 8. 0. Ghose (on behalf of Mr. Amar Nath Dutt): Will the
Government please state how far the scheme of local allowances for postal
.and R. M. 8. officials in Assam has been examined and with reference to
the Honourable 8ir' Bhupendra Nath Mitra’s reply to question No. 1059, on
the 8rd March, 1925, what decision has been arrived at in the matter?

The Honourable Sir Bhupendra Nath Mitra: The Railway Mail Service
officials in Assam already get local allowances. The scheme referred to
by the Honourable Member related to the local postal staff only, not to
the Railway Maill Service.

2. The result of the examination of the scheme was that orders were
issued by Government in April, 1925, sanctioning the grant of compensatory
allowance to the following ‘officials:

(1) the Inspectors of Post Offices, Sylhet and Karimganj sub-divi-
sions,

(2) the Sub-Bostmesterssand clerks of Kohima, Lakhimpur North,
Mokokhung, Kongon, Mao and Sadiya Post offices, and

(8) the Bub-Postmaster, Kolasib Post Office.

8. Government are also issuing further orders extending the concession
%o the Sub-Postmaster Dimapur, and the Branch Postmaster, Wokka.
; )
AcTION TAKEN AGAINST MR. M. Lamiri, SuPERINTENDENT, RatLway
MaiL SERVICE, SILCHAR, FOR INSULTING THE SUB-POSTMASTER,
KvuLavuRra.

1155. *Mr, 8. 0. Ghose (on behalf of Mr. Amar Nath Dutt): (a) Has
‘{he attentlion of Government been drawn to the fact that Mr. M. Labhiri,
‘Superintendent, R. M. 8., ‘“ § " Division, Silchar, insulted Babu Surendra
‘Nath Gupta, Sub-Pogtmaster, Kulaura?

(b) Is it a fact that the Honorary General Secretary, All-India
(including Burma) Postal and R. M. 8. Union, represented the matter
‘to the Director General of Posts and Telegraphs who in reply informad
him that the matter was receiving his attention?

(c) Will the Government please state whether inquiry was made into
the case® If so, what action was taken against the Superintendeat?

The Honourable Sir Bhupendra Nath Mitra: Government have no in-
Tormation on the subject.

REXT oF THE QuanTErRs occuriedD BY Mr. R. H. LrGaE, Trarric
SteervisoR, GENERAL Post OFFICE, CALCUTTA.

1156 *Mr. 8. 0. Ghose (on behalf of Mr. Amar Nath Duit): (a) Is it o
Tact that Mr, R. H. Legge, Traffic Supervisor, Calcutta General Post Office.
'has occupied the quarters intended for one of the Assistant Postmasters?
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(b) Will the Government please state if any rent is paid by him?
It o, how much?
Mr. H. A. 8ams: (a) Yes.

(b) Yes. The Traffic SBupervisor pays rent at 10 per .cent. of his salary.
He also pays charges on account of sanitary and electric fittings.

GRANT OF ALLOWANCES TO THE STATE PRISONERS AT MANDALAY FOR
Revicious CEREMONIES,

1157, *Mr. Gaya Prasad 8ingh: (a) Is it & fact that the expenses of
the last Durga Puja and Saraswati Puja performed by the State prisoners
and detenus in Mandalay Jail Have not yet been paid by Government?

. (b) Is it a fact that during the War, State prisoners and detenus
eonfined in Rajshahi Jail were allowed to perform the Durga Puja, and a
handsome grant was made by the Government for the purpose?

(o) Is it & fact that a similar grant was made for the prisoners confined
under Regulation III of 1818 in the Hazaribagh Central Jail in Bihar on
the occasion of the Durga Puja and Saraswati Puja?

(d) Is it a fact that the detenus confined in Berhampnur Jail in Janu-
ary, 1925, were allowed to perform the Saraswati Puja, and that a sum
of Rs. 60 was sanctioned?

(¢) Will the Government please state what amount, if any, has been
paid to or sanctioned for the prisoners in Mandalay Jail on account of
such religious performances?

The Honourable Bir Alexander Muddiman: (a) As & special case, the
expenses of the last Durga Puja amounting to Rs. 500 have been paid by
Government. No allowance was made for the Saraswati Puja.

(b) No. The facts are that & sum of Rs. 250, the expenditure of which
had been wmngly authorised in this connection by the jail authorities and
objected to in audit, was later sanctioned by Government in the special
circumstances of the case.

(¢) The Local Government report that no such grants have been made.

(d) The answer is in the negative. The amount was met from the
detenus’ allowances.

(¢) T have given the reply in answer to (a)

PAY Or THE STENOGRAPHERS ATTACHED TO THE Ramnway Boamrp
OFFICE.

1158. *Khan Bahadur Sarfaraz Hussain Khan: (a) Is it a fact that the
stenographers attached to the Railway Board office have not been given
the increased scale of pay recently sanctioned for the stenographers by the
Government of India, Home Department?

(b) If the answer to (a) be in the negative, will Government be pleased
to state the reasons?
The Honourable Sir Charles Innes: Yes, for the rcason that the Railway
Department stands on a different footing from the other Becretariat offices.
B
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HEeapinas or Wonrk assieNep To Mz. S. D. Gurra, Direcror or
EsraBrisuMENT, RalLway Boarb.

1159. *Khan Bahadur Sarfarax Hussain Khan: (a) Will Government
please lay on the_ table a statement showing the headings of work done
by Mr. 8, D. Gupta, Director of Establishment and those done by his
predecessor in office, Mr. F. Tomkins?

(b) Is it a fact that certain headings have been taken off from the
work of Mr. B, D. Gupta?

(c) If the answer to (b) is in the affirmative, will Government please
give reasons? ’ B

The Honourable Sir Oharles Innes: (a) A redistribution of work of the
Railway Board among the various branches of the Board’s office had to be
made in order to secure retrenchment of expenditure—vide pages 45 to 49
of the Proceedings of the Standing Finance Committee, Volume II, No. 8.
The redistribution was made at the time Mr. Tomkins was Director of
Establishment.

(b) and (¢). Do not arise.

OBJECTION TO THE USE OF THE WorD “ MuHAMMADAN ” IN GOVERNMENT
PUBLICATIONS,

1160. *Mr. 8. Sadiq Hasan: 1. Are the Government aware that the
word Muhammadan which the Government use very often in their books
and papers is incorrect?

2. Are the Government aware that the followers of Islam designate
themselves as Moslems and are called by the same name by the sister
communities?

8. Do Government propose to make this correction in their books and
papers in future?

The Honourable Sir Alexander Muddiman: I have only recently heard
that certain persons professing the faith of Islam object to being termed Mu-
hammadans. Indeed, I have been informed that educated Muslims have,
in connection with the present question, said they have never heard of any
such followers objecting to the term. The term, so far as I am aware,
has no objectionable significance, and further in certain phrases used
throughout the English-speaking world, such as ‘‘ Muhammadan Law ’’,
it would, I think, be impossible to effcet any change now. If, however,
the followers of Islam in this House can convince me that the feeling
against the use of the term is widespread amongst Muslims and that sub-
stantially other Muslims have at least no objection to the proposed change,
T am quite prepared to issue orders to secure that, wherever possible, in
letters issued by the Government of India in future the term ‘‘ Muslim "’
instead of ‘* Muhammadan ’’ shall be used. I consider that I am justified
in asking for such proof in view of the fact that the term ‘‘ Muhammadan *’
has been used for so long without objection.

Mr. K. Ahmed: Are the Government aware that, on account of not tak-
ing a sufficient number of ‘‘ Muhammadans '’ in the Government offices,
“‘ Non-Muhammadan '’ officers are liable to commit such and similar mis-
takes all through from beginning to end?
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The Honourable BSir Alexander Muddiman: I observe from my Honour-

able friend's supplementary question that he, at any rate, has no objec
tion to using the term ‘‘ Muhammadan.'’

NumBer oF KaseMirt Ofrickrs IN THE INDIAN AnrMmy,

1161. *Mr. 8. Sadiq Hasan: Will the Government please state the

number of Kashmiri officers in the rank of J'amsdar and in higher ranks
in the Indian Army?

Mr. E. Burdon: I am not sure what the Honourable Member means by
** Kashmiri officers '’. If the term Kashmiri excludes Poonch and Jammu,
‘there are no Kashmiri officers serving in the Indian Army. Nor are there
any statistics to show the number of officers from Poonch and Jammu.

{CoNsTRUCTION OF 4 Rarmmway StatioN NEaR THE KHausa CoLLEGE,
AMRITSAR.

1162. *Mr. 8. Sadiq Hasan: 1. Are the Government aware that a

very keen need is felt for a railway station near the Khalsa College,
Amritsar?

Are the Government aware that Mr. Wathen, the ex-Principal of
1he Khalsa College, obtained a promise from the Government for the
building of a station near the Khalsa College?

3. Are the Government prepared to build a railway station near the
Khalsa College?

The Honourable Sir Oharles Innes: 1. The Khalsa College is within 2
miles of Amritsar station, which is easily accessible by road.

2 and 3. Government are not aware of any such promise, but in 1928,
in order to serve the industrial requirements of the neighbourhood, the Rail-
way Administration had under consideration the opening of a station
between Amritsar and Chheharta, which would have been ncarer to the
Khalsa College than the Amritsar station. As a result of subsequent exami-
nation, however, it was decided to hold the proposal in abeyance as it was
found that industrial requirements could most conveniently be met by the
gradual extension, as required, of a third line from Amritsar to Chheharta.

UNSTARRED QUESTIONS AND ANSWERS.

RECRUITMENT OF OFFICERS IN THE ARCHZROLOGICAL DEPARTMENT.

210. Mr. N. M. Joshi: Will Government be pleased to state what rules

are in force for the recruitment of officers in the Archsological Depart-
ment?

Mr. J. W. Bhore: Assistant Superintendents are ordinarily recruited
from among the Archmological scholars, while the posts of Superintendents
are filled by the promotion of Assistant Superintendents. 9

B
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INCREASE OF THE CADRE OF THE INDIAN AROHMOLOGICAY DEPARTMENT.

211, Mr. N. M. Joshi: Has the attention of Government been drawn
to the article from a correspondent in the Times of India dated 19th
entitled ‘Fascinating finds in Sind’? Are Government taking steps to in-
crease the .cadre of the Indian Archmological Department with a view to

promote research on scientific lines in the vast field of inquiry opened up
in 8ind and elsewhere in India?

Mr. J. W. Bhore: Yes.

RECRUITMENT OF GrapvATES OF INDIAN UNIVERSITIES POR THE INDIAN
ARCHEOLOGICAL DEPARTMENT.

212, Mr. N. M, Joshi: (a) Are Government aware that a number of
graduates of Indian Universities who have specialised in the study of the
different branches of archeology are available for recruitment and practical
training in the Indian Archmological Department?

(b) What steps are Government taking to ensure the recruitment of
the fittest and most competent graduates? ‘

(¢) Do Government propose to introduce some competitive test before
selecting candidates for recruitment in the Department?

Mr. J. W. Bhore: (a) Government are aware that some of the Indian
Universitics provide facilities for teaching in Epigraphy (namely, Gupta and
Maurya inscriptions only) and the Pali language, but no arrangements

exist for the study of other branches of archeeology, e.g., sculpture, archi-
tecture, exploration, etc.

(b) Universities are usually asked by the Dircetor General of Archeo-
logy to nominate candidates for the archmological scholarships.

(c) Not at present.

Mr. President: The remarks which I made yesterday have been taken
by several non-official Members of this House as a reflection on them. It
is my duty to assure thom that I never meant to cast any reflection on
them. What the Chair intended to emphasize was that the Government
should not take advantage of the numerical weakness of the representatives
of the people in this House and bring forward measures of s highly con-
troversial character, except such as were necessary for the discharge of
their responsibilitv and the carrying on of the administration. I might add
further, that I feel, on reflection, that the Chair should not have made
reference to its own powers, or have used language which might perhaps
be construed as a threat to the Government, but should have awaited further
developments before deciding on its course of action. (Applause.)

The Honourable Sir Alexander Muddiman (Home Member): Sir, I con-
fess that I left the House yesterday with a feeling. of profound oppression.

I will add nothing to the situation beyond saying that your words to-dsy
have done much to relieve that.



THE GENERAL BUDGET—LIST OF DEMANDS—contd.
SECOND STAGE—cORtd,

Expenditure from Revenue—contd.
DeEMAND No. 16—CustoMs—contd.

Mr. President: The House will now proceed with the further consider-
ation of the Budget (Part II).

Mr. M. A. Jinnah (Bombay City: Muhammadan Urban): Bir, before
you proceed with the motion before’ the House, I understand from the
Honourable the Leader of the House that the Government have no objec-
tion, if you will permit us, to our raising the general discussion as to the
policy of the Government and as to the constitutional issue on the Execu-
tive Council Grant instead of on the Customs Grant with which we are
-dealing to-day. I understand the Honourable the Home Member agrees
to that, provided, Sir, you will agree to it.

The Honourable Sir Alexander Muddiman (Home Member): Sir, I cer-
tainly am quite prepared to take the discustion on Grant No. 28, when
duly reached, if you bave no objection.

Mr. President: If that is the general sense of the House, the Chair has
no objection.

Sardar V. N. Mutalik (Gujarat and Deccan Sardars and Inamdars:
Landholders): Sir, I move that the Demand under the head Customs be
reduced by Rs. 1,001, the object being to discuss the tariff policy of the
‘Government of India. Sir, before I eome to the point, I must eay . . ..

The Honoursble Bir Basi! Blackett (Finance Member): On a point of
order, Bir. "I think your predecessor ryled that questions of tariff policy
-should be raised on the vote for the executive department concerned and
not on the Customs vote, which has nothing to do with policy.

Mr. President: The Honourable Member might wait till the particular
Demand is reached. .

Mr. B. Das (Orissa Division: Non-Muhammadan): May I just paint
out that we are going to discuss the duties that are levied under this
<Customs head ; T have given notice of an amendment on this.

Mr. President: The Honourable Member may raise that question under
the appropriate Demand.

Incfficiency of the Administration of the Customg Department.

Sardar V. N. Mutalik: Sir, I move:
‘“ That the Demand under the head ‘ Customs’ he reduced by Rs. 100 "
the reason being the inefficieney of the administration.

Sir, my point in moving this is that I feel that the administration of the
«Customs Department is not as efficient as # should be. Bir, there are
‘many smendments which go to show that everybody feels that there is a
good deal of smuggling going on, and the effect of such smuggling is the
consequent loss to the Government. First of all, valuable articles see

( 2189 )
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smuggled in various ways. When we were discussing the reduction of
the saccharine duty, it was admitted on the part of the Government that
smuggling is going on and the Government are unable to prevent this
smuggling.  8ir, there is smuggling going on not only with regard to sacchar-
ine, but it appears, as was shown at that time by my Honourable friend,
Seth Kasturbhai Lalbhai, that valuable articles like silk cloth and gold thread
are also smuggled. Besides these, various articles like liquor and perfumes
are smuggled into DBritish India from foreign territories in India;
I might mention that obscene pictures also are similarly smug-
gled. I wish to draw the attention of the Government to this
and I want to know what steps are being taken to prevent
smuggling in all these respects. If we were to allow this sort of inefficient
adminjstration, the Government generally come before us with a plea.
for reduction of one sort or another of customs duty. Sir, I move this
reduetion. ‘

Mr. N. M. Dumasia (Bombay City: Non-Muhammadan Urban): Mr.
President, I think there must be something rotten in our tariff policy.
Lasgt year we passed a Bill to put up a barrier against smuggling from
foreign territories, and what do we find? Japanese silk goods, on which
a duty of 80 per cent. is levied, are allowed to enter free of duty from
the Siamese frontier. I think Govermnment should take steps at once
either to put a duty on those goods or reduce the duty on Japanese silk
piece-goods, so that smuggling may be prevented. I think it was an
error on the part of Government which has put the Government and the-
merchants of Bombay to a very serious loss. People are allowed to
bring in goods—not smuggled—but free, as there is no duty on the land
frontier upon Japanese and Chinese silk piece-goods. This is a very extra--
ordinary thing that honest merchants should be allowed to suffer while
people who have dishonest intentions are allowed to bring in these goods
without the least risk of being punished. This is due to an error on
the part of the Government and I hope it will be rectified at once.

Dr. 8. K. Datta (Nominated: Indian Christians): Sir, if you will
permit me I shall withdraw (at a later stage) the motion of which I have
given notice, namely, that the Demand under the head ‘' Customs '’ be
reduced by Rs. 100 (Smuggling of Opium and other drugs). I did not
quite know what was going to be raised when my friend Sardar Mutalik
moved his reduction and I think it will save the time of the House if
I make my position clear at this stage with regard to the particular form
of smuggling, namely, of articles that are prohibited from being brought
into India except under special regulations. B8ir, T refer to the smuggling
of large quantities of cocaine and other drugs into British India. Those
of us who are at all aware of what is happening and keep our eyes open, see
almost daily references in the Press to hauls of -¢ocaine that have been
made by the police .in various cities in India. I have a particular case
in mind just now. A few months ago one of the magistrates in Caleutta
referred to the fact that very large quantities of cocaine were coming into
India and waid that probably there were very important persons and
interests who were involved in this particular form of traffic. If you
will permit me, 8ir, I would like to make reference to some of the inter-
national aspects of this cocaine traffio because it affects our position here
in Indis. =~ . ' ' ' o

\
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Immediately before the signing of the Peace Treaty, it was discovered
that there were a considerable number of nations, particularly, Germany,
who had enormous quantities of cocaine and other medical drugs. The
war came to an end suddenly and here were these large stocks, Under
the Treaty of Versailles these stocks of cocaine and other drugs, it was
agreed, were to be dividéd up among the allied powers. Great Britain
and the United States refused to take any portion of these stocks; but
France, Italy and Japan accepted their share of those stocks. Now,
since the Peace Treaty, many nations almost simultaneously began to.
suffer from this illicit smuggling of cocaine. On one occasion an enormous
haul of cocaine was made in New York by the police, which had been
brought into America as a consignment of Italian olives. In 1928,
in Calcutta, in one ship there were seized 600,000 doses of cocaine and
in another ship the equivalent of 250,000 doses of cocaine; similar seizures-
of cocaine coming into British India have been made from time to time.

These are but glimpses of what must be an international trade.
Another glimpse is given us by an American writer, Mr. Gavit, In a recent
book, he quotes the following advertisements which appeared in a Japanese
trade journal named the Spot Goods Reporter. In an issue of the 22nd
October, 1920, the following notice appeared under the heading of ‘‘ Spot
Goods Offered '*:

No. B08: CocaiNg, crystal, offer 100 tons in 25 oz. tins. Grade
N. C. F. Dutch manufacture. Y 22 per oz. incl. duty, Spot
Tokio.
Again: .
No. 810: CocaiNg, crystal, can supply any amount, up to 1,000 tons.
In 25 oz. tins Beshringer’s brand Y 21 per oz., duty paid, Spot
. Tokio.
When you consider, Sir, that the total annual medical requirements of
the world are not more than 12 toms, and that here is a firm offering a
thousand tons of cocaine, I say, Sir, there must be an international
organisation behind it which is determined on finding markets for this
cocaine which has been produced in- these enormous quantities. Now,
there are several ways of preventing an illegal trade of this kind, one by
international action—and I am glad that India has been a party to an
agreement at Geneva by which the production of cocaine will be restricted :
the other way is by action in the ports in India, namely, by increasing
our .preventive services and making them more efficient. A third method
of preventing smuggling into India of this contraband is by strengthening
the law. I believe that not merely should deterrent sentences be inflicted
on those who are actually caught dealing in cocaine, but penalties should
be imposed upon the master of a ship in which these drugs are brought
into this country; and further not merecly should the master of the ship
be held liable but the proprietors of the ship should also be penalised.
Let it be known that at the Indian ports these precautions will be taken
and that the law will be enforced not merely against those who actually
smuggle but also against the ships that carrv contraband and against their
proprietors, and I am sure, Sir, that the traffic in cocaine and other drugs
will soon cease. There is an international gang operating, tut if the
department will strengthen its pretentive services, and penalise those who
bave .any sort of conmection with this traffic, I think a great deal can
be dons to stsmp out this illicit trade in cocaine and other drugs. .
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Mr. W. 8. J. Willson (Associated Chambers of Commerce: Nominated
Non-Official): Sir, while having a great deal of sympathy with the
remarks of my Honourable friend Dr. Datta in his efforts to stamp out
the ill uge of cocaine, I must dissociate myself from his proposal that a
penalty should be imposed on either the master, of the ship or the owner
which has the misfortune to carry it. I think really that Dr. Datta
is too fair o man to mean that the master or the owner of a ship should
be penalised unless guilt could be brought home to them. I would ask
him how in the name of all that is reasonable can he suppose that the
master of a ship could possibly find out what small doses of cocaine
may be hidden in a ship’s cargo? Has Dr. Datta any idea of the size
of a ship's cargo or of the things that can be put on board and cerried
free of freight? How is it possible for any officer of the ship to find out
whether anv package contains opium or cocaine or to be responsible for
it if it is carried without his consent or knowledge? The same remark
would apply even more forcibly to the shipowner, Bir, and I would ask
my friecnd Dr. Datta to be so good as to qualify his remarks by saying

that he does not mean to penalise the ship master or owner unless guilt
be proved against them.

Mr. K. Ahmed (Rajshahi Division: Muhammadan Rural): Bir, as far
as my information goes, I understand that the proprietors of ships and
the shareholders of shipping companies pay very little salary to their
khalasis and sarangs who are generally supposed to carry opium, cocaine
and other objectionable drugs into this country because they are paid
comparatively low saluries. Whenever these people go to foreign countries
in the stcamers, they generally bring opium and other drugs into this
country because of the inadequate income which they derive from their
employers, and it is these people who are ultimately sent to jail. It is
high time, therefore, that the shipowners and shipmasters, especially the
directors of Shipping Companies like my Honourable friend Mr. Willsom
who, T understand, represents several important shipping companies in
Crlecutta, should take the responsibility in some way or other, if smuggling
takes place. I suppose it will be for the benefit of the country if the
shipowners are made to accept responsibility in this matter.

Mr. A. H. Lloyd (Member, Central Board of Revenue): Sir, if I may
go back to the beginning, the Honourable Member who moved this cut
wae primarily interested in the smuggling of dutiable goods, goods liable
to high rates of duty. It must be admitted that, owing to the peculiar
conditions of the sea and land frantiers of this country, there are oppor-
tunities for evasion of customs duty in certain cases where the amount
to be made by such evasion is large, taking into consideration the intrinsic
value of the goods or the difficulty of transporting them. In the old days,
Bir, when we had a 5 per cent. tariff on most goods, and when the goods
which were liable to high duties were goods that could not easily be
transported on say mule back or in head loads (things like liquor), we
were practically protected against smuggling by the mere accident of
geography. It was not worth while taking a roundabout route which,
in many cases, is very difficult, in order to avoid a low duty. It is well
recognised now that certain duties that have been put on are so high
as. to remove that natural protection, and we are now face to face with
very difficult problems that come upon us arising from the character of
our frontier. We have land frontiers from the Persian GuH round to
Malaya which are almost impossible to protect completely in the masmer
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in which land frontiers in Europe for example are protected without an
«<xpenditure one would tremble to think of. Then again we have certain
States in India which have seaports of their own and we have also the
foreign territories belonging to European. Powers in India which also
sct independently in these matters. The problems resulting from this
:gituation have engaged the constant attention of the Department with
which I am connected, and we cannot pretend that we have yet succeeded
in solving them. The difficulties which they offer are, to any one who
-considers their character, very grave indeed, particularly where relations
with other States and Powers are involved. 1 might draw the attention
of the Honourable Member to the Report of the Indian Taxation Inquiry
“Committee, particularly to paragraphs 150 to 158 on this subject. That
‘Committee points out, so far as the problem relates not to the external
land frontiers, but to mnon-British ports in India, that a Customs
Zollverein would be an ideal solution for the trouble; but I fear, Sir, it
will be 4 considerable time before we succeed in reaching that solution.
‘The Committee recommends that a special skilled inguiry should be
inaugurated in order to consider the possibility of stopping the various gaps
which occur in the present system, and I have very little doubt that,
when the examination of this Report which the Honourable the Finance
Member said will be taken up as soon as the Session is over, comes up,
the question of conducting such an inquiry will be most carefully vonsidered
:and probably be given effect to.

As regards one particular class of article which was referred to, that
is to may, Japanese silk goods imported from Siam, I would ask my
friend Mr. Dumasia to refer to the Gazette of India, dated the 27th of
February, 1926, from which he will see that the Government of India
have now applied the Indian Tariff Act so far as it relates to silk goods
:and manufactures and to silkk mixtures .

Mr. N. M. Dumasia: You had omitted it so long,

Mr. A. H, Lioyd: My Honoursble friend complains that this action
is belated. The explanation of that is a simple one. Hitherto the land
frontier between Burma and 8iam, which is one of considerable length,
and much of which is in very wild country, has had no tariff applied to it.
When we applied the fariff in 1924 to certain articles, our object was
solely to prevent the importation through Siam of those goods which would
-ordinarily come by sea from other coumtries, not Siam. We discovered
‘that such goods as matches, cigarettes and saccharine were being imported
from Siam and they were not Siamese¢ goods by any stretch of the
imagination. When that action was taken in December, 1924, we con-
:sidered the question of silk goods too and we ascertsined that there wns
‘& considerable trade, which I might call a matural trade, in silk goods
from Siam into Burma. 'Phat trade was a very long-standing one. Ié
-certainly had not sprung up as a result of the high duties because it was
‘there in equally large volume when the duty was only 5 per cent. In
faet, they were goods of Biamese manufncture. We therefore wanted to
be very careful and see that we did not impose any undue har&ghip on
‘anyone before we applied the tariff duty on silk goods to that frontier. It
was only recently, Sir, that we got definite information that this loophole
was being taken advantage of and that in sdditien to tho natural trede
in sitk goods from Biam, the practive of importing silk goods from Japan
4nd China hed sprang up or ‘was sbout o spring up. It had not gome
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very far before. It has not yet gone to any very great length. In actuak.
practice I believe that some of the largest attempts of this sort, according
to our information, are already in the process of organisation, and these
will, I have every rcason to hope, be unprofitable as soon as the notifi-
cation of February 27th of this year comes into operation. I do not think,
Sir, that considering our policy in the past with regard to those countries.
with which we have land frontiers, it can be a cause of complaint that
we are careful before we extend the application of the Land Customs.
Act to goods which are in the ordinary course produced in those countries.
themselves,

Now, let me turn, Sir, to what Dr. Datta said about cocaine. In this
respect the position is somewhat different. The problem iz undoubtedly
one which arises in the chief ports themselves. Cocaine is, although
perhaps not to a sufficient extent, an article of contraband all over the
world and it is not nearly so likely to be able to find its way through
such places as Pondicherry as for example gold thread, which in Pondi-
cherry is regarded as perfectly harmless and indeed is regarded in British
India also as perfectly harmless as soon as it has paid its duty. So far
as my information goes, cocaine smuggling is primarily concentrated in
the chief ports and the question is how to prevent smuggling from the-
ships in these chief ports on to the shore. The profits of this unlawful
trade are exceedingly high. The difficulties of checking it are, I think,.
to anyone who has visited any of the chief ports, almost staggering in
their dimensions. In a place like Caleutta, you may have at one time
many ships waiting to discharge their cargoes and take in new. cargoes.
They are frequently ships engaged in international trade—in continental
trade. You may have a vessel which may have cocaine on board,—which
has come from one of those countries, from which we are used to expect
cocaine smuggiing,—lying two or three weeks in port. You may have at
any moment 20 or 80 such vessels which are suspect—when I say suspect,
I mean which are engaged in trade of such a character that smuggling
cocaine may be taking place. At the same time you may have another
20 or 80 vessels, or perhaps 10 or 20 at any rate, which may be used for-
the. export smuggling of opium to the Far East or to Burma. The task
therefore before the customs officers is ‘a tremendous one and if we were
to be able to say that we had stopped every chance of smuggling, we
should have to entertain a sufficiently large staff to watch both on shore
and on the vessel. itself every one of those vessels. .The cost would be
tremendous, and even whoen that were done, one could not be certain
of suovess. We have therefore concentrated upon the entertainment of
a special rummaging staff. In a place like Caloutta, for instance, quite:
n number of officers are employed specially on this work. These staffs
are of the nature of detective staffs. They watch suspected vessels and
they conduct surprise searches to detect any smuggling that may be
taking ‘place.” They also naturally’ depend very largely upon information
in order to go to the place where they are most likely to be successful.
It would be impossible for me to elaim that they are sufficient to cover-
the ground. In fact I think it would be very hard to say what would
be the minimum staff that could cover the ground. . It would be some-
thing the ‘cost of which would be very verv considerable indeed. I am
aware, 8ir, that the House would not be disposed to grudge the cost if
they were assured of getting full value for the money. Considering the
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importance of the work which is being done, therefore, by these detective
staffs I -think that we can claim that we are doing a very great deal to-
meet the evil.

Mr, K. Ahmed: Not at all, Sir. Make the shipowners liable and
put the burden on them.

Mr. A. H. Lloyd: What it comes down to is this. The first of the
measures which Dr. Datta mentioned is really the one which is of the
greatest importance, and that is, international action, and in particular,
control at the source. It is on that that all effort must be concentrated.
Any one who has studied the Convention arrived at by the Second Con-
ference of the League of Nations at (Jeneva akout a year ago will realise:
that if all the important nations come into that Convention and work it
fairly, an enormous step forward will have been made. In all the inter-
national discussions at Geneva and elsewhere it has beem constantly
recognised that there is no hope of stopping smuggling of such deleterious:
drugs unless you can control them at the origin itself. That has been most
emphatically stated on every hand and I personally feel that, although:
we must not relax our efforts in this country, the great hope for the-
future lies in the developments arising from the International
Convention relating to dangerous drugs, if and when it is fully
adopted by all the countries concerned. At present I am afraid we
cannot be absolutely certain that it will be so acted upon, becsuse I
believe that the only country which has yet ratified that Convention is the-
British Empire. I havo no doubt that other important countries will’
ratify it in due course. In this international sphere of action which is
constantly taking place under the auspices of the League of Nations, one
important point which must not be forgotten is that arrangements have-
Leen made for the exchange of information between various countries.

12 Noox We now receive and in turn communicate through the League:
* of Nations. or in urgent cases direct, full information of every
case detected or which otherwise comes to our notice that can assist in
ch-cking this smuggling, and I feel eertain that the development of this
system will help us greatly to put our existing detective forces into the-
most profitable channel of employment. I do not think that it is the
place for me here to discuss the point which led to a little eontroversy
between Dr. Datta and Mr. Willson and Mr. Ahmed as to the question:
of amending the law pertaining to ship masters. The law as it stands
imposes a pecuniary penalty on the ship’s master if without any douht
the fact of his gross negligence and complicity in the smuggling can be
brought home to him. The sort of action which Dr. Datta has in mind
is more drastic. It would make it possible to prosecute a ship’s master:
for failing to take very exceptional precautions. I am aware that action
of that sort has been taken in other countries, I think I am correct in
saying that the Straits Settlements have got & provision to that effect,
and one Local Government has suggested to the Government of India
that this country should put on its Statute-book a similar measure. Well,
before this is done we shall have to consider very carefully the interests:
of those who are likely to be affected. It may ke that the effect of such
e measure would be so serious to shipowners that it might gravely affect
the general facilities which are at present given in the matter of shipping
trafic.  Therefore, T do not think I can safely prejudge the decision >f
the Government of India on.this matter either in one sense or .tbe other,.
and that is all that I oan say at the present moment on that point.
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Bardar V. N. Mutalik: T beg to withdraw my motion.
The motion was, by leave of the Assembly, withdrawn.
Dr. 8. K. Datta: I beg to withdraw mine.*

The motion was, by leave of the Assembly, witﬁdi’awn.

Reduction of expenditure by combination of the Customs Department with
the Salt Department. -

Mr. K. Rama Aiyangar (Madurs and Ramnad cum Tinnevelly : Non-
Muhammadan Rural): I teg to move:

‘* That the Demand under the head ‘ Customs ’ be reduced by Rs. 100,”

to consider reduction in expenditure by combining this with Salt adminis-
tration. Sir, for some time I have been placing before the Government
my view that these Departments which are now under the control of
‘the Central Board of Revenue might be combined and that would save
a lot of expenditure. I first put it before the Government in the shape
-of & Resolution, but I could not have it ballotted. I then moved this
matter by a cut in the Demand last year, but unfortunately, when my
Honourable friend, Sir Basil Blackett took objection that that discussion
might come up later under the Central Board of Revenue, I agreed, but
that Demand never came up for discussion later. While I was speaking
on my first motion, my Honourable friend, Mr. Lloyd, explained to me
the methods they proposed to adopt to combine the staff as far as possible.
Though the discussion did not take place afterwards, I still thought that
the Department was paying attention to the suggestions madé by me
and that something was being done to improve the administration and
minimise expenditure. Under that impression I put a question which is

now printed at page 419 of the Debates of the Assembly dated the 28th
January, 1926. My question was:

‘(@) Will Government be pleased to state what work has been done to combine the

staffs of the Opium, Balt, Customs and Income-tax Departments so as to reduce expendi-
ture as far as possible? -

(b) If so, what steps have been taken and by how much has the expenditure been
-decreased 1

(¢) What further proposals have been made to give effect to this reduction in expendi-
ture?!”

Honourable Members might see that the trend of the question iﬁdicates
that I had almost a hope, rather I relied upon the Department having
taken up the question and actually effected some retrenchment in expen-

diture. But unfortunately I got a reply from the Honourable Sir Basil
Blackett to the following effect:

“(a), (b) and (). After careful examination of the whole question it has' been
found that for various reasons such as geographical conditions, mecessity for knowledge
of the vernaculars and so on, the cambination of the staffs'in question is not e feasible
proposition.”’

-—— ———— e -

* “ That the Demand under the head ‘ Customs’ be reduced by Ra, 100 (Bmuggling
-of cocaine and other drugs into India).”
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With that I was, I need not say, now thoroughly disappointed, tut T pro-
pose to examine this answer in order to satisfy the Assembly whether
there was any reuson which might have prevailed upon the Honourable
Member in charge to decide as he has done:

*For various reasons, such as geographical conditions, necessity for knowledge of
the vernaculars and so on.”* :

I want to know how a combination of these Departments can be affected
either by geographical conditions or by the necessity for knowledge of
the vernaculars. I do feel that these Departments are working in places
where the language is the same in many parts of India, and the combination
. of offices or duties could not be projudiced by either geographical position «r
language that had to be known. For example, I will take Madras, «r
Bombay, or the United Provinces, or any other province for the matter-
of that. The geographical position, so far as Customs and Salt go, cannot
affect the combination of duties. The salt officers and the customs officers,
of course, may have work within a certain area. (Mr. A. H. Lloyd:
‘“ How big an area?’’) Yes, that is the question. It would ke 15 miles
or 20 miles. Each Department has got various sets of officers and servants,
appraisers, inspectors, etc. I can understand that a certain number :f
these officers in the lower rungs may be necessary either for the one
department or the other. But I cannot understand how geographical
position or knowledge of the vernacular is going to affect an attempt
to combine these offices. I am now confining this particular motion to &
combination of the Salt and the Customns Departments only. T have
mentioned under other heads how some other Departments might be
combined so as to save oxpenditure. I have also to refer to the report
of the Taxation Inquiry Committee in this matter. I find that they have
noticed this kind of extraordinary increase in expenditure going on because
of Departments being started on separate occasions under separate
schemes without any opportunity being given to consolidate them into one.
I know that some vears back the salt and excise revenues were collected
by the same staff in the provinces. Recontly a Resolution was passed by
this Assembly to start Tmperial Departments for some of these heads.
The Provineial Governments helped in the collection of the revenues for the
Imperial Government till a recent date and, if you only look™ up the
expenditure for collection of all these Imperial revenues before 1921-22,
vou will find that the expenditure was only below  one-half of most of
these Departments—I mean Income-tax and Customs. It was below 45
lakhs some time back for Customs and below 22 lakhs some time back
for Income-tax.

Mr. W. S. J. Willson: What are the collections now?

Mr. K. Rama Alyangar: The collection now is considerably lower than
it was some time ago for Income-tax.

Mr. K. Ahmed: No.

Mr. K. Rama Aiyangar: It was 22 crores for Income-tax three or four
vears back. Tt is now 16 and odd erores. Do not interfere at least
please. You (looking to Mr. K. Ahmed) may cjaculate but do not correct
me where you are wrong. Of course the customs revenue has been growing
steadily and is bound to go up farther and evory attompt should be
made to protect it as much as possible. and probably Mr. Lloyd- will come
forward with suggestions for protecting the customs revenue by adding



2178 LEGISLATIVE 4BSEMBLY, {9te Mar. 1926.

{Mr. K. Rama Aiyangar. ]

to expenditure, to avoid smuggling and for similar other purposes. The
Retrenchment Committee said in connection with customs revenue that
they did not propose any reduction in expenditure except about Rs. 45,000
to be cut out in respect of the Bombay Customs Office. They did not
:88y it in so many words but we have to infer from their words that at
that time no increase in expenditure was needed, but since then our customs
revenue has gone up considerably. I am not at all suggesting that the
establishment that is now provided for Customs should be cut out to any
«xtent, but I do say that the establishment that is now working for the
Customs Department will be able with slight alterations to attend to their
duties and the duties of the Salt Department with considerable efficiency.
The question that arises therefore is not that geographical position or
‘knowledge of vernaculars interferes but that the Department is not willing
to pay attention to it as they expected to do some time ago. As I have
already said, the Taxation Committee have referred to this aspect of the
<question of Departments being started independently on different occasions
under different schemes which if properly looked into will save expenditure.

The Honourable Sir Basil Blackett: Will the Honourable Member
give the reference in the Taxation Committee’s Report? I do not quite
follow him.

Mr. K. Rama Alyangar: You will find the reference on page 446 where
there is a summary of the recommendations. In clause (b) there the
Committee say:

“the increase of specialisation and the separation of Imperial from Provincial
functions have led to multiplication of departments and in the case of local bodies
there has been a transfer to elected representatives . "

The Honourable Sir Basil Blackett: What has that got to do with
Customs? It is municipal taxation.

Mr. XK. Rama Aiyangar: It refers to departments being started on
independent schemes. The detailed reference to this is in the body of
the Report and I will give the reference in the course of the discussion.
Therefore, my main object in bringing this motion is that the Department
ought not to shirk the responsibility which it originally undertook. I
do not take it as a promise. They practically conceded that the matter
would be looked into. I will be able to show that if only they proposed
to do it, considerable reduction will be possible. I find looking into the
details of the Budget that in Madras about 16 lakhs of rupees have
been spent on establishments for Salt and in Bombay 27 lakhs of rupees
less monies disbursed to merchants and under contracts for purchase of
salt. I exclude all this. I refer only to the portion spent on establish-
ment. I find in Madras one Collector for Salt, four Assistant Collectors,
four Appraisers, 274 smaller paid Appraisers and 122 clerks and 58
inspectors.

The Honourable Sir Basil Biackett: On a point of order. The Honour-
able Member is referring to Salt. I do not want this to be repeated on
the motion for Salt.

Mr. K. Rama Aiyangar: T am showing how a reduction might be made.
1 have made a motion for a cut of Rs. 100 in order to draw the attention
of the Government to the whole matter.
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Mr. President: Will the Honourable Member go on. He is quite in
worder.

Mr. K. Rama Alyangar: Thank you, Sir. Under Customs we find that
the establishment provided is almost the same with a little extra. You
find the customs establishment provides for a number of Assistant Col-
lectors and a number of other officers, considerably overlapping each
-other. The question may be put to me whether the Customs Collector
can attend to the Salt Départment work. All that I say is that if there
is one Collector for both, probably one assistant for each branch will
take charge of the whole business. The Collector is only the directing
‘authority. The Central Board of Revenue was started on that principle.
In all these discussions I am bringing up I will once for all say that I
will not repeat it again. My idea is that the whole difficulty is caused
by only European officers being put at the head of the upper ranks.
If only people that understand the habits and customs of the country
and are in touch with almost all the important people in these areas are
put in the higher rungs of the official ladder, there will be a considerable
reduction and much trouble that is caused will be saved. One European
officer is trained as Customs Collector. Another is trained as Salt Com-
imissioner, and one does not know the work of the other, simply because
he has been so trained. But the subordinate officers of the provincial
services have been in both services and they are able to do the work of
both very easily. It is partly a question of Indianisation no doubt, but
what I say is that the whole thing will have to be worked out and it
should be possible to save a lot of expenditure. You are spending about
80 lakhs of rupees on the customs staff throughout India; but the portion
relating to salt will have to be combined only in a fow places. In fact
the customs may not at all have to help or rclieve the salt staff in many
places in the country, because you do not require a salt staff in most of
those places. But where these two co-exist, in such centres it should be
possible to reduce expenditure by many lakhs. It has been suggested
that 25 lakhs would be spared from this Department, but that is not
what I rely on. When I originally sent a Resolution on this for ballotting
I worked it out that, if these Departments were worked together, there
would be more than one crore of cxpenditure saved. That is my view. Of
course my friend Sir Basil Blackett ncver agreed with me in my state-
ments on questions like this, but if he will only take it up there would be
considerable raving. In Madras and Bombay, as I said, much of the
-expenditure of the Salt Department might be decreased by combining the
duties falling on the suverior officers of the Salt Department and the
Customs Department. The number of superior officera will no -doubt
have to be added to to a small extent. T have been here for the last two
and a half years and I have never failed to press this view. In fact when
I come to Income-tax and Opium I will deal with the expenditure incurred
by the British Exchequer in connection with the collection of Customs
and Income-tax. My impression is that they have heen able in England
to combine the staff for these various taxes.

The Honourable Sir Basil Blackett: No, that is quite wrong.

Mr. K. Rama Alyangar: T will just refer to that later. I do not want
to do so at this stage as objection may be taken to its being brought under
this head.
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Now in paragraph 574 of the Taxation Inquiry Committee’s Report they
. “To :sum up, the pivot of the tax adminidlration in the ‘case of Imperial taxes-
should the Central Board of Revenue direct, but with separate oo-ordinating stafis-
to deal with customs and salt in the case of provincial taxes, etc.’

That is what I have been urging, Sir, from the commencement, and it
is quite possible to reduce expenditure if only it is properly combined. I
expect the question to be dealt with sympathetically and with advantage
to the country and to the tax-payer.

Dr. K. G. Lohokare (Bombay Central Division: Non-Muhammadan.
Rural): Sir, there wuas some objection on the part of the Honourable
the Finance Member to allow this point to be discussed together with
the Salt and other Departinents, but: I am afraid the reorganisation
question so overlaps in several Departments that it is worth while taking
it under the larger rather than the smaller heads. Paragraph 566 of the
Taxation Inquiry Committee’s Report is worth perusal. It reads:

‘“ The chief Imperial taxes are customs, income-tax, salt and the excise duties on-
cotton goods and petroleum. The customs at the chief ports are administered by the-
Imperial Customs Department, those in the outports and on the land fromtiers in
Madras by the Customs Department, in Bombay by the 8alt Department, in Bengal
and Burma in some cases by offigers of the Royal Indian Marine and in others iy
&f:)icera of the Local Government, and in Bihar and Orissa by officers of the Local’

vernment.’”

That itself shows that a reorganisation covers a number of Departments
small and lurge. Secondly, Sir, I would like to draw the attention of the
House to paragraph 570.

*“ The solution that suggests itself is a certain measure of interchange of officers,”
And then, omitting one sentence, they go on:

“ The possibility that suggests itself is a partial amalgamation with the customs -
staff, both in outports and gemerally in preventive work. It has been pointed out
that smuggling is very lurgely on the increase, especially on the land frontiers, and
it might well be of considerable benefit, during the off season for salt, to be able to call
upon that department to strengthen the staff in particular places or to supply a flying
squad to deal with special cases.’

As we see from the Report itself the establishment for collecting revenue
from customs is distributed under various Departments. We have even
in the Marine Department some collecting staff. This sub-division has
existed since a long time. With the growth of the customs tariff between
1913 and this date our customs revenue has increased from about 6 to 7
crores to about 45 crores, and the tariff has grown up in such a way that
it does require overhauling with a view to recasting not only the tariff itself
but the machinery for collecting the revenue. The tariff has simply grown
up wild ps it were—a bunch here, a bunch there and so on; and it does
require to be collected together in order that the expenses of collection may
be brought down to a minimum. In the case of customs revenue the
usual argument is that it is a tax which can be easily and economically
collected. If that is so. then surely the expenses of collection must be-
very small. But if we take the expenditure under these different heads
and compare it with the ratio of collestion expenses of other countries,
we will find that the cost of collection is high in India and comparatively:
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heavy. It is therefore necessary, Sir, that an attempt to reorganize the
whole customs staff on the lines indicated by the Taxation Inquiry Com-
mittee is necessary at this juncture. Not only will it serve our purpose of
facilitating the collection of revenue and ensuring economy, but it will
serve to facilitate preventive work as well. We have noted—and it was
also suggested in this House—that the preventive work becomes very
difficult many a time. With such reorganization, the Taxation Inquiry
Committee suggests, we can make use of some of the staff which is lying
idle in the off season of the Salt Department and use it for preventive
work. There will then be no excuse for a good deal of the loss of
revenue that we now have. With these words, Sir, I support the amend-
ment moved by Mr. Rama Aiyangar.

The Honourable Sir Basil Blackett: Sir, Mr. Rama Aiyangar appealed
to me to give this proposal my sympathy. I can assure him that it
is a subject which I have always approached with very considerable
sympathy. The possibility of effecting some reduction in the total cost of
the collection of revenue by the amalgamation of Departments is always
one which must appeal, because not only does it save money but it
makes for efficiency when it is possible. The House will remember that
one of the early results of the appointment of the Central Board of
Revenue was that we were able to combine the office of the Opium Agent
in the United Provinces with the office of Income-tax Commissioner, with
results that have been very beneficial I think. . But it does not mean that
everything that Mr. Rama Aiyangar proposes is possible. I think he
said that if we were to introduce the sort of economies which he, if he were
in charge, would introduce, he would be able to save a crore
in the expenditure of the Income-tax, Customs, Opium and Salt Depart-
ments. Well, now excluding payments for opium and salt compensations
and payments for the cost of manufacture, the cost of the four Depart-
ments together is just over 2} crores. Does he really think that he can
save a crore out of that? He may say so, but e e

Mr. K. Rama Alyangar: I may just say that I referred to all the four
Departments—Customs, Income-tax, Salt and Opium. Taking all the
Departments together, their expenditure can be reduced by sabout a
crore T

The Honourable Sir Basil Blackett: But their total cost is at present
2} crores, and he says it can be reduced by one crore!

Mr. K. Rama Alyangar: 3 crores is the total.

The Honourable Sir Basil Blackett: The total cost is under 8 crores,
it is just over 2} crores. I am always reminded when Mr. Rama Aiyangar
talks of the poet who said that:

““ You can work it out by fractions,
Or by simple rule of three,
But the way of Tweedledum,
Is not the way of Tweedledee.”

T am afraid I can never reach that crore. Now I pi'omised more than
once that I would go very fully into this question of the possibility of
amalgamating the B8alt, Opium, Income-tax and Customs Departments
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so far as was possible. The answer to the question which Mr. Rama
Aiyangar read out had reference to the amalgamation of Customs, Salt and
Income-Tax, and if he will think a little, he will realize how important the
knowledge of the vernaculars is for incomo-tax work. As a result of the
debates last year‘we have during the year gone very fully into this question.
The matter has been examined in careful consultation with the Commis-
sioner of Income-tax, the Collector of Customs and the Collector of Salt
Revenue in Madras and the Commissioner of Income-tax, the Collector
of Balt Revenue and the Collector of Customs in Bombay, and we have
gone very fully into the whole possibility. I would like first of all to give
a summary of the result, and in doing so I should like to mention that
the figures produced by Mr. Rama Aiyangar last year in regard to the
tremendous increase in the cost of these Departments drew the attention
of the Madras officials to the subject, and they have proved very conclu-
sively that they do mnot agree with Mr. Rams Aiyangar’s figures and that
Mr. Rama Aiyangar’s statements so far as Madras is concerned are clearly
incorrect. In the case of the Income-tax and Salt Departments the cost
of the establishment is now substantially lower than it was in 1921-22. It
is true the cost of the Customs Department has gone up, but that is due to
special csuses. Let me give some figures in regard to Income-tax. In
the year 19231.22 our direct expenditurc was Rs. 4,34,000. In addition we
paid Rs. 5,85,000 to the Local Government by assignment for collection—
a total of Rs. 9;80,000. The figure in 1925-26—of course still partly
estimated—is Rs. 7,77,000 direct and Rs. 20,000 by assignment to the
Local Government, a total of Rs. 7,907,000, as against Rs. 9,690,000 in 1921-22.
The actual figure for 1924-25, was only Rs. 7,10,000, but I have given the
estimate for 1925:26, rather than the actual for 1924-25, so as not to risk
overstating the case. You will see that there is a very considerable reduc-
tion. The creation of a separate Income-tax Department resulted in a
saving of Rs. 1,72,000. As regards Balt, prior to the separation of the
Excise and Salt- Departments, the average expenditure of the Government
of India during the three years 1921-22, 1922-23 and 1928-24, under the
headings ‘‘Pay of officers and establishment”’ and ‘‘Allowances’’ was
Rs. 10,40,600 and Rs. 1,88,000. The exponditure in 1924-25 was
Rs. 9,14,000 and Re. 62,000, a saving altogether of Rs. 2,02,000. If the
head of ‘‘Supplies and Services’” and ‘‘Contingencies’’ is alsd taken into
consideration, there is a saving of Rs. 2,32,000. The creation of & separate
Salt Department under the Government of India has also resulted in very
. clear economies. In the Customs Department there has been s very
considerable increase, but that is almost entirely accounted for by eddi-
tional preventive work and is largely covered by recoveries. T will not
go into the actual figures, but the effective increase in the ease of the
Customg establishment between 1921-22 and 1924-25 is only Rs. 29,000
and in .considering the changes which are heing effected in our tariff and
the introduction of preventive duties, I do not think that the Honourable
Member can say that there has been extravagance. Now I .come to the
question of amalgamation. The general upshot is that we have come to
the conclusion that no retrenchment is possible by the amslgamation of
any one of the three Departments. In general, it is objectionable to render
officials dealing with such technical subjects as Salt, Customs or Income-
tax liable to transfer from one Department to another. The officer—I have
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heard this charge made in another connection—liable to such transfer may
become ‘‘the Jack of all trades and the master of none’’. This was definite-
ly recognized at the time of the original separation of the Madras Balt
and Madras Customs staff. Then the localities in which each Department
has to work do not coincide. Salt factories are scattered along the coast
often in lonely inaccessible spots. The customs work is concentrated in
ports, while Income-tax work extends through the interior of the province.
In a few places the work of the three Departments does coincide, for
instance in Tuticorin. The work is very heavy in each Department. It
is the second largest port in the Madras Presidency, and the Customs
Inspector and the Income-tax Collector cannot combine. The 8Salt Inspector
is the hardest worked Inspector in the Presidency and is in charge of several
factories, and the recent reorganization of the three Departments has
already reduced the staff to a minimum.

Then there is the point raised by Dr. Lohokare. In order to save
expenditure in travelling allowances he referred to the possibility of having
-customs outport inspections done by the Salt and Income-tax Commis-
sioners. Unfortunately it is not feasible. In the first place the Salt
Assistant Commissioners cannot possibly undertake additional work. There
-are only two Assistant Commissioners in executive charge of sub-divisions
as against three Deputy Commissioners and six Assistant Commissioners
formerly dealing with salt work. It is well known in the days of the
-combined Department that salt engaged a very large proportion of the
time of the superior staff. Two Assistant Commissioners are now performing
the work that was formerly done by 9 officers with very small additional
relief. 'We have also considered the possibility of one officer being at the
head of the two Departments. The Income-tax Commissioner at first
‘thought that, as his Department settled down and he is relieved of part of
the work, it might be possible for him to take over salt. That proposal had
to be abandoned. High Court references, inspection of income-tax offices,
re-opening of cases in which there has been under-assessment and so on are
keeping his time fully occupied. The Collector of Customs could not possibly
undertake the detailed inspection.

I hope the House will see from what I have been able to give them in
regard to Madras that we have taken this matter very seriously and that
we have done our best to see whether Mr. Rama Aiyangar’s idea of amalga-
mation could not be carried out. It is an idea which indeed existed before
Mr. Rama Aiyangar's time. What applies to Madras applies mutatia
mutandis to Bombay. Much as we should like to have been able to do
something in that direction, it has not been found possible. At the same
time, I would draw the attention of the House to the figures I gave in
regard to the cost of tax collection in Madras. There has been a consider-
able decrease as a result of the improved arrangements in the taking over
of the work by the Central Board of Revenue in the case of Salt and in
the case of Income-tax and hardly eny increase in the case of Customs.
‘There has been practically no change in spite of the very large increase
in the complexity of the tariff. I hope that in view of what I have told
the. House the Honourable Member who has moved the motion will be
willing to withdraw it. recognising that the Central Board of Revenue so
far from deserving to be ‘condemned deserve to be congratulated on the
achievement which they have produced. 9

o
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Mr. K. Rama Aiyangar: Sir, I withdraw my motion.
The motion was, by leave of the Assembly, withdrawn. ‘

Mr. K. 0. Neogy (Dacca Division: Non-Muhammadan Rural): Sir, as

this motion* (No. 5) raises a question of policy, I want to discuss it under
the Finance Department grant.

’
Revision of the Tariff.

Dr. K. G. Lohokare: Sir, I move:

‘“ That the Demand under the head ¢ Customs ' be reduced by Rs. 100.”

The purpose for moving the reduection is to consider the revision of the
tariff. The present tariff and the Schedules have been considered by the
Indian Taxation Inquiry Committee and the next stage of recasting these
Srhedules has therefore to be undertaken. We have a certain classification

in the Schedules which it will be neocessary to recast. We will have to
divide the Schedule or rather consider the changes in the Schedule under
three or 4 headings. The first will be . . . .

Mr. K. 0. Neogy: On a point of order, Sir, I thought on a similar
morion in the morning it was ruled by you that this question of policy
should be raised under the Grant for the administrative department con-

cerned, and it was on that understanding that some of us have not moved
our motions.

The Honourable Sir Basil Blackett: I was waiting, Sir, to see what Mr.
Lohokare’s point was before rising on the very same point of order. If he

is going to discuss the revision of the tariff, I think it will come very con-
veniently under the vote for the Commerce Department.

Mr. President: The Chair has allowed the Honourable Member to pro-
ceed in order to find out whether he really wants to discuss the tariff policy.

Dr. K. @. Lohokare: Sir, I want to discuss the revision of the rates in
the Schedules.

Mr. President: He cannot discuss the revision of the Schedules without
discussing the tariff policy.

Paucity of Mussalmanas in all grades of the Customs Department in Bengal.
Mr. Ahmad All Khan (Assam: Muhammadan): Sir, I move:
“ That the Demand under the head ‘ Customs’ be reduced by Rs. 100.”

I move this motion with a view to draw the attention of the Government
to the small number of Mussalmans in the Customs Department. The
attention of the Department was drawn last year to this and we asked the
Honourable Member in charge to recruit more Muhammadans if possible:
as Appraigers in the Customs Department at Caloutta. If I am not wrong,
the number iz something like 17 and there is only 1 Muhammadan; even
that one Muhammadan is not on a permanent footing. I am told that

*That the Demand under the head ‘ Customs ’ be reduced by Rs. 100 (Export duty
on jute).
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Muhammadans with the requisite qualifications, namely, with some ex-
perience of business, are forthcoming and it depends on the attitude of the
Honourable Member in charge whether more Muhammadans are to be re-
cruited or not. To my knowledge the Customs Department in Calcutts is
in the same position as elsewhere, no better, if not worse. I should like
to have some statement from the Honourable Member that he will consider
my motion sympathetically.

Mr. K. Ahmed: Sir, not only last year but for the last 8 or 4 years I
have been speaking on this motion, but the Government have not paid
any heed to my speeches. B8ir, it was only last year, when there were 12
vacancies, that information was given to His Excellency the Viceroy and
certainly also to the Customs Officer at Calcutta. Mr. Lloyd knew it
perfectly well and also the Honourable Member in charge of the -Finance
Department, my Honourable friend Sir Basil Blackett. They have, Sir,
treated this matter very lightly. But, Sir, His Excellency the Viceroy
and His Excellency the Governor of Bengal have from time to time been
promising, but the office of my Honourable friend Mr. Lloyd is rather
smuggling cocaine. His Department, Sir, is so corrupt, his Department
is 80 imperfect, that unless Mr. Lloyd takes special and sufficient steps o
put matters right, we are here and will criticise him and his actions. Sir,
it was in 1928 in the last reformed Council, that is, when the first reformed
Council was going to be dissolved and the new elections were coming on,
that I, in this House and in this place at Delhi and at Simla, took excep-
tion to this, and I have been strongly supported and finally returned by my
constituency as I worked very hard indeed. (Applause and Laughter.) The
Swarajist propaganda to prevent my election did not help them much.
But what is the subject matter here? Am I to understand that Govern-
ment are very benigm and the Department of my (Honourable. friend Mr.
Lloyd is very sympathetio? It seems to me, 8ir, that Mr. Lloyd's heart
is very hard. Mr. Lloyd goes to Calcutts on tour from time to time and
we find in the Budget that so much money is spent on his travelling.
But what does he do? We have approached him and his office both here
and at Simla. We sent letters to him at Calcutta. We also sent tele-
grams to His Excellency the Viceroy praying that the Department
should meet our demands. The Honourable Member in charge of the
Finance Department comes here oncc a year after 11 months and says:
“So much is the Demand, will you pass it?’’ 8ir, there are atill some
Members in the lobby and inside this Chamber. .Of course, the Bwarajists
have now deserted us and he bas to depend upon us at any rate. He
knows that in case of a division we may not have a majority. (Laughter.)
He knows that -his five years will be over next year and then he will wo
back to that beautiful country where he came from. But what has hap-
pered in the meantime to these poor Indians?. Sir, there is a lot of smug-
gling going on in the office of Mr. Lloyd. Mr. Lloyd himself has been a
customs officer and as such has gathered a lot of experience. But what
is the good of his having that experience when he did not help us at all?
Sir, the true fact is that in his office there are many subordinates who ars
not doing their work honestly. Sir, some time back T happened to be in
the Customs Office in Calcutta which is ‘‘very close’ to the High Court
where justice is dispensed. But the justice that is dispensed in the Qustoms
Office is ‘‘far away”’ from that of the High Court of Justice. Sir, there
I heard the rumour that the subordinates take bribes. (Laughter.) Mr.
Lloyd himself admitted already in a previous disoussion that he has gob
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a8 pumber of preventive and 'detective offivers who are  employed ‘for the
purpose of stopping the smuggling of coéaine. 'But, Sir, in' the office it-
self there is a smuggling going on.. Why does he not keep a good staff?
Only 5 minutes ago 1 heard my Honourable friend Mr.  Rama Aiyangar
saymg that Indians have a special kmowledge and experiénce of the sub-
ject and are therefore the best men to serve - “the country. Pecople who
have got foreign ideas and not local and special knowledge are not fit per-
sons to detect smuggling. Sir, for the Customs Office you require a
variety of people, people from the various parts of India and Bengal.
Bir, in the Customs Office a great injustice is being .done. Out of 17
Appraisers not one of them is a Muhammadan with & permanent appoint-
ment. That is another mistake which is made by the people at the head
of the administration. 8ir, during question time they use the word ‘‘Mu-
hammadans’* for ‘“Mussalmans’ or ‘‘Muslims” which theéy are borrowing
from the English people. They ought to use the word ‘‘Mussalmans’’.
That is nlso a grievance. (Laughter.) 8ir, this smuggling is done by
various persons. Even shipowners, shipping agents and other Indians
are not immune from it. These people do a lot of smuggling. You re-
quire Muhammadans to go to the Customs Office and appraise that matter:
otherwise, your department is mismanaged. You have so many highly
paid officers and, notwithstanding that, smuggling takes place because
these officers take bribes. You are uot properly controlling your officers
and T am here to put that misteke right.

Mr. A. H. Lloyd: Who takes bFibes?
Mr. X. Ahmed: The officers whom you appoint.

Mr. k. H. Lloyd: On a point of order, B8ir. Is it fair to accuse res-
ponsible officers outside this House of taking bribes?

Mr. K. Ahmed: Bir, it they do not take bribes, my Honourable friend
certainly admits that they are doing an injustice. 17 people were appointed
as Appraisers and yet not a single Muharomadan was among them perma-
nently appointed. And still you say_you do justice? You are charged with
gross negligence. Does it not come to that? Mr. T.loyd has had extraordinary
experience, and after being lifted to a high place with a high salary, he sits
among the beautiful hills of Simla, he comes from the beautiful town of
Caleutts to the Imperial city of Delhi. It is very probable that on account
of the substantial work done in the Department that he has had a lot of
experience. But justice must be done. What has he done? With regard
to the other appointments, namely the Appraisers, out of 17 he has not
permanently appointed a single Muhammadan.

Turn to page 4. What about Preventive Officers. How many Muham-
madans are there among the two or three dozens that you have? If ‘n
the Calcutta. Customs House they do not take bribes, do you admit that
again and again gross injustice is being done there to Muslims. His Excel-
lency the Viceroy forwards our memorials to your office, you are the Mem-
ber in charge of the Cenfral Revenue Board and you sit tight; you go to
Calcutta 8o many times and come back without looking into these matters.

Tiet us sece the third item. What about the clerks? Cannot you tumn
to the University calendar end see how many Muhammadans have passed
the B. A. exomination? Is there not any reliable Head- Baboo or Head
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Clerk in your office at Caloutta to enlighten you, so that you can appoint
these people? There are so mgny applications forwarded to you, 1 for-
warded several applications myself, and you write to me that the matter
will be considered. And how many letters have you written to me and o
the applicants? You have not paid any heed to them and still you say
they don't take bribes. How do you know? I charge you from the top to the
bottom with doing injustice and being guilty of gross negligence. Unless
you give us a definite promise, don’t you think the Demand ought not to
be passed? You do not care because the Swarajists are not here. I ask
each and every Member of Government to outcaste Mr. Lloyd just as
Mr. Rangachariar and Sir Sivaswamy Aiyer sitting over there have been
outcasted and deserted by the Swarajists. If you have got a sense »f
justice give us a definite undertaking. I am very sorry to have troubled
you but I had to put this matter before you in this manner, so that you
may not take objection to it. g

Mr. A. H. Lloyd: Sir, from the concluding sentence of the Honourable
Member’s speech I gather that he is prepared in a kind of grudging, half-
hearted way to withdraw the charge of bribery against me.

Mr. President: Order, order. The Honourable Member never made a
charge of bribery against the Member representing the Central Board of
Revenues:

Mr. K. Ahmed: Not against him, Sir.

Mr. A. H. Lloyd: He has, however, still left standing the charge of
hard-heartedness. I am sorry to seem hard-hearted, but the only way in
which it seems to me that we could meet the Honourable Member’s wishes
would be to behave in a very much more hard-hearted way than we are
now doing, because it would involve the dismissal of a very large proportion
of our service in order to make room for Members of a particular com-
munity. The Government of India have now accepted a certain policy as
regards representation of communities which was stated by the Honourable
the Home Member about a year ago, and that has been communicated to
Collectors of Customs and they have been instructed to bear that policy in
mind when making appointments. But that policy can only be applied to
recruitment as it 18 made as vacancies occur. You cannot say that,
because we have had, say, 20 Hindu officers appointed in previous years,
therefore the next ten or twenty appointments must be given to

Muhammadans. .

Mr. K. Ahmed: I did not say that either.

Mr. A. H. Lloyd: You cannot redress the balance of the past immedi-
ately; patience is necessary for that. You can only apply this
lex. sonsideration of the differens communities to newly recruited
steff. It must be admitted, Sir, that when a number of appointments
were made in Cslcutta about two years ago, amongst those selected for
appointment there was only one Muhammadan. The position in Calcutta
now is that amongst the Appraisers there is only one Muhammadan to 12
Hindus, 5 Indians who are not Hindus or Muhammadans .

Mr. K. Ahmed: Why do you call them Indians?

Mr. A. H. Lloyd: I would refer the Honourable Member to Dr. Datta.
I think Dr. Datta claims to be an Indian—17 Anglo-Indians or domiciled



2188 'LEGISLATIVE ABSEMBLY. [9ra Masr. 1926.

[Mr. A. H. Lloyd.]

Europeans, and only two non-domiciled Europeans. It cannot be said that,
as far as non-domiciled Europeans are concerned, they are very violently
over-represented. Now, Bir, it is true that we must attempt, in that part
of the cadre, to increase theé proportion, as opportunity offers, of Muham-
madans. It is not always easy, because if you go over the experience we
have had, you will see that we have had a larger number of applicants from
other communities, of persons who are well qualified, than we have had
from Muhammadans. I do not mean we do not get qualified Muham-
merdans, but it is easier to get applicants from other communities

N %r K. Ahmed: How and why? They pass the B. A. as the others pass
the B. A.

Mr. A. H. Lloyd: I was not speaking of that kind of qualification. The
Honourable Member spoke also of the Preventive Service. When I first
went to Calcutta there was only one member of that service who was an
Indian without being an Anglo-Indian, in a service of about 200 men. Now
it tukes time to alter the character of a service of that sort, and it is not
the Government’s policy to make a complete and immediate revolution.
Since that time no less than 44 Indians, not counting the one who was
there before, have been appointed to that service. Of these 45, 16 are
Mussalmans, 25 are Hindus and 4 are other non-Mussalmans. I think,
Sir, Mr. Ahmed’s khalasi friends are quite adequately looked after as re-
gards the Indian portion . . . . N

Mr. K. Ahmed: What is the period within which these appointments

were mude?

Mr. A. H. Loyd: I cannot remember exactly, but I think the recruit-
ing of Indians who are not Anglo-Indians to the Preventive Service began
four or five years ago, and out of a service of something over 200 we now
have 40. 1 was referring, of course, particularly to the representation of
Muhammadans as against the other Indians. 1 can only I think assure
the Honourable Mover of this cut that I am quite prepared to forward a
copv of his speech to all the Collectors of Customs who have the appoint-
ment of these officers and to draw their attention once more to the state-
ment of policy of Government regarding appointments to Government ser-
vice that steps should be taken to prevent, as far as possible, any com-
munity having an unduly preponderant share in the establishment

Mr. K. Ahmed: Did you send my speech, Sir, in 1928 and other years?
What happened?

Khan Bahadur W. M. Hussanally (Sind: Muhammadan Rural): Sir, I
had no intention of intervening in this debate, but the speech of the Hon-
ourable Mr. Lloyd has induced me to say a few words in connection with
this matter. The complaint made by my Honourable friend Mr. Ahmed
Ali Khan related to the posts of Appraisers; and from what I gathered from
the speech of Mr. Lloyd, he, while acting as Qollector of Customs at Calcutta
some time before he came here, had perhaps no idea in his mind of appoint-
ing Muslims in that Department. That is what I gathered from his speech,
because he said that his attention was drawn only by the circular of the
Home Department, which was circulated last year, and since then he had
been making efforts to get more Muhammadans .
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Mr. A. H, Lloyd: On a point of explanation, Sir. I did not wish to
maoke any such implication. The Customs House in Caloutta used to be
under the Government of Bengal which also recognised the desirability of
allotting a certain number of appointments to the Muslim community.

Khan Bahadur W. M. Hussanally: What I maintain, Sir, is this, that
-apart from the fact that the policy of the Government of India is laid down
by the Home Department oircular, the Honourable Member did not think,
before the circular came out, of having a due representation of the various
.communities in all branches of the service. What I should further have
liked to hear from the Honourable Member was whether any vacancies have
-occurred in the Calcutta Appraising Department since that circular was
gent out. He has not said & word about that. All that he said was that
he was not prepared to dismiss a number of non-Muslims from the service
80 a8 to get some Muslims into the service. That is not what we went.
‘What we want is that as vacancies occur more Moslems should be taken
into all branches of the Customs Department. Upon that point I have
not heard s word yet from the Honourable Member—whether there have
been any vacancies in any of the Customs services all over India ever
since that circular, went out. I would ask him now to state whether he
‘knows that there have been any vacancies, permanent or acting, in the
various branches of the Customs Department all over India, and whether
any of those appointments have been bestowed upon any Mussalmans at
all. If he does not know, I will tell him at any rate the position in Karachi.
The Karachi Appraising Department does not contain a single Mussalman;
and quite recently the Chief Appraiser of that office has retired ; and I would
ask him if his place in the lowest grade has been filled up by a Mussalman or
not; they have had the circular of the Home Department to guide them.
If not, has he drawn the attention of the Collector of Customs, Karachi,
to give the lowest appointment in that vacancy to a Muslim?

*Maulvi Abul Kasem (Bengal: Nominated Non-Official): S8ir, like my
Honourable friend from Bombay I also did not wish to intervene in this
debate; but I am forced to do it on account of certain remarks of the
Honourable Mr. Lloyd. In the course of his reply to Mr. Kabeer-ud-Din
Ahmed, he said that qualified Mussalmans were not 8o easy to find as
members of other communities. I say, 8ir, he is quite right in that simply
because no search is made for them by the Department over which he
presides. There are a large number of qualified Muslims; and as my
Honourable friend Mr. Ahmed has put it in his own peculiar language
and style, the attention of the various officers of Government has been
drawn to this question of the appointment of Muslims in the Customs
Department. I may tell him that there is sn office in Caloutta which
keeps a register of qualified Muhammadan candidates for employment in
the various branches of the public service. It is not a private. office; it is
not the office of an unqualified man; it is the office of the Assistant Direetor
of Public Instruction for Muhammadan education. He has got g list. Has
he ever been asked to supply candidates? My complaint is that you add
insult to injury when you say that you cannot appoint Muslims for whom
you profess to have every sympathy because vou do not find them qualified.
You give the dog a bad name and you hang it. That has been the policy

*Speech not corrected hy ‘the H_o_nournbleMemhe;—
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not only in the Customs Department but the general poliey of all administra-
tive departments of the Government of India, and of the several other
Governments. Sir, I do not for a moment wish that anybody should be
dismissed to make room for some one else. I fully appreciate the sympathy
expressed for my unfortunate communmity by the Honourable the Home
Member gnd the.circular he has issued ; but what I want the different heads
of depurtments of the administration to remember is that the circular should
be acted upon in the spirit in which it was drafted and circulated and not
only with a view to carry it out in the letter so as to avoid it as far as possible.
It has been said that these questions will be considered in future recruit-
ments. I think it is only just and proper that they should be considered
properly and impartially. I think when you make future recruitments you
ought also to consider the paucity of Muhammadans in the public service
and you should give Muhammadans preference numerically and propor-
tionately. With these words, although I do not agree with the whole
speech of my Honourable friend Mr. Kabeer-ud-Din Ahmed, I fully agree
with the sentiments expressed by him, and I believe that my opinion is
shared by my community both inside the House as well as outside it.

The Honourable Sir Basil Blackett:Bir, I do not wish that this debate
should develop on communal lines. Mr, Lloyd has already said quite
definitely that the circular of the Home Department in regard to the
appointment of Muslims. in particular and of various other communities
in the public service is being given full effect to in the Customs Depart-
ment. There were on the 81st December 1924, 6 Muhammadan—if I may
use that word-—Appraisers; on the 31st December 1925, there were 8. On
the 81st December 1924, thero were 55 Muhammadan Preventive Officers

Khan Bahadur W, M. Hussanally: May I inquire what is the total
number of Appraisers and how many are Muhammadans?

Mr. E. Ahmed: Not a single Muhammadan permanently appointed,
Bir. The Honourable the Finance Member will regret making that state-
ment .o

The Honourable Sir Basil Blackett: On the 81st December 1925—it
seems g long way from 1824 after these interruptions,—there were 60 as

cﬁglpa.red to 55. The clerks had increased in the same period from 1068 to

Now, this question was raised in particular in regard to Appraisers.
We are nccused of attermnpting to evade the circular, and my Honourable
friend Maulvi Abul Kasem says that we do not go about making a search.
Now, T think that my friend Maulvi Abul Kasem should remember that the
circular of the Home Department implies some kind of acceptance on the
part of Muslims of the spirit in which it was issued. The Muslims cannot
be appointed to be Appraisers just because they are Muslims. They must
be likely to make first class Appraisers. Now we have found in fact that
Muslims do not come forward and ask for these appointments in great
numbers

Mr. K. Ahmed: I forwarded over 200 applications, Sir.
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The Honcurable Sir Busil Blackett: And when tife‘y do come forward,
they are apt to be people who have not got the requisite qualifications .

ﬂr K. Ahmed:’ They have got qualifications, as they are B. As. and
M. As. . You have also appointed undergraduates and men of inferior quali-
fications as Appraisers from other communities. '

The Honourable Sir Basil Blackett: I'he Honourable Member is possibly
not the best judge of the qualifications of the numerous people whom he-
gends forward. I have no doubt that the Honourable Member is a very
good lawyer and a very good Member of the Assembly. But does he think
that he has got the qualifications to take the job of an Appraiser to-
morrow ?

Mr. K. Ahmed: We can cross-examine, and even teach them if we:
were in the position of the Honourable Member.

The Honourable SBir Basil Blackett: I do not wish to cxpose myself to a
oross-examination or even to an appraisal by an Honoursble Mecmber,
but I would put it that we are doing our best, we are fulfilling both in the
spirit and in the letter the circular of the Home Department. As Mr.
Lloyd pointed out, it is largely starting, in the case of the Preventive
Service, from nothing, and you cannot make changes in favour of Muham-
madans by way of cjection of others. It must be done in the ordinary

course

Mr. K, Ahmed: Is it not a fact, Sir, that last year in appointing a
dozen Appraisers you appointed two Anglo-Indian undergraduates, although
there were many Muhammadan graduates as candidates?

The Honourable Sir Basil Blackett: The circular has been given effect
to in spirtt snd in letter. We huve no intention whatsoever of turning out
a large nunber of other officers in order to make room for Muhammadans.
We have no intention of appointing Muhammadans who are obviously
unqualified. We are most anxious to find Muhammadans who are qualified
and we shall greatly welcome the assistance of Mr. K. Ahmed and others
in sending us recommendations of people who are really’qualified and we
ghall gladly appoint them when they come forward. But we have no-
intontion either of reserving all future appointments for Muhammadans

Mr. K. Ahmed: We do not want you to do that.

The Honourable Sir Basil Blackett: And if we can get Anglo-Indian
candidates who are good when there are vacancies, and we do mnot get
Muhammadan eandidates who are good at the time when there are vacancies,
I do not think that even Mr. K. Ahmed can object to our appointing an
Anglo-Indian or 8 member of any other community. I would ask the
Honourable Member to realise that this is not a case for heat or for excite-
ment, We are doing what we can and it is largely in the hands of Muham-
madans themsclves to help themselves. The opportunities are there and
if the right men come forward for the right jobs, they will got them.

Mr. Ahmad Ali Khan: In view of the explanation given by the Honour-
able Member I ask for leave to withdraw my motion.

The motion was, by leave of the Assembly, withdrawn.
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Insufficient Number of Appraisers, especially at Karachi.

*Mr. W. 8. J. Willson: Sir, I almost wish that it had fallen to my lot

to speak before Honourable Members behind me as it is on the question nf

the Appraising staff that I wish to address you. Sir, my first point is
that it is essential that & revenue producing department like the Customs
should have a sufficient and efficient number of Customs Appraisers if
Government are to reap the full benefit of the rates imposed. I think
‘Government are in oertain districts adopting the ‘‘penny wise and pound
foolish’’ polioy in respect of the cadre of Appraisers sanctioned. Especially
is this the case at Karachi. Hence I have mcluded Karachi in the amend-
ment which I move, namely:

* That the Demand under the head ‘ Customs’ be reduced by Rs. 5.”

I do so, Bir, to call attention to this comparatively important matter. At
Karachi the Chamber of Commerce has for several years impressed upon
the Collector of Customs the need for strengthening the Appraising staff.
It is found to be somewhat inadequate for the amount of work it has to
-do, and- its numbers are found to be insufficient, with the result that it is
believed that a considerablé amount of goods are imported under false in-
voices and thus escape detection. I understand, Sir, that some objection
to an increase of staff has been raised by Government on the ground that
it is their desire so far as possible to promote ffom their present staff.
Laudable as that rule is, T do think it may be carried somewhat to excess
‘if a sufficient number are not put in as and when required, and I think that
out of a generally expanding staff like, the Customs it should be possible
to appoint in Karachi the number that are now required and that they might
then be drafted on to other customs houses requiring an implement to
the staff. If it is the case, as my friend behind me asserted, that there are
no Muhammadans in the present staff at Karachi, here is & most excellent
-opportunity to satisfy him and to satisfy me at the same time, and I hove
the Honourable Member will see his way tq give effect to it at an early date.

Mr. A. H. Lloyd: Sir, I can assure the Honourable Member who has
put down this motion that he has tho very warm sympathy of the Central
Board of Revenue in his desire to secure that the appraising staff at all ports
should be adequate to carry out their duties efficiently. We naturally ars
.extremely anxious that this should be the case. Those Members of the
House who have studied the Demands for Grants for the last year or two.
or who have been on the Standing Finance Committee will remember that
we have had to ask the Assembly to approve of increases in the appraising
establishments in all the ports during the last two years, and if we
are satisfied that further increases are needed we shall undoubtedly not
hesitate to come and ask for them. In the case of Karachi we have only
«during the last yeur put through the Standing Finance Committee a pro-
posal for an increase of the appraising esfablishment, an increase in the
numbers of six. I think that it would certainly be premature to undem
‘take to say that that increase will be insufficient and time must be given
to see whether the work can now be adequately dealt with by this enhanced
staff. If experience shows that it cannot be so dealt with, I have not the
slightest hesitation in saying that the Central Board of Revenue at least
will ask the Government of India to approve of proposals for an incresse.

Khan Bahadur W. M. Hussanally: May I inquire from the Honourahle
Member if any one of these new men is a Mussalman?

*Speech not corrected by the Honourable Member.
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Mr. A, H. Lloyd: I am afraid I am not able to answer that question.
I do not recollect the details.

-Mr. W. 8. J, Willson: In view of the remarks which have fallen from
the Honourable Member, I do not desire to press my amendment.

The amendment was, by leave of the Assembly, withdrawn.

Anomalies in the Classification of Clothing for Tariff Duty.

Oolonel J. D. Orawford (Bengal: Europesn): I beg to move:
** That the Demand under the head ‘ Customs’ be reduced by Rs. 5.”

My object in moving this small cut is to draw the attention of the
authorities to the anomalies in the classification of cortain clothing for
tariff duty. I particularly allude to clothing which is composed of two
materials and is classified at the higher rate of duty. Take for instance
a cotton dress to which there might be a silk collar or a silk waist-band.
The whole dress I understand will be classified as if it were a silk dress
and I consider that it is & very unfair assessment. I understand that the
authorities say that there is some difficulty in deciding what is and what
is not a silk dress and that it is difficult for them to issue any orders. 1t
seems to me that, if the customs authorities at the ports were given somo
discretion and were told that where the article was in the main silk it
should be treated as silk and where silk was only used for the purpose of
adorning the dress it should be allowed at the lesser duty, some arrange-
ment could be made. I also wanted to draw the attention of the House
to the question of gold thread. I understand that there is considerable
difficulty with the customs authorities here over the import of gold thread.
I understand thet actually gold thread does not contain gold in its composi-
tion, but more often than not it is charged at the higher rate of duty cr
there is great difficulty in proving to the authorities that it is imitatin
gold thread. In questions of this sort I think the customs authorities.
might show us a certain amount of sympathy and do what they can 12
relieve us from the very high duties which we have fo pay on a large pro-
portion of our necessary articles of clothing. ’

The Honourable Sir Charles Innes (Member for Commerce and Rail--
ways): I am not quite sure whether the Honourable Member has not,
raised the question of tariff policy by this amendment, but what he has
really attacked is section 21 of the Sea Customs Act. Under section 21
of that Act:

“ ds whereaf any article liable to duty under this Act forms a part or ingredient
shag;.ilo be chargeable };vith the full duty which would be payable on such goods if they
were entirely composed of such article *’.

That is to say, if we get a cotton dress which has certain silk attachments,
then we should charge that cotton dress at the rate of duty for silk. That
is the law as it stands, but the Honourable Member was entirely incorrect
in the instance which he gave. We have by orders issued in 1896 given
discretion to our customs officers to apply the law leniently. The Hon-
ourable Member referred to a cotton dress with a silk collar or a silk waist-
band and he said that that cotton dress will be assessed as a silk dress.
That is not so. The particular instance that he gave us is covered by the-
orders we issued in 1888. We have authorised Collestors of Customs in
these cases to igmore the silk and assess the whole dress as cotton. With
regard to gold thread, where it is an imitation of gold or if the perceniage-
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-of gold is negligible, we have authorised the Customs Collectors to ignore
this section 21 and to assess the gold thread as imitation gold thread and
not as real gold thread. I have only to add that the Sea Customs Act is
now under examination by the Central Board of Revenue and that we have
under our consideration this very section 21. The Honourable Member
may rest assured that when we do revise the Act we shall take this parti-
-cular point into consideration.

Oolonel J. D. Orawford: In view of the statement made, I would like
-to withdraw my motion.

The motion was, by leave of the Assembly, withdrawn.

Ezcess recoveries from merchants and short payment to officials of the
Department.

Khan Bahadur W, M, Hussanally: I move:
‘ That the provision under the sub-head ‘II-A. A. 3.—Overtime and Holiday
Allowances ’ be reduced by Rs. 100."”

‘As far as I recollect this question has cropped up many times before and
we have always been told that the matter is being considered. If you
turn to page 5 you will find that under ‘‘ Grants-in-aid, Contributions
and Donations ’, Rs. 70,840 have been provided for next year, but I do
not know what that is, whether it relutes to custom houses or something
else. On pages 13 and 15, you will find that nothing is provided so far
as Bombay is concerned for any donations or grants to be made to customs
officers’ clubs and things of that sort next year. I next draw the atten-
tion of Honourable Members to pages 22 and 23 of this Demands Blue-
book. From those two pages I shall read a few figures. I shall
-confine myself to the budget estimate for 1928-27. What I find there
is that in Madras overtime fees from merchants are to be recovered
to the cxtent of Rs. 46,000 next year and penalty fees for working on
Sundays and special holidays to the extent of Rs. 22,000. The total
of these two recoveries would amount to Rs. 68,000. Then if you look on
the expenditure side you find that Rs. 44,000 are to be paid out of the
overtime fees collections to officers of the department and Rs. 88,000
out of penalty fees, making a total of Rs. 82,000. In other words an
excess of Rs. 14,000 is to be paid to the employees of the Madras Customs
Office out of the recoveries. The recoveries aure Rs. 68,000 and the total
amount payable is Rs. 82,000. In Bombay on the other hand, recoveries
for overtime amount to Rs. 2,40,000, receipts from penalty fees amount
to Rs. 1,20,000: total Rs. 8,60,000; and so far as expenditure is con-
corned the amount payable out of overtime fces comes to Rs. 2,00,000
and out of penalty fees to Rs. 70,000 so that the total payable is Rs.
2,70,000:  in other words, Rs. 90Q;000 short of the recoveries. Under
Karachi Rs. 60,000 are to be recovered as overtime fees and Rs. 25,000
for penslty fees: a total of Rs. 85,000. The amount payable out of
overtime fees is Re. 80,000 and out of penalty fees Rs. 51,480—I do
not know how that odd figure of Re. 480 is arrived at—the total amount
payable being Rs. 81,480; in other words Rs. 3,520 short of the receipts.
Under Calcutta Rs. 2,45,000 are to be recovered as overtime fees and
Rs. 1,830,000 as penalty fees: total Rs. 8,75,000. The paymenis are
Rs. 2,20,000 out of overtimne fees and Rs. 88,440 out of penalty fees:
total Rs. 8,08,440; in obher words, a short payment of Rs. 68,560. Coming
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to Chittagong, which is a very small Customs Office, the receipts from
overtime fees are Hs. 14,000 and from penalty fees Rs. 4,500, a total
of Ks. 18,600. The payments are Rs. 18,000 for overtime and Rs. 8,793
for penaity fees, a total of Rs. 16,792; in other words a short payment
of Rs. 1,708. Coming to Burma, which is & more important Customs
Office, the recoveries for overtime are Rs. 1,565,000 and for penalty fees
Rs. 1,156,000, a total of Rs. 2,70,000. The payments are Rs. 1,385,000
out of overtime-fees and Rs. 80,000 out of penalty fees, a total of Rs.
1,65,000; in other words a short payment of Rs. 1,05,000. I find, Sir,
that the total recoveries in all these customs houses amounts to Rs.
11,76,600 and the totul payments amount to Rs. 9,28,712; and if we
deduct the Rs. 14,000 excess payable to Madras from the total
less payments (Rs. 2,66,788), the net of the short payments to
all the Customs Houses is Rs. 2,52,788. The excess to Madras
requires some explanation, Why should Madras be paid more
than what it recovers? Then, Sir, we come to a figure on
page 23 for ‘‘ Payments to seamen’s and Customs welfare institutions
out of penalty fees . That has been put down at Rs. 1,50,068 and it
hag to be distributed between various ports by the Central Board of
Revenue according to their own sweet will. No details of this amount
are shown. Now if we take this amount into consideration and add
this figure to the total payments to the customs officers we find that
the net sum of money appropriated by Government out of these recoveries
sfter all these deductions, including this item of Rs. 1,50,068, are made,
amounts to Rs. 1,02,720. Now I want an explanation in the first instance,
as I have said, as to why Madras should be paid more than what it
recovers.

In the second place, Sir, I want an explanation as to why
any cmount is to be paid for welfare institutions for seamen. What have
the Customs Department to do with seamen? The seamen may either
be the employees of the Royal Indian Marine or the Mercantile Marine,
and it is for the employers of those searnen, the Royal Indian Marine
or the Mercantile Marine people, to provide for welfare institutions for
their eruployees. I can understand, Sir, the Customs Department paying
for clube intended for customs employees. I personally am very much
in favour of that, but I know last year or the ycar before some objection
was taken to contributions being made from these funds to those institu-
tions, and it is probably therefore that no contributions to those institu-
tirnns have been provided in the budget figures of the current year. But
even supposing some contribution must be made by the Central Govern-
ment revenues out of the amount of Rs. 1,50,000 just mentioned-—because
I see that customs welfare institutions have also been mentionad—we ought
to have details as to how much is subseribed to each (seamen’s and customs
institutions) and for what purposes. I do not think it is right for this
House to leave this large amount of money, Rs. 1,50,000 odd, to be dis-
tributed by the Central Board of Revenue for such a purpose. I would
say further that the lurge amount of money, whether as overtime fees
or otherwise, it must be remembered, is levied from merchants for customs
cmployees working on Sundays and closed holidays for which they have
tc be paid extra overtimc fees, and as I understand from the Blue-book,
these customs officials are also paid some extra allowance as Crown overtime
fees. These Crown overtime fees are however included in the items of
expenditure from recoveries from merchants. If the Crown is to pay.
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overtime to their servants, the amount must come from the customs
revenues direct. I do not understand why the merchants should be
muleted in the amount of money payable by the Crown as overtime fees.
But still these officials are deprived of the money which is legitimately
due to them and recovered for them from the merchants as I have shown
above, and the State pockets a large amount of money, Rs. 1,02,720 net
to which I see the Crown has no claim whatever, because this money
is recovered from merchants for having extra work donme for them by
customs officials beyond their office time. Therefore, I maintain that
of the money recovered from merchants, whether as overtime or other-
wise, a portion may be paid to institutions intended for their welfare,
and the rest must go to them. BSurely they should not be deprived of
their legitimate dues, nor have the Government any right to appropriate
s farthing out of this money for their own purposes. With this object,
8ir, I move my amendment.

Mr. A, H. Lloyd: Sir, the Honourable. Member's speech invites from
me a reply which I am afraid would be a good deal more lengthy than
the House will have the patience to listen to. I think I must try to
deal with him exceedingly briefly. The first point I wish to bring
out is that the penalty fees levied for work on Sundays and special
holidays are not, as he says, levied from merchants ‘‘ for the customs
employees ’’. Any oustoms officer employed on Sunday or a special
holiday is entitled to an individual fee at the standard rate for himself. In
addition to that a ship which wants to work on a Sunday or other holiday
has to pay penalty fee, whether a customs officer is employed on that.
ship or not.  This penalty fee is designed as a deterrent to Sunday work,
to discourage ships from working on Sundays or on special holidays, and
therefore it is not recovered for the sake of the customs employees. The
question then arises as to how those fees ar. to be disposed of. When we
took over charge, we found the practice in Bombay and Karachi had keen
to credit the whole proceeds to Government. In the case of ports on the
other side of India we found that the practice had been to distribute the
whole proceeds to various customs employees or institutions connected with
seamen or with customs employees. As I have already explained, this
penalty fee is levied as a deterrent to Sunday work; and seamen are ¢s
adversely affected by work on Sundays as arc customs officers. When
the whole thing was revised, the matter was put before the Standing
Finance Committee and they agreed to the suggestion that we should take
out of the penalty fees the amount that is to be paid for what is called
Crown overtime and distribute only the balance, this distribution to be
done throughout India. The expression Crown overtime fees has nothing
whatever to do with Sunday penalty fees. Crown overtime is paid for
work done nét on the requisition of merchants, but on behalf of Govern-
ment, in such circumstances that no merchant can be asked to pay for
it, as for instance, if an officer is kept on patrol duty beyond a certain
time. No merchant can be asked to pay for patrol duty. Similarly, we
give free service to- all ships from 6 a.M. to 6 p.M. If an officer employed
during that period has to work overtime, he gets a fee; but this has nothing
whatever to do with Sunday or special holiday work.  The connection
ia entirely artificial. That is a sufficient answer to the question why
Madras, which gets relatively very little in the way of penalty fees, has
to psy more for Orown overtime. The two things have nothing to do



THE GENERAL BUDGET—LIST OF DEMANDS. 21997

with each other. As regards the excess of 1 lakh in merchants’ overtime,
that is an excess to which the Government are fully entitled—to which
the tax-payer is fully entitled, because we charge merchants’ overtime not
only for work to which we appoint officers to work outside the regular
working hours, but merchants have to pay overtime or similar fees for
work done in the ordinary working time of officers. In that comnection
I would particularly mention the levy of the fees, not correctly described
as overtime fees, for service done during working hours in & private bonded
warehouse. It will be quite clear that the merchant should pay a fee for
that service. It is also perfectly clear that the fee should go to the
Government and not to the individual officer, who is being paid a salary
for the work which he does in that connection. I think, Bir, the House
will not probably expect me to go into the circumstences in more detail.

Kban Bahadur W. M. Hussanally: Sir, I want to spy . . . .

Mr. President: The Honourable Member has no right of reply. Does
he wish to withdraw his motion?

Khan Bahadur W. M. Hussanally: I want to say a few words before
I withdraw my motion.

Mr. President: Does the Honourable Member ask for leave to withdraw ?

'Ehan Bshadur W. M. Hussanally: T content myself with saying that
I am not satisfied, and I withdraw the motion.

The motion was, by leave of the Assembly, withdrawn.

Mr. Pregident: The quostion is:

‘“ That a sum not exceeding Rs. 71,84,000 be granted to the Governor General in
Couneil to defray the charges which will come in course of payment during the year
ending the 31st day of March, 1927, in respect of ‘ Customs’.”

The motion was adopted.

The Assembly then adjourned for Lunch till a Quarter to Three of
the Clock.

The Assembly re-assembled after Lunch at a Quarter to Three of the
Clock, Mr. President in the Chair.

Mr. President: I have noticed often that when the Chair comeés in
there is no quorum. It is therefore necessary to remind Honourable
Members that there is no rule which requires the Chair to wait till the
quorum is made up and it is open to the Chair to adjourn the House if jt
finds, on a count being taken, that there is no quorum. I thank the Finance
Memtker for reminding me that the practice is to wait for three minutes.
But the Members will take note that the Chair is not bound to wait on
every occasion. . .

The Honourahle Sir Basil' Blackett: Sir, I venturs to thank you for the
action you have taken. :
D
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DemMAND No. 17.—TAXES oN INCOME.
The Honourable Sir Basil Blackett: Sir, I beg to move:

* That a sum not oxceeding Rs. 63,64,000 be granted to the Governor General in
Council to defray the charges which will come in oourse of payment during the year
ending the 31st day of March, 1827, in respect of ‘ Taxes on Income ’.”

Continued levy of the super-tax, which was imposed as a war measure.

. Raja Raghunandan Prasad Singh (Bihar and Orissa: Landholders):
Sir, I move:

‘“ That the Demand under the head ‘ Taxes on Income ' be reduced by Rs. 1,000.”

I wish to draw the attention of the Government to the continued levy of
super-tax and to the enhanced rate. Although this enhanced rate was in
existence at o time when there was a deficit in the Budget—thanks to the
statesmanship of the Finance Member wo are now having a surplus
Budget—still this double taxation on the so-called rich is permitted.

I think the so-called rich are not in a better position than the middle
class and the poor; they are more or less doubly taxed, directly and
indirectly, and I appeal to the Government to consider their case and if
possible reduce the enhanced tax.

Mr. A. H. Lloyd: I have noticed that the Honourable Member who
moved this cut has given notice of an amendment to the Finance Bill to
omit the rates of super-tax proposed in the Schedule to that Bill. I think
that is a better place in which to bring forward his point than the present.
This motion is by way of a censure upon the administration, and they
can hardly be censured for carrying out the law as it stands. It is for
the Legislature to alter the law and an indirect opportunity for securing
that end will offer itself when the Finance Bill comes forward. To that I
have only to add, Bir, that the Honourable Member describes in his notice
super-tax as having been imposed as a war measure. It was explicitly
stated by the late Sir William Meyer, both in the debate on the Super-tax
Bill of 1916 and in his Budget of 1916-17, that the super-tax was not
infended as a temporary financial expedient. I venture to think the
Honourable Member should confine anything he has to say on this point
to the time when the Finance Bill is before the House.

The Honourable Sir Basil Blackett: May I raise a point in that con-
nection? I understand in the House of Commons the rule is that a matter
cannot be raised on an estimate which involves a change of legislation. It
would seem to me to be worth considering whether that rule might not
be applied, with such modifications if any as are necessary, here, because
wo should not then be faced with this difficdlty. We can hardly, as Mr.
Lloyd points out, be censured for collecting income-tax in accordance
with the law.

Mr. President: I have considerable sympathy with the Honourable
Member, but the practice so far followed has been to allow motions of
that character and I propose to follow that practice. Does the Honourable
Member wish fo press his motion to a division?

Raja Raghunandan Prasad 8ingh: I beg leave to withdraw.

The motion was, by leave of the Assembly, withdrawn.
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Grievances of the Assessees,

- Sardar V. N. Mutalik: Sir, I was wondering whether I should move
this motion in view of the objection raised by thé Honourable the Finance
Member, because most of the points which may be raised during the
debate on this motion will probably be in connection with the law as it
:stands or with its administration. gir, I move the motion standing in my
name, namely: ‘

‘ That the Demand under the head ‘ Taxes on Income’ be reduced by Rs. 1,000."

My first point is in regard to the right of appeal. This involves some
modification of the law as it stands. The right of appeal, Sir, at present
is not full and absolute. It is a limited right of appeal. My submission,
Sir, to this House is that the right of appeal should be unconditional and
absolute and should not be denied to any assessee for any reason whatever.

. The next point I want to raise is about the small traders, traders who
are not big traders in the sense of being exporters or importers, but traders
who live in small places and keep their accounts in a manner which may
not satisfy the Income-tax Officer, but who have their own way of keeping
accounts. Sometimes it happens that these accounts are not at alb
believed and the small traders are charged at a flat rate on their sales.
It is presumed that every sale which a trader has to his credit will bring
him some little profit. It is, Sir, the custom of the small ‘traders to sell
some articles without any profit. For example, a man keeping a groceries
shop generally sells tea or sugar, particularly tea, without taking any,
profit; yet it is presumed that if a man sells Rs. 100 worth of tea he
must be making a profit of Rs. 7 or Rs. 10 and he is charged on that
amount. This generally causes losses to and inequitable assessment of
these traders.

The next point, Sir, that I wish to bring to the notice of this House
is about allowances and cash payments from treasuries. Orders are
generally issued to charge these allowances from the treasuries at the
highest rate. A man has to draw allowances from various treasuries and
the amount from each individual treasury is small, and refunds in that
case are not worth applying for, because it happens sometimes that the
‘refunds are so small that & man does not like to press for those refunds
and waste his time, energy, postage and everything. But the total
emount of these refunds is very large; and it happens often that in spite
of the fact that a man is taxed by the Income-tax Officer at a particular
rate he is charged at the treasuries at a very high rate, not consistent
with the rate at which he is charged by the Incomé-fax Officer. The
Income-tax Officer only issues a certificate after the income-tax is collected
from the treasuries. Then, if a man has to appeal or to ask for a
refund from the treasuries he has to go first and get a certificate from
the Income-tax Officer; then he has again to go to the tressuries which
‘charged him income-tax. This causes a lot of bother, and sometimes the
man does appeal against the orders of the Income-tax Officer. Sir, income-
tax is also charged on house property. And even when the house falls
vacant, income-tax is collected. If a man keeps a House for himself,
‘income-tax-is collected from him; buf the interest which can be calculated

D2
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on the amount spent on houses is not taken into consideration. Again,.

- Bir, depreciation charges, which are also charges on acoount.

“*"  of depreciation of house properties, are not considered at all,.

and there is no provision for this. I do not propose to touch the incoma-

tax question of the companies, because there appears to be another motion
about it.” With these few grievances I move my motion. '

Mr. H. @. Oocke (Bombay: European): Sir, I see the amendment of
the Honourable Member who has just sat down deals with the question of
the grievances of assessees. Of course, the chief grievance of assessees is.
that they have to pay taxes and, therefore, any grievance in connection with.
the payment of taxes would, I presume, come under this amendment. He
referred, Bir, to the case of the small trader and indicated that certain
traders carried on philanthropic businesses. I understood him to say that
they sold tea without any profit. I was not quite clear whether they sold
anything else at a profit, but I presume that that is so. In any case, his
difficulty seemed to be that the small trader paid too much tax. My experi-
ence is that the small trader does not pay enough tax. That point was
brought up a year ago in this House, and it was suggested that owing to the
difficulty of small traders keeping accounts to present to the income-tax
officers, it might be possible to have & trader’s tax to take the plage of
agsessment to income-tax. I do not know whether anything of that sort
is possible. Probably it would be rather difficult. But I do sympathise
with the small trader having to present accounts. As I mentioned the
other day, he is assessed at a certain figure, and he pays tax. A year-
later, the Income-tax Officer considers that the trader is making more
profit than he was previously assessed for, He tests this by putting up
the assessment by 20 per cent. Then if he still pays the tax, well and
good; the Income-tax Officer is tempted to go still higher and puts on
another 20 per cent. until the time comes when the small trader in self-
defence ig practically bound t¢ present accounts. I am not grumbling
about that procedure, because it is the only procedure you can adopt in-
the caso of the small trader who does not keep accounts; but, as I say, my
main objection is that the small trader does not pay enough. I dq nob
think that these summary assessments are pushed up quickly enough, and
T am of opinion that if all small traders paid their fair share of taxation;
it would probably be possible to reduce income-tax rates all round.

There is one other point that I should like to mention, and that is the
lack of continuity in the rulings of Income-tax Officers. I constantly find
that one puts in an appeal,—I do not mean a formal appeal, but a letter
asking for o certain comcession in assessment, and the matter is turned
down. Peghaps, six months later that particular officer goes on leave, and
one tries again and gets the concession through. I do not know what
steps are tuken by the Income-tax Office to try and aid continuity of
administration. But I have known serious cases of lack of continuity, snd
if anything could be done by asking various Income-tax Officers to send’
up.&__iﬂicu'?f points to headquarters, tabulating them and sending them round
the country, it would possibly aid the administration to be more even.

M. K. M, Dumasia: Mz. President, nowhere in the world is the Income-
tax Department ever popular. People may hiave supposed and even real
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:grievances, but these grievances are inseparable from a tax-gathering
«department. 8ir, to-day, I want to refer to the grievances not of the
.asgessees, but of the officers of the Department. I find that the grades of
pay of Income-tax Officers in the various provinces (4n Honourable
Member: ‘‘Is it in order? '’)—I am speaking on the original  granf
-also—are the lowest in Bombay, .Bengal and Bihar and Orissa. Under
the , Income-tax Act, the duties and responsibilities of the Income-
‘tax Officers are the same everywhere. I do not know, therefore, how the
Government justify the payment to the officers in these Provinces on &
lower scale than to similar officers in other Provinces. I submit this is
-another instance of the step-motherly interest which the Central Gotvern-
ment takes in our Bombay Presidency which, so far as the remission
of the provincial contribution i concerned, has received the worst treatment.
If the argument is put forward that the scale which obtains in the
Bombay Presidency was proposed by the Provincial Governments, then
T ask whether representations have been received from the Government of
these Provinces and, if 80, why those representations were overlooked in
‘gpite of the obvious unfair treatment meted out to a class of overworked
-and underpaid officers.

Mr. A. H. Idoyd: Will the Honourable Member kindly specify which
«lass of officers he is speaking of?

Mr. N, M, Dumasia: I will come to that presently, 8ir. If it is argued
that the revenue seale was followed in Madras, 1 may point out that the
pay for Deputy Collectors in the Bombay Presidency is as good as in
Madras and therefore there is no reason why the scale for Income-tax
‘Officers should be much lower than what obtains in the latter Presidency.
If it is argued that the scales of pay are fixed according to local conditions,
T would ask what are special local conditions which necessitate such
differertial treatment as obtains in other Provinces. As our Governor, Sir
Leslie Wilson, recently pointed out, the cost of living in Bombay is
admittedly higher, while the work of Income-tax Officers is certainly ds
-arduous, if not more so, in Bombay where the varieties of the sources of
imcome and complications of assessment, as also the amount of revenue
-are higher than in most of the Provinces which are given better emolu-
‘ments.

My friend Mr. Lioyd asks which are the cldse of officers I am speaking of.
I will tell him. 8ir, in Madrds the officers comménce on a salary of Rs. 800
-and by increments of Rs. 40 rise to Rs. 500 and then by increments of
Rs. 50 rise t6 a maxinimh of Rd. 900 in 138 years, the position on 10 years’
service being Rs. 750. In the Punjab they commence from Rs. 800 and
rise to Rs. 850 in 14 yeals, getting Rs. 700 in 10 years. In the United
Provinces, they coimmence from Rs. 850 and rise fo Rs. 900 in 19 years,
getfing Rs. ‘850 in 10 years. In the Cedtral Provinces they commence from
Rs. 300 and rise to Rs. 900 in 20 years, getting Rs. 550 in 10 years. I now
come ‘to Bombay and Bengal. In Bombay, S8ir, théy start from a
sdlary of Rs. 800 and in 10 years they reach Rs. 550 and & maximum salary
o Ra. 900 in 24 years, You.will see, Sir, that Bombay officers receive
the worst trestment.. In Bombay the affairs are very. complicated. The
‘work of assessment is most arduous and most responsible and I appeal to
‘the Government to take into comsideration the hardship that is involved
-on ‘ther Tneome-tax Officers in Bombay.
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Sir, it may be said that the re-opening of the question will involve &
reconsideration of the scales of pay throughout India and consequent extra
expenditure, but I submit that this is the inevitable consequence of the
partiality of the Government, who ought to have considered this contin-
gency when ‘they sanctioned the various scales. Having once taken the
step of sanctioning differential scales they cannot in fairness shirk its conse-
quences now whatever the cost. 8Sir, I plead on behalf of a most deserv-
ing olass of men. In Bombay, in spite of many. difficulties, the Income-
tax Department, under its popular chief, has worked with the least frictiomr
and in such a good manner that the most unpopular Department has given
the greatest satisfaction to the assessees. As I have said, there are real
as well as imaginary grievances against this Department, but on the whole
it has worked in = satisfactory manner and I desire that those who are

trying to populerise this most unpopular Department should be fairly
treated and given their due. ' "

*Mr. 8. Sadiq Hasan (East Central Punjab : Muhammadan): I strongly
support my Honourable friend Mr. Mutalik. I would like to say that the
grievances of the Punjabis as regards the Income-tax Department are
innumerable. I have got no grievance against the presemt officers in my
district, they are honest and decent people; but I know certain Income-tax
Officers in the Punjab who act more like spiders than Government officials
and it is only fair that the Government should know what & bad impression
they are creating against the Government. Sir, you would be surprised
to know that there are instances where such officials have assessed cven
bankrupts and made them pay during the year when they lost their fortunes:
Their treatment of respectable gentlemen is most humiliating and degrading
and the people are more afraid of them than of the police. I believe in
taxation and personally I would not mind if unearned increments are:
heavily taxed and rich people have to pay more taxes, but there should be
justice and the people should not be sacrificed to official prestige.
The tax-payers of Amritsar once placed their grievances before Mr. Gaskell,
but he turned a deaf ear I suppose as usual. On the other hand I must say
when Mr. Tottenham came he was quite sympathetic. The object of the
Government should be to realise taxation but not to allow their taxation
officers to become petty tyrants. For that rcason Government must keep
an eye on them and consider the grievances of the public sympatheticsally.
‘Another great grievance of the tax-payers is that the officers of the same
Department hear appeals from orders of assessment which is very unfair
and against the ethics of justice. As a rule we find such officers biassed’
and it is only on rare occasions that they accept an appeal because they
have to keep up the prestige of their Department and also to show to the
Government the work of their Department. People will have no confidence’
unless this grievance is removed and the appeal lies to the judiciary.

Mr. K. Rama Alyangar: I will dispose of my motion No. 19+ on the
paper under this because it practically covers the same ground. The
object of the motion that I have brought forward is to discuss the methods
of levy. Of course, my Honourable friend Mr. S8adiq Hasan has referred
o it, though my Honourable friend Mr. Cocke rather tried to treat it_

' *Speech not. corrected by ‘the Honourable Member. :
+ ' That the Demand under the head “ Taxes on Incomre * be reduced by Rs. 100."
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the other way. I wish to place before the House the circumstances that
arise in one case. It appears that recently the Department has been
trying to get as many people as possible into the income-tex fold. That
is a correct idea of the Department, if done properly, because when the
Department is organised on a large scale it has got to do its duty ‘as best
it can. But what I want to place before the Government is that it
would not serve any purpose except to create great dissatisfaction in
the country if the idea is to bring in people who are far, far away from
the fold. The consequent trouble that it causes us is so immense that
the Department should think many times before reaching such people.
There was during the last few months a meeting in Madura complaining
of the troubles caused by the methods of levy and collection of this
taxation. Before I started for Delhi some of the leading merchants of
the place came to me and asked me to preside at a meeting to express
all their grievances. It so happened that I had very few days left and
I told them that if they could formulate all their grievances in the course
of a few days I would preside on that occasion. But the number of
days that I had before me was very small and the merchanfs had to meet
later and it was not probably possible for them to bring the full list to me
before I started. But subsequently within about ten days of my coming,
obout the end of January, I saw that a big public moeting had been held
in Madura and the whole facts were brought out there. Because these
merchants told me before I left I met the Commissioner of Income-tax
in Madras while I was coming to Delhi and placed all the facts before
him. He promised to investigate them and do the needful. But the
facts musi be mentioned clearly on the floor of this House. -My friend
Mr. Cocko said that it is the smaller trader who avoids payment or has
not been properly paying and that he should be harassed till he maintains
accounts showing the income and expenditure. That is apparently the
kind of suggestion that will be made by one of the chartcred accountents
that we havo, but certainly they are not the people who will be able
to pay chartered accountants or clerks for maintaining accounts. The class
of people I refer to are those that take yarn and gold thread and things
like that from the big merchants. What was done in this case was that
meny hundreds of people were given notice to come forward with their
accounts on particular days and prove to the satisfaction of the income-
tax officials that they had no income. Bardar Mutalik’s statement almost
agrees with this grievance. These are petty people who every day take
from the merchants their yarn and gold thread, bring it to the market
and get one rupee or two rupees for work done by them and the ladies
of the house, by weaving, dyeing and that sort of work. They give
the product of their labour to the person who advances these things.
Such persons were given notice in large numbers and asked to state what
their incomes were. As I said, the Department is entitled to eatch hold
of persons who ought to pay but the wholesale issue of notices to hundreds
of persons asking them to produce their accounts is nothing but harass-
ment. They could not produce any accounts which they keep, if at all,
.only with their bankers or traders who give them the yarn and other
things. They practically get little or nothing. They get the day’'s wages.
It will be impossible for people to sleep in peace if they are to be brought
before the Income-tax Officer with a vakil or some petition writer who
will explain matters to that officer, and between these he will lose the
earnings of a number of days. Such cases, I submit, will only create
great dissatisfaction in the country. I placed these views before the
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Income-tax Commissioner and ho suid he would look into the matter.
I do not mean to charge the Department with neglect. I remember last
year Lala Duni Chand in one of his speeches waos referring to various
actions of that kind. I was then not in possession of facts as to what
was being done. It happened in other provinces. But this case that
I have come ucross is a case in which the people that came {o me were
respectablo people who knew the stutus of almost all the persons who
were served with notices. If the increase of income-tax staff only means
this kind of trouble it is better that we should considerably curtail ihe
expenditure on the Income-tax Dcepartment rather than allow them to
send a lot of notices calling on people to explain whether they are liable
to income-tax or not. 1 darec suy my friend Mr. Cocke will join with
me, though he did put forward a few cases of that kind where it happened
that people went untaxed to some extent. Of course the Taxation Inquiry,
Committee has ulso pone into it and they have made suggestions for
catching the people concerned. This is in the casc of persons with more
than Ls. 2,000 income. The cases I refer to only cause great dissatis-
faction and create gricvances. Under these circumstances I submit that
instructions should be issued by the Department clearly that nobody
gshould be brought into the clutches of the income-tax nssessor and his
life made unhappy unless there is good reason and that dissatisfaction
should not be allowed to grow in the country. It is in that conmection
that T place the motion before the House.

Khan Bahadur W. M. Hussanally: Sir, T sce my friend Mr. Tottenham
sitting in the gullery.  (Several Honourable Members:  “'Order, order.’’)
He is concerncd more with this Department than Mr. Lloyd. I do not
know why Govermment have not followed the usual practice of getting some
officinl Member to resign while this demand is before the House and getting
Mr. Tottenham to do the work of replying to the criticisms offered by
Members,  8ir, the Income-tax Department is perhaps the most unpopular
Department of all the Government Departiments, 1 suppose there is no
denying that fact, beeause we Indians all over dislike and disapprove of all
tvpes of direet taxation.  Therefore. it is no wonder if grievances, both real
and jmaginary, are brought forward and it is for Mr. Tottenham and Mr.
Tlrvd, forming the Board as they do, to separate the real from the imagi-
nary grievances.  So far as my provinee is concerned, and as far as I am
aware (although 1 am not a merchant), fortunately the work of the Tneome-
tax Department there is going on very smoothly and the officers of the
Depnrtinent ns well as the Assistant Commissioner that we have are, to
my knowledge, all very popular. Therefore, Sir, so far as the gricvances
nf nssessees are concerned, 1 hiave none to bring forward before this House
to-day. But 1 find my friend Mr., Kabeerud-Din Almed is not here.  In the
forenoon he raised a very important question about the employment of
Muslims in the Customs Departiment; and T have been desired to pul for-
ward before the House a reply which the Income-tax Department gave to
my friend Mr. Makan some time azo in connection with the number of
Muslim emplovees in the Tncome-tax Department in the Bombay Presidency.
Here is the reply:

“ Au promised in reply to vour cuestion No. 697 askedd in the Legislative Assembly
of the 7th September, 1935, T am dirccted to say that out of the 43 gazetted and 432
nan-gazetted posts in the Bombay Tncome-tax Department, 5 gezetted and 30 non-
gnzetted posts are held by Muslims,™
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1 draw the attention of the House, Sir, to this particular fact. Out of 43
gagetted posts in the Department in the Bombay Presidency there are
only 5 gazetted officers who are Muslims, and I believe the majority of them
it not all of them are perhaps posted in Sind. Out of 482 non-gazetted posts
there are only 80 men who are Muslims.

Sardar V. N. Mutallk: On a point of order, Sir, is this a grievance of
the assessees?

Mr. President: Mr. Hussanally.

Khan Bahadur W. M, Hussanally: I should like to hear what my Honouz-
able friend, Mr. Lloyd, has to say to this. Perhaps he will plead that the
circular of the Home Department in this case also has come very late and
he has not had time to employ more Muslims, or that he cannot get any,
Muslims, or that there is no vacancy, or that he cannot turn out the existing
employecq Sir, I do not want, as I said in the morning, any non-Muslim
to be turned out, but, as vacancies occur, I hope the Department will bear
in mind that they owe a duty to my community as much as to any other,
and if they go about the business in the right way and proper spirit, I am
perfcctly certain they will do justice to our community.

Dr. X. G. Lohokare: May I ask the Chair if my amendment* No. 23 is
covered by this particular amendment ?

Mr. President: 1f the Honourable Member thinks that it is covered by
this particular amendment, the Chair has no objection.

Dr. K. G. Lohokare: Sir, I place before the House the question of the
need of appeals to judieial awthorities in certain cases of penalties under
the Indian Income-Tax Act. There am two classes of cases in which cer-
tain provisions for appesals to a non-departmental authority are necessary.
"The first is the class of cases involving questions of fact. Cases under
certain sections fall under this class; while the other class involves questions
of law. In the class of cases eovering questions of fact the appeal lies more
to the departmental officers. The Department takes up a casc for hearing
an appeal with which it itseH is eoncerned. Human nature being what it
I8, some consideration owght to be shown to the tendency of the higher
officer to look to the work of the subordinate officers with some sympathy—
and here lies the mainstay of the need of an appeal to a third party.
Whether the third party should be s judicial court or a separately consti-
‘tuted authority might be a matter of divergence of opinion. Howcver, the
very fact that an appeal lies to the superior departmental officers is & matter
which is to be strongly objected to. Under scction 28 under the points to
be noted as points of fact, the Income-tax Officer has authorify to imposc
u penalty on the assessee equal to the amount of the tax. In such cases
espccinlly, rometimes it does become a verv painful affair, a very trouble-
some affair to the assessees, if thcy are hauled up beforo departmental
superior officers especially when certain misgivings can prevail regarding
the conduct of the assessoe towards the Income-tax Officers, It does happen
someatimes that misunderstandings between the officer and the assessce ariso
and the decision Is coloured by the conditions prevailing in particular cases.
A couple of years ago I heard that in the Sholapur District there were a
couple of such oases and under the power of compounding cases the superior

"l‘hct the Déthand under the head * Taxes on Income "’ be reduced by Rs. 100.
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officer, in spite of the desire of the assessee to go to a judicial court, com-
pounded them and the gentlemen had to pay whatever penmalty was im-
posed. There are such occasions when the need of a judicial appeal is.
really felt. Secondly, Sir, on matters of fact too section 46 covers so many
questions that it is particularly doubtful whether sufficient justice is done
to tho assessees under these circumstances. The Taxation Inquiry Com-
mittee say that they have inquired into the whole thing and find that there
is a body of opinion still against the proposal on the ground that a business
man does not like the disclosure of his affairs. It is a known fact in India
at least that many people do not come forward to appear before these Com-
mittees. It is the small tax-payer much more who does not think of
appesring as a witness before these Committees and consequently it is the
larger tax-payer, rather the companies and big merchants, who appear
before the Committees or manage to produce evidence before these Com-
mittees. Consequently their opinion is not the opinion of the srnaller tax-
payer. The inference that is drawn here is, therefore, I beg to submit,
not conclusive. It is the desire of many pefty merchants that they should
have an independent authority before whom they can appear as to matters
of fact. Sir, as regards the appeal on law points, the Taxation Inquiry
Committee themselves have admitted that thore qught to be certain pro-
visions under the present circumstance. Out of the ruling of the High
Courts sometimes such results come out as show that differing judgments
have been given by different High Courts on important questions, and thera
are no means available, short of legislation, of sccuring a final settlement of
the question in issue. The Committee therefore have suggested that pro-
vision should be made for an appeal to the Privy Council in such cases.
In both the classes of cases, Sir, in cases of fact and in cases involving law
points, some provision therefore is weeded by which appeals under sections
28, 46 and 41 should lie either to an impartial tribunal or to some judicial
authority. 'What thot judicial authority may be for the mufessil it is for the
Department to settle. The assessees have no objection to these powers
being vested either in the first class Sub-Judges or in the District Judges.
‘Whatever sort of provision is made would be weleome. But it is clear that
gsome provision for hearing appeals by impartial tribunals ought to be made.
This is the request to which the attention of the Department was drawn
by me some time ago; and in one of my questions I had asked what the
amount of penalty in geveral provinces was. I beg to point out here to
the House, with all due deference to advocates of communal claims, that
in the Punjab we find the proportion of recoveries from penalties exeessively
high as compared with other provinces. What it means I leave it to the
House to infer. I do not want to say much sbout it. It was, in fach,
more the business of my Honourable friend Lala Duni Chand who had
interested himself in the question by bringing out many facts here. The
point that I wish to bring to the notice of the Department, however, is that
the percentage here as compared with the other provinces is inordinately
high and it means that judicial appeals in such cases should have brought
forth things which would have gone a great way towards improving the
‘administration of the Department iteelf ‘and would have been of great help
both to the Department as well as to the assessees. With these wards,
Fk. I support the amendment moved. :
' Mr; A, H. Lloyd: Sir, perhaps the most interesting point rgised in this
‘diseussfon was the one that Sardar V. X. Mutalik pnt in the forefront
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of his speech and which has to a large extent also been dealt with by
- Dr. Lohokare. Sir, I shall abide by your ruling that matters of this nature
can be discussed in & debate of this character. I venture to think, however,
that it is not desirable for me to go into the subject at great length. The
law is contained in an Act that was passed by the last Assembly. Certain
means of redress are provided by that law and we have yet to be con-
vinced that those provisions are not being worked satisfactorily. There is
every reason, indeed, from certain figures that we have before us, to sup-
pose that Assistant Commissioners of Income-tax are disposing of appeals
which come before them in an impartial manner. In the year which has
just closed, narnely, 1924-25, there were 21,791 appeals to Assistant Com-
missioners of Income-tax and of these 9,187 were successful. Now, as
regards the possibility of having some outside authority such as a Board
of General and Special Commissioners,r I do not think it js  incumbent
upon me to add to what is said in paragraph 245 of the Report of the
Indian Taxation Inquiry Committee.  As regards appeals on questions of
fact to a eivil court, I venture to suggest that the House should be very
careful before proposing & change of this sort. We believe that
the Assistant Commissioners of Income-tax are not open to the charge which
has been brought against them that they allow their official status to colour
their decisions in ‘the appeals which eome before them. If the appeals
were allowed to be made to civil courts, it would cause extreme incon-
venience to the appellants themselves. In.that case they would be deprived
of the advantage of having their appeals heard at or near their places of
residence by officers who are on tour and they would have to engage
pleaders. I dare say the engagement of pleaders is regarded as no draw-
back by some Members of this Assembly but I think it will be regarded as
& drawback by many income-tax assessees. At present they can be repre-
sented by any person, whether he is a pleader or not, before the Assistant
Commissioner or Commissioner, if such person is duly authorized. Then
they would be put to considerable inconvenicnce by the fact that courts are
already in many parts of India congested and overburdened with work,
and there would undoubtedly be great dclay and numerous adjournments
in settling matters of this sort. Moreover, it would be a very unusual
device if civil courts inquiring into matters of this sort were obliged o
sit in camera, and if they did not so sit, then I think the assessees would
undoubtedly object strongly to having the whole of their affairs produced

(-]

before the public in open court.

Then we had a considerable amount of discussion on the assessment of
small traders. I would like in passing to refer to what Mr. Rama Aiyangar
said. He quoted what was by way of being a specific instanee of injudicious
action on the part of an Income-tax Officer in calling upon people to sub-
mit returns when thev had good reason td believe that they were not liabla
to tax. I hope and believe that cases of that sort are infrequent, and T
think Mr. Rama Aiyangar was quite right in deciding that the proper place
in which allegations of that sort should be brought up would be the office
of the Commissioner of Income-tax, who is in a position to correct his
officers, if such correction is necessary; I have not the slightest ground for
saying that in the particular case anything wrong did occur.

What I wish to say on this point is that so long as we have this great
difioulty in obtaining proper accounts from those persons who are appa-
rently liable to taxation, we must exercise the powers which the law gives:
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-us to nasess these persons om ah estimate. In the year 1024-25 mofe than
50,000 people who were called wpom to produce accounts failed to do so.
The tax must be coliested somehow, and I venture to suggest that the
House should not ocemsure the Depattment for exercising the
powers which the law gives it %o obtain the tax f¥om those who
are unwilling to so-operate fully. It is obviously fair that if a person who
has been called upon to submit a return refuses to do 8o, or produces no

: accounts, he should be deprived of the #ight of appedring at a later stage

- and producing the aseounts which he had previously ¢oncesled, if he had
. such ascountas.

I was not able to follow Sardar Mutalik's third point in regard to allow-

: amoes from freasuries. Am I correct in supposing thet he was referring
i to interest on securities?

Bardar V. N. Mutalik: No. May I explain? The allowances which a

man is entitled to draw from treasuries for some certain specific grant or
- eontract.

Mr. A. H. Lloyd: I am not familiar with the kind of allowances in ques-
tion. Possibly such things as pensions .o
Sardar V. N. Mutalik: May I give yon an explanation? We have got
several '‘ haks '’, as they call them, in lieu of which Government actually
~pay us, by way of commutation of the rights and privileges which we
+ enjoyed, annually from the treasury.

Mr. A. H. Llyd: I do not think I can very profitably go into this
point, but if the matter is brought before us, I am prepared to take up
this question and see whethér we cannot do anything in this case on the

"lines of what we do in the case of interest on securities; that is to say
abstain from assessing on the maximum flat rate if the total income is of
such stability from year to year that it is possible for the Income-tax
Officer to give a certificate for production in the treasuries in question.
I cannot, without full information, say more, but we will cer-
tainly examine that possibility. As the House well knows, in the case of
persons with small incomes entirely derived from interest 6n securities such

- certificates arc as s matter of routine granted on application, and that

- prevents the deduction at source of tax at a higher rate than the proper tax
or the person,

As regards depreciation of house propetty, the Honourable Member has
erhaps overlooked the fact that the Department does allow deductions
g'om income on account of repairs

Sardar V. N, Mutaltk: Tt is'oniy- for repairs.

M. A H. I.lcyd The Honourable Member cannot have it both ways.
"If he is allowed a deduction on weoount of repairs, I do mot see how he
~can ask for deduetion on account of deprgciatiqn also.

Sardar V. N. Mwialik: Repeird ate sitogether diffefent from deprecis-
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Mr. A, H. Lloyd: I think, Sir, Mr. Sadiq Hasan allowed himself to go .
a little too far in his description of the operations of. the Income-tax De-
partment in the Punjsh, talking about the utterly degrading treatment to
which they submitted respectsble people. It ig perhaps sufficient for me, in
addition to what I sajd last year in reply to Lala Duni Chand, to observe.
thet my collesgue, when on tour in Amritear, wes informed that, generally
speaking, the mercantile public had no complaints to make against the
operations of the Department in that town.

Then we come to a quite different matter raised by Mr. Dumasia and
Mr. Hussanally, the question of the staff. As regards Mr. Dumasia’s point, .
it is diffioult for me to say more than that, firstly, as he himself observed,
the scales of pay were largely arranged in consideration of the scales of
pay in the different provinces of officers of more or less corresponding
status, and, secondly, that Mr. Dumasia has failed to mention the fact that
in Bombay City there is a senior post of Income-tax Officer on Rs. 1,000 -
rising to {%s. 1,600, which, if taken with the other appointments, does
make the position of the whole cadre of Income-tax Officers in Bombay
better than it would appear from the figures which Mr. Dumasia himself -
gave. As regards the point raised by Mr. Hugsanally, I do not think I can

usefully say more than to undertake that we will forward to Commissioners -
a mention of this point.

Finslly, Sir, Mr. Cocke spoke about lack of continuity and suggested
that the Central Board of Revenue should do all in its power by issuing
circulars "and otherwise to secure uniformity of practice among different .
officers in different parts of India and in the case of one officer succeeding
another. Wall, Bir, it is our great ambition to secure as much uniformity
in the interpretation of law throughout India as is possible and the Depart-
ment does as a matter of fact issue something like a hundred circulars -
a year to the subordinate staff. Also every year a conference of Com-
missioners of Income-tax is held and a very heavy agenda is got through,
and my colleague who is more closely concerned with Income-tax admijnis-
tration than myself constantly takes extensive tours throughout the country,
and one of his regular cares is to satisfy himself that all the officers are
working on similar and right lines. I think, Sir, that we arc doing all '
that it is possible to do in this direction.

Sardar V. N. Mutalik: I beg leave to withdraw the motion.
The amendment was, by leave of the Assembly, withdrawn.

Reduction in expenditure by combining it with expenditure under ‘‘Opium’’.
Mr. K. Rama Alyangar: Sir, I beg to move:
“ That the Demand under the head ‘ Taxes on Income ' be reduced by Rs. 100.”

T have to revert to the same subject, but this is on other grounds. The
Honourable Sir Basil Blackett told us that they have carefully been exa-
mining the question of reduction of expenditure by combining the Depart-
ments. I must confess, Sir, that when I withdrew the motion I was not
convinced that the work had been dome properly. I do not think there is
any officer getting more than Rs. 1,000 to Rs. 8,000 or Rs. 2,500 who is
willing to say that his work is unnecessary or can be managed by combina~
tion or amalgamation. If the Honourable Mr. Tottenham and his colleagues
went and sat amidst these Collectors of Customs and the Commissioners of -
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Salt and other officers of the Opium Department and asked them if-
arrangements could be made to relieve some of them of their duties so that
those duties might be taken up by some departmental chief ministerial
officer'or chief executive officer to be put under one of these Collectors,
I do not think he would ever have a reply favourable to the suggestion that
I am making. Nor would it be very difficult for them to make out a case
tl.at there is work for them from morning till evening. We know, Sir, that
a5 a matter of fact there is a good deal of difference between the work done
in the lower offices and the work done in the higher offices. We know
also that a few officers are very heavily worked and the majority of the
staff has, 1 think, two or three hours’ work in the higher offices. (The
Honourable Sir Basil Blackett: 'Ohl’’) No Department of course would
ever agree that that was so: I have worked as a clerk in a taluk office and
in & Deputy Collector’s office and I know what I am saying. However,
I am prepared to say that that is not the way in which to approach the
subject. The subject has to be approached by the Honourable the Finance
Member by the deputation of a special officer for the purpose, not of the
department itself, which is considering this retrenchment. I lknow, Sir,
that Mr. Tottenham makes it s point to meet all his officers and discuss
with them the questions arising in his Department’; but that will not solve
the point that I have raised. I have no doubt if the Department is asked
to sit in judgment on a recommendation of the Taxation Inquiry Committee,
the Honourable Sir Basil Blackett will hold to the same view . . . .

The Honourable Sir Basil Blackett: On a point of order, 8ir? I have
nothing to add to what I said this morning and in so far as the Honourable
Member is speaking now he has not said anything that he had not already
said. May I ask what is the special point that he says that he did not
raise this morning?

Mr. President: Will the Honourable Member explain how the point
raised by him this morning differs from the point he now raises?

Mr. K. Rama Alyangar: Sir, I only dealt with the Salt Department and
the Customs Department in the previous motion, but this refers to the
combination of the staff for Opium with the Income-tax Department. But
there are certain common observations to make, and therefore I was mak-
ing them. I could not have replied to the speech of the Honourable the
Finance Member because he was the final speaker on the last motion, and
arguments which-were used then do not at all apply to this ease, and there-
fore I am making . . . .

The Honourable 8ir Basil Blackett: Sir, I am quite willing to allow Mr.
Rama Aiyangar the last word.

Mr. K. Rama Afyangar: When the time comes, it would be all right,
and it would be utilized with much greater advantage.

Now, the real point is that it is not at all possible to convince a number
of people who are in an office that the work they do can be taken away
from them. That is not the way to look at it, and the Honourable Sir Basil
Blackett did not refer to the question of Indianization of which I made a
great point. The proper way to work the various branches effectively with
less expenditure is to employ people who know the ins and outs of the
country in which they sre serving and who are willing and capable to take
charge of the several ‘Departments in their jurisdietion. The Taxation
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Inquiry Committee in paragraphs 566 to 574 have dealt with this matter,
and for the Imperial Department they suggest the determination of the
policy as also the amalgamation of the staff wherever suitable. I submit,
Sir, that all those principles that are suggested by the Committee would be
immediately negatived by the departmental report that was referred to by
the Honourable Sir Basil Blackett in his speech. It is necessary to examine
and find out a method. It was said, Sir, that in England these Depart-
ments were not combined for purposes of collection of taxes, but I find
from the Statistical Abstract for the United Kingdom that Customs and
Excise are together collected by a common staff. Of course, there the
inland revenue and inland taxes are treated separately. I find also, while
examining the rates of expenditure, that they were almost the same till the
war period, and subsequently too, though the income from Customs,
Excise and Inland Revenue has increased considerably after the war, the
establishment that was managing these departments did not increase pro-
portionately to the income or even by any considerable ratio. I omnly men
tion this to show that it should be the duty of the Central Board of Revenue
80 to amalgamatc the various branches of it as to make retrenchment possi-
ble. In this connection the question was raised by the Honourable Sir Basil
Blackett that the Income-tax Officer is specially trained for his duties. I
PR know that the staff that has been now recruited for the Income-
""" tax Department is of & high order and that it will be able to look
into the case with great success. The question that I now raise is that the
main portion of the expenditurc under the Opium Department is for the
distribution of the monies to the various ryots who cultivate for cultivation
expenses and afterwards for the crops that they realise. I ask the question,
‘Is all the establishment that has been provided here necessary?’’ If you
have got in each area the Income-tax staff, by the addition of one officer
here and there, the whole work might be attended to with a subordinate
staff. The Opium Department is confined to some particular places and
the United Provinces seems to be the only place where considerable money
is spent on this Department. I have made inquiries, Sir, and I am satisfied
that most of the money that is spent on superior and other officers there is
absolutely thrown away. It is absolutely unnecessary. I place it as matter
for examination by the Honoursble Sir Basil Blackett. I want a definite
answer to be given to me—it may be later—but I understand, Sir, that the
money paid to the staff that distributes this money is not on any expert staff.
It is not on any capable staff. There are a number of officers kept up for
expenditure more than anything else. That is the charge that is made and
I want the matter to be gone into completely. Of course we are wedded
to ending this revenue and diminishing the cultivation also but it is ex-
pected that it will take another 20 years. But all the time there is a lot
of money that is spent on this Department which can well be cut down by
suitable additions to the Income-tax Department officers there. Of course,
there is the opium factory establishment which stands on a different footing
80 long as it has to be maintained. But that will also go down gradually.
Therefore, I submit it ought to be quite feasible to reduce expenditure consi-
derably by  amalgamating, wherever possible, under these two heads. T
therefore press this motion, Sir.

The Honourahle Sir Bagll Blackett: Sir, I am anxious to allow Mr. Rama
Aiyangar to have the last word. I hope that I shall be able to do so,
because he will te able to reply to me when he comes to Opium and
the same point is raised. I will repeat what I said this morning. The
Income-tax Department requires a whole time staff of highly educated
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and gpecially trained experts. Even the Indian Civil Service and -the
Provincial Services with high educational attainments and administrative
local experience and-training were not able to do justice to Income-tax:
as a side-show and .we have now got a speeial Income-tax Department. Yow
cannot have the Income-tax Department as a side-show to anybady, or
anything, even to Opium. As regards Opium, I may say that we are
taking over the Opium Department direct—it is at present under the United
Provinces Government—as from the 1st of April, and naturally, with the
reduction in area, we hope to effect reductions in the supervising staff. But
Mr. Rama Aiyangar’s idea of wandering about the fields. distributing money,
to the onltivators does not offer quite a true picture of the dutieg of the
Opium Department which are very important duties of superintendence
and preveption.
Mr, K. Rama Alyahgar: They aro not expert officers, I suppose.

The Honourable Sir Bastl Blackett: I do not really hope to convince
Mr. Rama Aiyangar of anything, so I do not propose to spend much time,
but I would like to point out™to him that fer from failure to Indianise the
Income-tax Degartmgqt' being chargeable to us, the whole of that Depart-
ment is being Ebuilt up on recruitment of almost entirely Indians. Of the
total among the Officers and Assistant Income-tax Officers, that is those
who have been recruited during the last few years—I do not know exactly
how many years—27 are Europeans and Anglo-Indians,—the majority of
these being Anglo-Indiang are really Indians,—and 286 are Indians.

My, President: The quostion is:
* That the Demand under the head ‘ Tazes on Income ' be reduced by Rs. 100.’
The motion was negatived.

Recommendations made by the Tazation Inquiry Committeo in regard to-
Devolution Rule 15.

Mr. X. 0. Neogy: I beg to move:
‘“ That the Demand under the head ‘ Taxes on Income ' be reduced by Rs. 100.”

My intention is to discuss the question of Devolution Rule 15, and the
recommendations made by the Taxation Inquiry Committee in regard to-
that rule. According to the ruling given by you this morning, I am pre-
cluded from discussing the question of policy underlying Devolution Rule
15, which we discussed last year about this time undet a cut of Rs. 100
moved by me and accepted by the House. Last year I pointed out that,
.although this rulc was intended to give provinces which had a large
income-tax revenue, like Bombay and Bengal, a share in the growth that
was cxpected the income-tax revenue would show year ky year. Those ex-
pectationg of growth of revenue had been falsified so far as the two
industrial provinces were concerned, with the result that while all the
other provinces gained by the operation of this rule, the two provinces which
were intended to benefit did not derive' any benefit at all. On that
occasion the Honourable the Finance Member stated that his attention had
not been previously drawn to the defective working of this rule. 'And if
1 were to follow the example of my Honeurable friend, Mr. Kabeerud-Din,
‘Ahmed, I could have justly said that my modesty would not prevent my
saying that I was the first To draw the attention of the Government to:
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this defective working of the rule. The Honouraktle the Finance Member
also stated that he would take up this question at the next meeting of the
Finance Members’ Conference. I do not know what has keen done in
that matter, but meanwhile the Taxation Inquiry Committee had a good
deal to say in regard to this question. They have examined the whole
question regarding the income-tax and have suggested several alternative
methods of giving the provinces a share in the income-tax revenue. Their
recommendations are rather of s far-reaching character. My intention
in raising a debate last year over this question was to draw attention to
the defective working of this rule, apart from any question of the revisisn
of the whole financial arrangement under the Devolution Rules.  The
Honoursble the Finance Member in his budget speech the other day
referred to the question of the Devolution Rule in paragraph 57 of his
speech. And from his observations there I gather that it is perhaps his
intention to take up this question, apart from the question of any gemeral
revision of the whole financial arrangement which is sometimes incorreotly
described as the Meston Award. I want to know definitely whether that
is hig intention, and the idea that prompted me to give notice of this
motion is to inquire from him what procedure he proposes to adopt in
connection with this matter.

The Honourable Sir Basil Blackett: I cannot be very specific on this
matter. I have recognised for some time that Devolution Rule 15 has not
worked quite as it was intended, nor as was desired either by the provinces
or by the Government of India. I am not in a position to say quite what
the result may be, but I intend to take the whole question up in connec-
tion with the Taxation Inquiry Committee’s Report. I do not think that
tho time has yet arrived for a wide revision of the Meston Settlement,
but we do hope to see whether we can arrive at some conclusion in regard
to this particular portion of the Settlement. I do not say that it will be
possible to introduce an arrangement amending the existing Devolution
Rule 15 at an early date, but it will be something if we can get a settle-
ment. It must be remembered, supposing we were to introduce an
amendment of the Rule which costs the Government of India, shall we
say—I do not know how wide people will open their mouths—shall we
say Rs. 50 lakhs, that would mean that Rs. 50 lakhs less will be available
for tho remission of the provincial contributions. Obviously we are in a
difficulty, but I am very anxious that we should arrive at some reasonable
settlement on this matter, because I think it is very important to all the
provinces, and particularly to provinces like Bengal end Bombay that
they should feel that, if not at once, at any rate in the near future, they
do stand to get some cash value for progressive expenditure.

Diwan Bahadur T. Rangachariar (Madras City: Non-Muhammadan
Urban): During the course of the discussion this morning and this after-
noon the Finance Member must have noticed that several references have
been made to the Taxation Inquiry Committee's Report. It is but natural
that Honourakle Members should refer to the suggestions contained there
in dealing with their proposed cuts. I intended to make & suggestion by
means of a supplementary question yesterday, but the Honourable Mem-
ber wanted to have a written notice on paper. May I suggest to him
the desirability of examining all the propoesls together with the help of
a Committee appointed by this House or a Joint Committee of both
Houses. I think it will be a most useful method of examining the pro-
posals, because the proposals bear one upon the other, and it is hardly
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right to deal with each proposal separately. I throw out this suggestion
for the consideration of the Honouraktle the Finance Member as & useful
method of dealing with the Report.

The Honourable Sir Basil Blackett: I shall be quite happy fo con-
sider this suggestion, if it iz understood that I am making no promise ut
this moment nor in any way accepting it. I would point out that the
Texation Inquiry Committee’'s Report concerns all the provinces and the
Provincial Governments, and a large part of the examination of it will be
in consultation with the Provincial Governments. I do not say that that
would entirely prevent the usefulness of the form of examination which
i:ny Honourable friend Diwan Bahadur Rangachariar has suggested but
t may delay it. However, I will certainly give the matter consideration.

' Mr, K. 0. Neogy: In view of the statement made by the Honoursble
the Finance Member, I beg leave to withdraw my motion.

" The motion was, by leave of the Assembly, withdrawn.

Share of the Bihar and Orissa Government in the Income-tax receipts.

Mr. B. Das: I beg to move:
“ That the Demand under the head ‘ Taxes on Inocome ' be reduced by Rs, 100."

I did not like to speak on the last motion of my friend Mr. Neogy,
because I wish to raise the question of the share of the Bihar and Origsa
Government in the income-tax receipts. The Bihar and Orissa Govern-
ment gets 8 lakhs per annum. In the Explanatory Memorandum of the
Finance Secretary in this year’s Budget we find that it is estimated for
the current year at 3 lakhs and 6 thousand. I say that the Government
of Bihar and Orissa ought to get a larger share of the income-tax, and I
am going to give the House the reasons. I trust that if I trace a few
higtorical incidents the House will bear with me.

The Honourable Sir Basil Blackett: I think the Honourable Member
might have raised this on the last motion. It is exactly the same point
and I have nothing to add.

Mr. President: The Finance Member has given his reply to the general
question of Devolution Rule 15 and I do not think it is worth while raising
the question again.

Mr. B. Daa: It is not my intention to deal with Devolution Rule 15.
My point is that the Bihar and Orissa Government gets a very small share,
and it must have a larger share. I wish to point out that the industrial
companies situated in Bihar and Orissa do not pay income-tax through the
Bibar and Orissa Government as their head offices are located at Caloutta
and Bombay. If I am allowed I will point out these things and show how
Bihar and Orissa deserves a further ghare of the income-tax.

The Honourable Sir Basil Blackett: This can only be done on the
discussion thet arose on Devolution Rule 18.

- Mr. President: I do not think it can be dealt with otherwise. The
whole question had just been discussed and the Chair cannot permit the
Honourable ‘Member to raise it again, ro '

d
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Defoctive administration of the Inmcome-taz Depariment in Calcutta.

*Maulvi Abul Kasem: Bir, I beg to move:
“That the Demand under the head ‘ Taxes on Income' be reduced by Rs. 5."

As I have stated in my notice of this motion I want to draw the attention
of the Government to the administration of this Department in Caloutta.
There is a general belief in Calcutta that this Department. is not properly
administered. There is a complaint of over-assessment and a complaint
of under-assessment as well. [ %'ist of the complaint is this, that people
who ought to be assessed at a smaller amount, I mean the poorer people,
are over-assessed, while rich people are under-assessed for reasons best
known to the Department. I am told, Bir, that in one case a big
merchant filed an affidavit in the High Court explaining that his income
from various ‘sources was 80 much, and I am fold that he was assessed a$
10 per cent. of what he admitted his income in his affidavit to be, and a
copy of his affidavit was sent by Mesars. Morgan and Company, his
solicitors, to the Income-tax Commissioner. But under the income-tax
rules neither the solicitors nor other people have been informed whether
the correction has been made or not. There have been persistent efforts
on the part of several gentlemen to get an inquiry made into the adminis-
tration of the Department, but unfortunately without any effect. I am
under the impression that the officers of the Department and the Members
of Government think that it hurts their prestige if any of their subordinate
officers are oharged with inefficiency, incompetence or carelegsness. That
is the root of all this trouble. What I submit is that, whenever a com-
plaint is made against any public servant, an inquiry should be made
which would give satisfaction to the people concerned. Under the rules
they cannot produce the books of merchants before the public. So far
a8 that goes it is quife right, but we want that these books should be
independently examined by officers of the Government not immediately
sonoerned with the administration of income-tax in Talcutfa. Besides
that, Sir, there is another complaint to the effect that that Department
when written to by private individuals abouf their own taxes does mot
oare to reply to those letfers. It takes no notice of them, and on the
other hand it serves notices on those very people asking them to
pay taxes at such and-such a rate by a particular date or otherwise action
would be taken under the law. But the representations made by these
verv people to the Department are unheeded. For these reasons, Bir, I
think that it ia high time that the Honourable the Finanee Member and
the Central Board of Revenue took proper steps to have a thorough
inquiry into the income-tax administration. The complaint is that very
rich poople; who have to pay super-fax, are under-nssessed, which means
n serious loss -of revenue for which the general tax-payer has to suffer.
Tt i aleo said—T do not know with what truth——+hat several firms keep a
double ret of hooks, one for use in courts of justico and another for the
Tncome-tax Department. I have been informed, Sir,_that this practice
hag been brought out in this wav, that courts of justice have Been informed
that they are to take no notice of hooks of accounts unless thev are
signed by income-tax officers. At the same time I Kave haen told—with
what truth T do not know, T cannot vouch for it—that duplicates are
also signed by officers of the Income-tax Department! '

, "Bpeech not corrected hy the Honourable Member.
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The Honourable Sir Basil Blackett: Sir, I am very glad indeed to
have this opportunity to deal with this question of the administration of
income-tax in Calcutta. For the last year and more constant complaints
have reached me from all quarters. I have done my very best to try and
trace them to their source. The Commissioner of Income-tax, Bengal,
and Mr. Tottenham, representing the Central Board of Revenue, inter-
viewed Maulvi Abul Kasem himself in Calcutta last August and asked
him for particulars and we have been unable to get any information what-
ever about individual cases. The same has happened in all sorts of
directions. People have been actually up to Delhi and said they have got
all sorts of information. You ask them for information. You get nothing;
you get nothing specific whatever, We cannot go on following up claims
in the strain, “‘I am told’’, ‘I am informed'’. The whole of Maulvi"Abul
Kasem's statement was, ‘I am told"”’. Who told him? Why does not
he. give the information if he has got it? I do not complain I have no
doubt that Maulvi Abul Kasem in making this statement does what he
thinks his public duty of bringing this before the House, but I do say
that we are not in a position to go on for ever being told that there are
these charges when we do not get a single specific point and specific facts
to look into. Mr. Tottenham. himself has looked into the matter very
carefully in Calcutta. That there are individual cases where individuals
are getting off too lightly, I have very little doubt, and we should
always be extremely grateful for proof, evidence, that that is so: but a
general acousation that this is happening does not help, and I think it is
really very unfair to the Income-tax Department that these general accusa-
tions shauld be made. I am sure they are doing their best, and they are
most anxious to follow these up, but we must have something to go on
and meanwhile the Department is reslly feeling rather under a ecloud
because 80 many accusations of this sort have been made that, quite
naturally, a. certain number of people are believing them, and the number
of times that they are pressed from headquarters must be rather -trying.
That is the position. If we get direct evidence of any sort, ‘we shall
follow it up, and, if I may use an income-tax expression, ‘‘ruthlessly’’,
but we cannot act on suspicion, and I do think that it is unfair to all
concerned, to. the assessees and to the Government and to the Tax
Department that these charges should be made without "chapter and
verse. I do not know with what purpose these charges are made, but
I am sure that it is not richt that they should be allowed to go on and
that we should be put in the position of dealing with them. T speak
rather strongly because this has been going on for so long; and I ask all
Members of this House, if they have got any evidence to bring it to me.
It will be treated with the utmost confidence and will be thoroughly
examined, but it must be evidence. We cannot eonduct a roving inquiry
into a thing of this sort and we have done our best to examine the books,
re-examine them, but no kind of evidence is brought forward that justifies
thesre general statements.

Maulvi Abul Kasem: On n point of explanation, Sir. T have to submit
That T received complaints from several people, and I felt it my duty to
interview the Member of the Central Board of Revenue when he. was
there, and I placed the facts before him as they came to me; buf the
rumour is persistent,. and therefore T felt it my duty to bring it up again.

The Honourable Sir Basil Blackett: T make no complaint, Bir. I am
gure he brought forward these statements under a sense of duty, but I
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do say also that our highest sense of duty should make us feel that,
if these somplaints go on, and we have no materials on which to base
them, we should try and stop the complaints.

Diwan Bahadur T. Rangachariar: Sir, I think we must extend our
sympathy to the Honourable the Finance Member for the situation in which
he hag been placed. Already the Income-tax Department is very unpopular
having regard to the nature of ite duties and if to these duties is added tho
investigation of complaints of a vague nature arising probably from differences
which arise between individuals—oftentimes we are accustomed to anony-
‘mous petitions and various other communications by which people try to
hurt their enemies—I think we will be making the Department most un-
popular. I am glad that the Honoursble the Finance Member has taken
a definite stand which he has taken to-day in dealing with such complaints.
Certainly definite complaints should be inquired info; especially complaints
of under-assessment made pro bono publico are always open to suspicion
and must be viewed with great suspicion indeed. It is very likely that
most cases will arise out of private grudge or enmity or other reasons, as
we know now that causes of enmity are progressing very rapidly on account
of the election quarrels and various other causes. I know it from personal
oxperience that even in ordinary village union panchayat elections there is
a lot of factious feeling in the villages, in the taluks and in the districts.
Therefore in the matter of income-tax, the veil of secrecy must be maintained
by the Income-tax Department. It is one of the essentials of the working
‘of the Department. I do not wonder at the gentleman who complained
gending in an affidavit saying that a particular person stated his income to
be such and such. Oftentimes witnesses come forward. When you ask
a witness as to what property he has, he overstates it. That is the usual
way in which we show the respectability of witnesses. When we put ques-
tions to the witness about the income, oftentimes he overstates it. We
ask the witness ‘‘How much tax do you pay’’ as if that is the sign of res-
pectability. That is a very usual question we put in cross-examination and
sometimes in examination in chief also by the person who produces the
witness to show that he is a respectable man. The man is inclined to
overstate his income. As a matter of fact when it comes to examining his
aceounts or finding what he is really assessable at, he probably has not
got that income. Merely for stating a thing he should not be taxed.
You must find the real income. An affidavit is no guarantee that he has that
income, although it is a ground for investigation. I do submit, therefore,
that unless there are definite complaints, the Income-tax Department would
be well advised in not pursuing such inquiries, especially when it is & case
of an anonymous petition and not accompanied by any definite allegations.

Mr, K. 8. Jatar (Central Provinces: Nominated Official): Bir, I think
it would not be right for me silently to watch this debate in view of the
deep interest which I have always felt in all matters connected with the
administration of the Income-tax Department. I was entrusted with the
duty of supervising the work of the stalf in the Income-Tax Department for
nearly six years in the Central Provinces and Berar and I should like to give
the House an idea of what the subordinate officers think of the hostile
speechés made in this Assembly in connection with their work. Bir,
the lot of officials working in a Department like that of Income-tsx is by
no mesns ernviable. It is generslly believed that the Police Department
is the most unpopular Department under the present administration of
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the country. But I feel certain that the conditions in the Insome-tax
Department are even worse. While the Police have ordinarily to frustrate
the evil tendencies of the criminals who .come from the lowest ranks of
society, the officials in the Income-tax Department have to meet the
attempts to evade just taxation of persons who hold a high position in society.
Bir, it is not considered a crime to evade payment of a tax by gentlemen
who would not otherwise stoop to do anything which is considered degrad-
ing. My experience in the B years of administration of income-tax was most
interesting in this respect. I found the assessees trying to evade payment
of what they justly owned to the State included even persong who are gener-
ally recognised as leaders of society. When I was doing the work of a
magistrate—and this I did for nearly 25 years—I invariably had the help
of a prosecutor who always placed before me in an able manner the
vereion of the prosecution story as against that of the defence and I found
little difficulty in arriving at the truth. But the only way in which the
poor Income-tax Officers can detect persoms offending against the provi-
sions of the Income-tax Aot is by going through complicated accounts.
Every attempt is made by several asscssees to get themselves assessed
without producing the accounts. In fact, the process of obstruclion staerts
with an attempt to get mssessed without discharging even the statutory
responsibility of submitting & correct return. When the returns and
accounts are produced, the accounts are often discovered to be incomplete.
It is by no means rare to find in the accounts false entries deliberately made
with a view to evade taxation. If the Income-tax Officer resorts to powars
given to him under the Act and levies a penally, he insurs considerable
unpopularity and the public unfortunately sympathise ‘generally with the
rich offending assessee and not with the miserably paid Income-tax Officer
who is trying to discharge his public duties in the most uncongenial
purroundings. He is generally regarded as a machine employed by Gov-
ernment for exacting as much money from the people ag possible. I am
wearying the patience of the:House by mentioning the ‘ciroumstances under
which -an ‘Income-tax Officer has to work simply with a view to induoce
the Honourable Members to refrain from attacking them in ‘this House
without sufficient grounds and in s general and vegue munner as appears
to have ofton been done. My difficuliy in explaining the correst faots ae
regards the epecific grievances which have been brought to the notice of
the House is that I have not been in close touch with the Department for
the last two years. But, Sir, I can certainly imagine the eiroumstancee
under which these ‘alleged grievances of income-tax sssessees hawve arisen
in ¢he province ‘of Bengal and in some other provinces, the Members fgom
which have just given expression to their views. The work of introducing
the provisions of the new Act throughout the whole Province undat a wheci-
ally trained staff was completed in my province a little earlier than in other
provinces. I .remember that, when my officers were new to this work,
similar grievances were placed before me. The allegations made were
sitnilar in chafacter to thiore objected to by the Homourable Bir Baail
Blackett just now. The pity of it was that the allogations were too vagme
t6 be roplied t6. When the administration of my department was
attacked, T wrote pérsonal ‘letters to ‘all .the géntlemen who had taken
a leading part in the agitation. I challenged them to bring t» mv notice
halt & dozén conerote chsés from any part of the provinoe in which the
alleged grievances may be found fo exist, In the replies I-got, only one
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definite case was quoted. Sir, I carefully looked into that case. I did
not of course mention the name of the assessee nor could I go into details
because we are strictly bound to observe secrecy. I explained the position
in a general way to the gentleman who had written to me and he admitted
that in that particular case the action of my Income-tax Officer was correct.
1 appeal to the Honourable Members, Sir, that they should not move such
motions of censure in & light-hearted manner. We have with same diffi-
culty succeeded in securing a band of energetic and young officers, In my
province all the officers from the Income-tax Commissioner downwards are
Indians and I believe most of them to be thoroughly reliable and straight
and they are doing their best. Unjust criticism of their work is extremely
discouraging to them. I am sure the same will be found to be the case
with most of the Income-tax Officers in the other provinces.

Maulvi Abul Kasem: Sir, I desire to withdraw my motion.
The motion was, by leave of the Assembly, withdrawn.

Discrimination against Companies.

Mr. W. 8. J. Willson: Sir, you have just heard from my friend Maulvi
Abul Kasem, faults of the Income-tax Department in regard to the small
traders and the small man’s income. Now, Sir, will you kindly hear some
complaints from the other end of the scale. Sir, the small man, the poor
individual, as is generally admitted, is not in the habit of keeping accounts.
Those for whom 1 wish to speak at this motnent, and whose case I wish to
bring ta your notice aroc companies, who do keep accounts. Their accounts
are ordinarily printed and circulated after audit by firms of the very highest
standing, and I submit that therc is8 no question—there never has been any
question—as to the accuracy of these returns.

Sir, it is, I believe, generally admitted that we wish to industrialise
and encourage industries in India. If that be true, then my submission
is that we cannot do it better than by means of joint stock companies. If
you have joint stock companies with limited liability, with a capital con-
sisting of shares, the poor may share with the rich in investing their money
and in participating in the industrios of the country. But the people who
offer a certain amount of discouragement to company finance are the Gov-
ernment who have put upon companies an extra-tax, a double tax, in the
shape of & company super-tax. 8Sir, this company super-tax was put on
originally as a war tax, and when there was war and the circumstances
of the war had to be met, although the tax in its first form was most objec-
tionable, subsequently some adjustments were made and the evils of it
were to & small extent lessened; but now the existence of the tax in any
shape or form is, I submit, an objection. It is a double tax. Shareholders
in companies have to pay their income-tax. Commonly the company pays
it for them and deducts it from the dividend warrant sent out. In other
cages the company pays it and does not deduet it from the dividend war-
rant, but in that case the shareholder receives less than he otherwise would
do. Bub the super-tax is paid by the company at a flat rate on the entire
profita of the eompany, the flat rate being one anna in the rupee, with
& deduction in respect of the first half lakh of rupees of the profits, which
in the ease of wery large companies is a very small consideration, but in
the case of very small companies may be a very real ome. -
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‘Bir, the amount realised from the collection of this double tax on com-
panies is, I believe, something like 8} crores per annum, and if that figure
be true, it seems to me that the tax, which was originally put on for the
purposes of the war, is now being used—or if not directly used is practically
accounting for—the whole of the provincial contributions, the remissions
of which we are able to give in the course of this year, which do not amount
to 8% crores.

The Honourable 8Sir Basil Blackett: Yes, they do.
Mr. W. 8..J. Willson: The extra remissions.

Now, Sir, I am aware that many Government officials would -call it a
corporation tax. A rose by any other name would smell as sweet, and a
skunk by any other name would be no more attractive. If you ocalled
cotton excise duty by any other name it would not abolish the scandal,
it would not abolish the injustice of it. An argument they use is that this
company tax affords them some measure of protection against bogus com-
panies. Now, Sir, I would say that the question of bogus companies is far
more a Government bogey. That there are a few bogus companies is re-
grettably true, but I submit that in most cases their articles-of association,
their management and their general appearance mark them down pretty
correctly. Whether that is so or not, I firmly believe that the number of
such companies is extraordinarily few, and it is an entirely new idea of
justice to learn that becuuse a few escape a tux which might be oollected
from them, deliberate injustice is to be imposed on the grcat majority of
others. That seems to me to be entirely contrary to the first principles of
British justice.

I would like to remind Government that an investment company, like
a parent company, whether it has few shareholders or many, is a per-
fectly legal and proper concern. It has paid its taxes, it has acquired from
the State its license to exist and to trade, in the shape of the company
registration fees and fees upon its capital which it has paid. It is in my
view just as right and proper, just as morally right, just as legal and just
as legitimate in every way to promote a private company for the purpose
either of an investment company or a parent company, as it is to promote
a company for the purpose of limiting one’s liability. The fact that a
certain number of companies have from time to time been formed for the
purpose of carving up their profits—gambling profits very likely—if any, or
going into very violent disruption if not, in order to cheat their creditors,
has never been allowed to militate against the operatlon of company law.
In my view the bogey in the Government spectrum in regard to a few com-
panies should not be regarded as a justification for this injustice of a double
tax upon perfectly legitimate companies.

8Sir, in other countries there are bogus companies, probably many more
than there are in India. Nevertheless the bogey of bogus companies has
not been allowed to interfere with the abolition of the corporation
profits tax in England, and my submission is that it should not be
allowed t0 do so here. It has never been proposed that & shareholder
drawing dividends from a company which has paid this double tax should
be allowed any rebate in connection therewith. Generally spesking (which -
I shall have occasion to refer to a few days later) there is such a tendency
at the present time to put upon companies and the officers of companies’
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an amount of work on behalf of the State which other individuals are not
asked to do, that I have been tempted to move the amandment that stands
-in my name, which is that the Demand under the head ‘' Taxes on In-
come ’ be reduced by Rs. 5, which I move, Sir, in order to call attentlon
to this matter

- Mr. A. H. Lloyd: Sir, the motion before us is again in the nature of &
vote of censure upon the Legislature, because the machinery under which
supor-tax is collected from companies is prescnbed by the Income-tax Aot
passed in 1922, and the rate at which it is collected is prescribed by the
Finance Act of the current year. However, Sir, I do not complain of
Mr. Willson's bringing this point up because it puts me in a position to
draw his attention to the fact that the Taxation Inquiry Committee, in
paragraph 251 of their Rgport, have considered this particular tax, the
super-tax, as it is called, on companies. The Committee recommend that
its name should be changed, but they also say that they see no particular
objection to its existence; and I may also mention that although in the
United Kingdom & tax of this nature has been abolished—that may be the
good fortune of the United Kingdom—there are other countries jn which it
exists. T believe I am correct in saying that it exists in the United- States
of America and in the Union of South Africa. Well, Sir, in the course of
our examination of the Taxation Inquiry Committee’s Report we shall have
‘to take into account this matter also. I leave it to Mr. Willson to draw
what comfort he can from that; but as a matter of immediate practical
politics. his answer seems to lie in the figure—something like 8 crores—

which -he himself mentioned as the revenue derived from this partioular
tax.

Mr, B. Das: Sir, I rise to speak on this subject and I say there is no
equity in the way income-tax is dssessed on companies. 1f we just look at
Schedule 1I of the Finance Bill we find in the case of every company and
registered firm, however small its total income may be, the income-tax
is assessed at one anns and six pies in the rupee: while a pnvnte person
who is getting an income of Rs. 40,000 pays one anna and six ples, and a
person with an income of Rs. 30,000 pays one anna and three pies and
& person with an income of Rs. 20,000 pays one anna in the rupee. Now
what happens in the case of small registered compapies which form the
largest number of industrial undertakings? They cannot pay such heavy
income-tax; and I think therefore that Government should revise thair
schedule of assessment of income-tax and give a certain amount of relief
to these small companies.

As regards super-tax, I think Government have already received by
telegram from the Indian Merchants’ Chamber and Bureau their views
on the subject. They support what Mr. Willson has just now stated.
Let me just quote one sentence from their telegram:.

“ They further urge consideration at the earliest possible o:flort.dnity of the total
abolition of company super-tax, which operates a8 & very odious form of double
inoome-tax.’ :

I do not know if Government have got a copy of this telegram ; it is from the
Indian Merchants’ Chamber and Bureau, Bombay. We know that this
super-tax is working very heavily on various companies. Of course there
is a Bill shortly to come up hefore the House by which Government pro-
pose to collect super-tax which they cannot now properly collect from pri-
vate individuals: Hindy joint families with so many members combine

F
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themselves as an associated firm and thereby defy the income-tax autho-
rity in the matter of the payment of super-tax. But these joint stock =
companies are working for the development of industries and they are
heavily taxed by the tariff policy of the Government already on imported
materials, machinery and stores. Government should not continue this
double taxation in the shape of super-tax and thereby imperil the resources
of these companies and bring their development to & standstill.

*Mr. N. M. Joshi (Nominated: Labour Interests): Sir, I rise to oppose
the motion. (Laughter.) Indja is the one country in which the income-
tax is the lightest. Mr. Willson said that this super-tax was imposed on
companies as a war measure and therefore this tax must now be removed.
But there are many taxes in the list which were imposed as war measures.
He knows that the salt tax was raised from one rupee to one rupee and
four annas as a war measure; it has not yet been reduced. (Mr. W. 8. J.
Willson: ‘It was Rs. 2-8-0 before that.”’) I therefore think that before
taxation on poor people is reduced Government will not be justified in
reducing any taxation on the richest people in the country. Mr. Willson
referred to the accurate accounts of the companies. I do not know much
about the accuracy of the accounts of the companies; but we know much
about the window-dressing of the accounts of these companies. Bir, I
oppose this motion.

Dr. K. G. Lohokare: Sir, the motion before us suggests to us one more
feature of capitalism in spite of the Iact that the capitalists have already
been exempted from taxation on the transfer of their shares and on un-
earned income

Mr. W. 8. J. Willson: There is a fee for transfer of shares.

Dr. K. @G. Lohokare: But how much is it as compared with the tax
on other properties is the question. Some more benefits consequent upon
the incorporation of companies have been derived by them, and, in spite
of all that, they want to bring down the income-tax, and to find cause
enough further to tax the poor people of this country

Mr. W. 8. J. Willson: I only referred to the double tax.

Dr. K. G. Lohokare: Yes! There is also the question of capability of
the persons to pay taxes. That is one of the tests of taxation too. If that
canon is followed, the tax on companies here is comparatively very much
less than what it is in other countries, and therefore the plea that has
been put forward for reducing the taxation does not stand at all because
they have enough capacity to pay these taxes in return for concessions
enjoyed.

Mr. H. @. Oocke: Sir, I am very glad to find myself jn agreement with
my Honourable friend Mr. Willson on a question of super-tax. I appre-
ciate very fully the remarks he made. I consider that super-tax on com-
panies is a tax on trading which ought to be taken off following what has
been done in the United Kingdom. I am very sorry to find that the Taxa-
tion Inquiry Committee have committed s blunder in paragraph 251 of
their Report in regard to this matter, and I hope that when Government
consider their Report, they will skip over that paragraph and will not
give any very serious oonsideration to the suggestion made by them. In

*Speech not corrected by the Honourable Member.
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addition to suggesting that super-tax on companies should be retained,
‘they have, as I pointed out the other day, suggested that the initial
Rs. 50,000 should be taxed, and that it should not go free of tax as at
present. They seem to have been somewhat hard on companies. 1 do
not think they caf™appreciate the great benefit to the business world if small
businesses cease to be firms and become limited liability companies. Every
encouragement ought to be given to businesses consisting of partners, or a
sole trader, to register under the Act. It is better all round, and I think
those who have had business experience will entirely agree with that pro-
‘position.

. 'The Honourable Sir Basil Blackett: Sir, I wish to add very little to the
debate. Mr. Lloyd has already dealt fairly fully with the question of
‘super-tax .o

Mr. W. 8. J. Willson: Not at all.

The Honourable Sir Basil Blackett: This tax has a past, u present and
a future. I will not say what its future will be, but I do wish to say on
behalf of its past that I know of no evidence that it was imposed solely
as & war measure. I have not been able to trace any statement to that
effect, but it is just possible that it was so. But in order that there may
be no slur on jts past, I desire to say that, so far as I am aware, it was
not imposed solely as a war measure, and my personal view is that it has
been a very useful tax hitherto. '

Mr. W. 8. J. Willson: Sir, I beg leave to withdraw the motion.
The motion was, by leave of the Assembly, withdrawn.
Mr. President: The question is:

* That a sum not exceeding Rs. 63,64,000 be granted to the Governor General in
‘Council to defray the charges which will come in course of payment during the year
-ending the 31st day of March, 1827, in respect of ‘ Taxes on Income ’.”’

The motion was adopted.

DemMaND No. 18—SaALT.

The Honourable Sir Basil Blackett: Sir, I beg to move:

“ That a sum not exceeding Rs. 89,00,000 be granted to the Governor General- in
‘Council to defray the charges which will come in course of payment during the year

-ending the 31st day of March, 1827, in respect of ‘ Salt ’.”

Improvement in the production of Salt.

Mr. K. Rama Alyangar: Sir, I move No. 30 and I do not propose to
move No. 81.- No. 80 runs:

‘“ That the Demand under the head * Salt ’ be reduced by Ra. 100.’’

This question has been taken up more than once on the floor of the
House and as far as I can see, there is no sign of steps baving been taken
by the Government to actually improve the production of salt, so that
the whole country might be self-contained so far as salt production goes
and no import may be allowed.

‘The Honourable Sir Basil Blackett: (Holding up the Taxation Inquiry
Committee’s Report) Is this not evidence?
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Mr. K, Rama Aiyangar: There is an exeise duty levied on imported salt
8 much as the duty on salt itself but that does .not go very far. The
peculiar conditions of Indis are such that if possible it should not import
any salt from outside. A higher levy: of duty to protect the industry in
the country will be quite justified. In fact, it has been proved that a
considerable area has been shut down for production of salt during recent
years because of competition. 1 raise this question only to know definitely
from the Department what steps are being teken to improve the produc-
tion of salt and to produce the amount necessary for conswmption in India
in India itself. With that view 1 raise the point, Sir.

Mr. A. H. Lloyd: Sir, I am grateful.to Mr. Rama Aiyangar for the
brevity with which he has brought his point before the House and I shall
attempt to be equally brief. The question which is in issue is eme. which
was very fully debated in this House a year ago on the Demand for Salt.
Since that debate took place, the:Taxation- lnquiry: Committee=~Y am
sorry to have to refer to it so often—have submitted its Report and it will
be found that in paragraph 179 of that Report the Committee sum up their
conclusions with reference to the possibility of removing handicaps on the
Indian manufacturer, of encouraging the manufacturer in certain pro-
vinces to make galt suitable for consumption in Bengal and of otherwise
taking steps to make India self-supporting in the matter of salt supply.
The Committee recommend that with this end in view an inquiry should
be put in hand by the Tariff Board. It is of course too early for me to
say whether the Government of India will decide on that course or will
decide to adopt some other procedure for examining this proposal of the
Taxation Inquiry Committee, but I think that Mr. Rams Aiyangar may
rest satisfied that the matter is not at a stand-still and that certainly, in
some form or other, it is going to réceive very careful consideration.

Mr. K. Rama Alyangar: I do not press the motion, Sir.

The motion was, by leave of the Assembly, withdrawn.

Mr. President: The question is:

“ That a sum not exceeding Rs. ©9,00,000 be granted to the Governor General in
.Council to_defray the charges which will come in course of payment during the year
ending the 31st day of March, 1927, in respect of ‘ Salt *."”

The motion was adopted.

Mr. President: I do not know if the House desires me to take up the
next new Demand.

(Cries of ‘‘To-morrow.”’)

The Assembly then adjourned till Eleven of the Olock on Wednegday,
the 10th March, 1926, : .
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